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LOK SABHA
Tuesdcy, May 10, 1966/V aisakha 20,
1888 (Saka)

The Lok Sabha met at Eleven of the
Clock.
[MR. SPEAKER in rke Chair}

ORAL ANSWERS TO QUESTIONS
Cochin Shipyard

+
¢1571. Shri Hnkam Chand
Kachhavaiya:

Shrimati Renuka Barkataki:
Shri Onkar Lal Berwa:
Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Agzad:
Shri Subodh Hansda:
Shri 8. C. Samanta:
Shri Vishwa Nath Pandey:
Shri Ravindra Varma:
Shri R, S. Pandey:
Shri Rajeshwar Patel:
Shri R. Barua:
Shri Maniyangadan:
Shri Warior:
Shri Vasudevan Nair:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether the final project re-
port on the Cochin Shipyard has
been submitted to Government by
the foreign collaborators; and

(b) if so, the action taken thereon?

The Minister of State in the Minis-
try of Transport ang Aviation (Shri
C. M. Poonacha): (a* Yes, Sir. Tae
Report was receiveq only on 27th
April, 1966.

(b) The report, which js a volum-
inous document, is under the active
examination of the Government.
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&t gen W woum : & Sy
amg g e axwr A gy fadeh we
¥ U FTCETAT @y aret
w1 g A faiw wd o et f?
gfe g, & a® W & v & v 7@
&} fva agTd A § aAnad ?

Shri C. M. Poonacha: The report
has just now been received. The
matter is under consideration. After
examining all aspects, technical, fin-
ancial and other, and after Govern-
ment has taken a decision on the re-
port, further information can be
made available.

st gew W wgurw: & oA
argar g f gwd faaehy fazel) spam o
) qTETT #Y W & W Ew qRey ¥
o AT qgT AT Y &, o q® o
g WEl, WO AW A G
T & FTmaT & gy 9y feave vk
A FATT ATHY ¥ A% 7" A ?

Shri C. M. Poonacha: This point
zlso is under consideration, because
the element of foreign exchange
would depend upon certain technical
aspects. The matter is under the
active ideration of a technical
committee specially constituted for
this purpose. After completion of
these examinations, we will be In a
positior to know what exactly the
foreign exchange element would be.

Mr. Speaker: When will it be pos-
sible to place the report on the Table
of the House?

Shri C. M. Poonacha: Because these
are technical matters, I cannot set a
time limit for that. It will be done
as soon as possible, without undue
loss of time.
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sft %o wro fyudy : & ag I
wrgar § T Y sz aoer & a9
wega fem &, SaR fraw fade
woer ¥ A fraw 3w & A W &
fadowy ¥ 9 AW ¥ ? W@ ¥ §A
@ 3 frqar @ s oA ag fond
w7 a% yega § A fgl fF ? QA
& v e § 7

Shri C. M. Poonacha: The report
was to be submitted by April, 1966
according to the agreement reached
with them, and they have submitted
their report in time. There has not
been any delay. Our technical com-
mittee will go through it and come
to some final conclusion.

This is an entirely foreign concern
which was entrusted with the task of
doing the project study and giving
the project report.

Shri Bhagwat Jha Azad: In view
of the fact that we have got great
essentiality for this shipyard and
especially because of food shipments
coming to our country we need this,
may I know whether Government
think it desirable to put any time-
limit for its consideration, or whether
they have any schedule in mind for
the construction of this shipyard?

Shri C. M. Poonacha: Without undue
waste of time this matter will be
examined and final conclusions reach-
ed. The Government is quite aware
of the need for having additional
shipyard facilities. Docking facilities
and such things which are very press-
ing at the mome.at, and tas questicr
will be given the most expediivus
consideration at all 1:vels.

8hri 8. C. 8amanta: Is it not a fact
that will be compared with the repors
was prepared by indigenous consul-
tants, and if so may I know whether
that the prelimmary project report
submitted by the foreigners?

Shri C. M. Poonacha: No, Sir. Ac-
tually this very company submitted a
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preliminary report earlier, and fol-
lowing that up they have now,
within the time stipulated, submitted
their final project report.

Shri R. Barua: In view of the pra-
sent need of foreign exchange, may
1 know whether Government is put-
tirg off the executiur. of the p,oject
till after the fourth Plan?

Shri C. M. Poonacha: No, Sir, that
is not the thing.

Shri Warior: May I know whether
the Government has any idea of tak-
ing up this project phase by phase
executing the primaries earlier or
only after a final decision on the en-
tire project report is taken by the
Government any work will be taken?

Shri C. M. Poonacha: The prelimin-
ary report which was subniitted
did envisage two stage development,
the first phase and the second phase.
Accordingly, the report also envis-
sges two stage development. These
are matters for details exanination by
a technical committee.

Shri R. Ramanathan Chettiar: Two
years ago the then Minister of Trans-
port in reply to a question stated
that the foreign exchange component
for this project will be Rs. 8.18
crores. From the reply to supple-
mentaries, the Minister for Transport
now says that he is awaiting the re-
port of the technical committee. Are
we to understand that the foreign
exchange element depends upon the
will be round about the figure indi-
crted two years ago.

Shri C. M. Poonacha: That was a
rough estimate. Actually the foreign
exchange component has increased ur
overall development of industrial
production within the country. If
two years ago the assessment was on
the basis of a certain figure, today
m view of our various developments
that have taken place in the country
in respect of port installations and
such other requirements, the foreign
exchange element need not be all
that for all the time to come,
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Shrimati Savitrl Nigam: As there is
no dearth of experts in this country,
1 would like to know frem the bre.
Minister why our own experts and
vngineers were not included in mak-
\ng a preliminary survey and what
was the reason for giving it entirely
1o foreign experts?

Shri C. M. Poonacha: In this matter
«f development of shipyard at Cochin
with facilities for dry docking, repairs
ard the berthing we need fcreign con-
sultants; in this regard there is
dearth of expert cousultsncy advice
i this country and we had neces-
sarily to go to these expert:.

Shri P. Venkatasubbalah: Since this
i a long pending scheme may I know
\ hether Government will be in a
position to give an assurance that
¢ven though there may be some
jrunings in the Fourth Plan pro-
j «cts, this project will go through?

Shri C. M. Poonacha: That is the
itention of the Government at the
n oment.

Price of Paddy fixed by States

*1572. Shri Yashpal Singh: Wiil the
Minister of Food, Agriculture, Com-
nwnity Development and Cooperation
be pleased to state:

(a) whether different prices of
paddy have been fixed by the States
in Eastern region;

(b) if so, whether any effrrt has
been made to devise a uniforn. price
policy for the region; and

(c) the result thereof?

The Minister of State in the Minis-
try of Food, Agricultute, Commaunity
llevelopment and Cooperation (Shri
(lovinda Menon): (a) Yes, Sir.

(b) No, Sir. It is not possible to
bave a uniform price for the entire
1egion.

(¢) Does not arise.
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ot wrarw £x7: ®70 ATFR W

18 qar & fr fram xa o= A &
W ¥, 3§ ¥ W§ WAl 9T WwAr
aar & AR 9 WY few A
ag W g & 9T AT 93T @,
qGT XA AT F CHAT AW G & oy
TEI A FT G ?

Shri Govinda Menon: Purchase
prices are fixed by the State Govern-
ments regard being hud to tive prcu-
liar or special ~wditivas prevatnu.g
in each State. Therefore, it is not
possible to have a uniform price fix-
ed for all the States. Even in the
absence of controls, i' should be nnt.
ed that different prices prevail in
different parts of the country.

ot gaarx fag: ag @ow ¥ Af
oqTaT | A Frg §Y qEr § Saw A
¥ gww ¥ AE w1ar | AT 99Er '
AR A 15 To [T TATT 97 W
g7 ady X ¥ 32 To WA @wlEAT
qgr |

& gic froy wrra ;. qrowT wo
aq ?

oft anuw fag v QW AT
NN AR GEA T A w7 ?

ot gfc frey wma 2z @ a@
SqTEdt &, FAT H A wdz faar

s AT : U WY @ ¥
ot WA AT AT AR wwiqr?

o quara fag : AT K€, o
arA-Ard AT ey & far wer §
ar i sraueATAT WEr §

Shri Govinda Menon:
been able to understand.

I have not

Mr. Speaker: The produce of the
farmer is taken at a cheaper rate and
when he requires for his own con-
sumption later on after six months, he
gets it at double the price.
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Shri Govinda Menon: The question
put is a certain farmer sold paddy at
& certain price and six months later,
Yie had to purchase the same at
double the price.

Mr, Speaker: He departs from the
question because he corrects himself!

Shri Govinda Menon: I do not know
J ow this can happen.

oft aoare fag: &

W WEW : WTOET gEI A
[l A

sft qoerw fqg . FET AW @
guT & 7 et aw A gwr 4

«ft gfe fasop wma: @0 -
I g7

oW WY : W @5 wTEy )
& f&T sy qEn A

st QO Ww WA : W7 ATE
& oo g AR T & fr o e
#raw gaT & oW 1 99 g9y sty
I AT AR M AfeE § faw
& 9T 9T R AT § A7 & A
W gar & 7 I9 a9G FIEEFTT F1 A
&y # wravawar gt 2 1 & oA
g E R W woe wwoaw #r
g Wi & feam # sfeg am
fn&:ﬁtwmﬁmﬁwﬁgq
T I ¥W T ¥ WIN wirsy ¥ qg w00
o 37 T 9T o ?

WS WENW ;ST At o
i fag @ & g wyar
HTT 9T | 9T9HT &Y WOAT g1 g § )
feke R2@ ¥ oF ¥R ¥ OF W &
qX § qg w & ) N www §, ww
o & W awe fwy
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Shri Shashi Ranjan: Agriculture is
the greatest industry of our country,
and for every industry there must be
a cost price and a cost of production
also because the cost of consumption
iz considered. While fixing the cost
of consumption for this paddy, may I
know if Government has also tried to
ascertain the cost of production?

Shri Govinda Menon: That is also
borne in mind when fixing the mini-
mum price of purchase.

Shri Shashi Ranjan: It is not only
a question of “borne in mind”. I want
to know definitely from the Minister
if the cost of produ.tion in any area
has been considered by the Govern-
ment and, if so, what is the cost.

Mr. Speaker: Order, order. Action
can only come next; first, it is borne
in mind.

st fore arerqw ;- ¥ ST ATRAT
g f& w19 a1t 3w ¥ ox e 37 A A
WY A ¥ fu ? ow T aw
W%mﬁﬂﬁl #Z"i'!pﬁ'oﬁ
&7 gIaT ¥ | 9Eg §Ig &9 ¥ gl
O IT F AT AR F A aw
T & fgama ¥ gA®r F91 I@T 0
@ W fedfage &0 @ 7 Eey
T F@ & faqg w1 F7w Iz W
wE?

W WA : TE HATH AY JAATH
fag ot 3 frar av

Wt yww w wgwm: @ I
HE T AT & | W W T Ag T[T
2

WEIR WhYeW ;g W R | e
Ta ag W o § fe w v
ar T

oft gen wer wepEy : fow wE g3
T Jrar §, SEHY & wrer wge
Ty qT &9 wrar § )
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oft frw Ao : SraTe Ad &R ar
A FW I )

weR W : § g1 & gareA
§ @@ waddE waTd 3 a%dl & 1 A7 wgr
¢t fr ag wae A vear & 1 w9 fae
FRE AR E K e 9 #Y 7 fE
A JAT T |

it vy famd : 99 Ay ™
TG ®Y oA F1 gwdw fear war
a1 qY w1 g fear wn av e s
A wwaT A § 9 wEm ANy &
# s avgar § e fafaw woat &
W a7 A FW & T fAfew fey
o § o @R o a9 T ¥ ag
ATAR AT I §, I F A o § W
AT WY FT ¥ IAH AT HR @A
a7 ? I A qqd |
Shri Govinda Menon: To the pro-
turement price is added the incidental

r2xpenses for procurement and distri-
“ution. No profiteering is made.

ot vy fomd : ¥ owdfew
A aga ST § AT B & | Wiwd
WY T WX § ) qe A W @ O
™ ¥

ot gvn W wom & IETETT
¥ qwar § | WEw WAW F FTHIT 34-36
Y fraew & fgare & s it §
T 54-56 TIF F WA 9T awAT ¢
FAT AT FATET FHIAT ITAT & 1

wreaw v ;AR weEyar

Shri Inder J. Malhotra: May I know
if the Central Government or the
Agricultural Prices Commission had at
any time made any recommendation
for the consideration of the State
Government before fixing the paddy

prices?
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Shri Govinda Menon: The State
Government fix the prices in consul-
tation with the Ministry of Food, and
the Agricultural Prices Commission is
looking into the question of support
pries and in seasons the support
prices are laid down,

Shri Tridib Kumar Chaudhburi: May
1 know if the attention of the Minis-
try has been drawn to the fact that
paddy price in West Bengal was fixed
at a rate and the proportionate rete
of rice to be sold by the Government
throughout the State was fixed at a
different rate, and suddenly it has
been raised to 94P? What is the ex-
planation of this difference? Was the
opinion of the Central Food Minis-
try taken?

Shri Govinda Menon: On that mat-
ter, it is entirely for the State Gov-
ernment to fix the retail price of rice.
If a separate question is put, I will
gather the information.

~it qurer fag : @ww F W oAEA
F gT W ag wrared faan mar ar
f oY o dw § T Ay fam omrar
arfe W &Y R TN | aE
& S wvgan g e & gt < afedt
A TN T @ § T W JE gE R ?

Shri Govinda Menon: I do not think
an assurance was given that the zones
will be “finished”. What was stated
was that the question would be looked
into and accordingly an expert com-
mittee has been appointed to report
to Government regarding the zones.
In the meanwhile, the wheat zone has
been widened including Punjab, U.P,
and Himachal Pradesh minus the
rationed area of Delhi.

Shri H. N, Mukerjee: The Minister
has told us that the Central Govern-
ment is consulted by the State Gov-
ernments before the fixation of
prices, procurement and retail. Mr.
Chaudhuri's statement which has gone
uncontested is that in West Bengal
there is a great disparity between the
purchase price of paddy and the retail

-
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sale price of rice. In that case, may 1
know if it is not profiteering since
the disparity is to a very large pro-
portion? Is not the Government giv-
ing an alibi to the private trader by
saying that incidental expenses can
possibly cause that mu.h difference
between procurement price and sale
price?

Shri Govinda Menon: In case there
1s a great disparity between the pro-
curement price and the selling price
in West Bengal, the Government will
look into it and give an answer.

st qo ®Wro wwi: =Y Fgr T
¥ fr S159 aq w0 w2 & faww 3
w9 Y ¢ gowas wAr w fear
wfis a1 73 @1 ¢ W Ay i gy
oA dar T F qATH AG & aY waw
W Y N IJWAT I 7T FH TG L,
qTIHT FTH AE &7

Shri Govinda Menon: There is a
complaint in the country from the
farmers that the procurement prices
are not attractive enough K I may
freely confess there is a universal
complaint of that nature. The Min-
istry is contemplating what to do in
that matter.

Shri Kapur Singh: Is it true that
the gain made by the paddy-grower
is almost half of the profits made by
its concerter into rice according to
the price policy of the Government
and if so, why?

Shri Govinda Menon: I do not know
whether it is half or not. There is, as
I said, a complaint that the agricul-
turist is not getting a fair price for
his produce and that persons engaged
in other avocations like trade and
business make mu-h more profit.
That complaint is there in the coun-
try.

Mr. Speaker: Next question.

MAY 10, 1966

Oral Answers 15494

Food Shipments to India

#1573, Shri P. R. Chakraverti: Will
the Minister of Food, Agriculture,
C ity Develop t and Coope-
ration be pleased to state:

(a) whether a programme to in-
crease food shipments to India through
the United Nations had been finaliszd;

(b) whether the countries, who had
been approached by India for help to
meet the current emergency situation,
have been persuaded to extend all aid
channelled through the Worid Food
Programme; and

(c) the response from the concern-
ed countries in this regard?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (2) Programme for
the import of about 54,000 tons of
wheat and about 7,300 tons of milk
powder provided as assistance by the
World Food Programme of the United
Nations has already been fimalised.

(b) No such approach has been
made by the Govenment to the coun-
tries to channelise their assistance
through the World Food Programme.

(c) Does not arise.

Shri P, R. Chakravertl: Apart from
this emergent situation, may I know
whether the Government has indicated
to the United Nations the approximate
demand which India is likely to call
upon those countries to fulfil so as to
meet our requirements?

Shri Govinda Menon: These are
voluntary offers from different coun-
tries made to India through the World
Food Programme, and there is no
question of any demand made on those
countries.

Shri P. R. Chakraverti: Will the
Government indicate the nature of
conditions which the other countries
have now asked India to fulfil before
any supply is made available to us?
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Shri Govinda Menon: What is got
under this programme ¢annot be sold.
Free distribution is what is insisted
upon.

Shri Sinhasan Singh: May I know
whether the Government is aware that
young boys in European countries, es-
pecially so in Engiand, go round ask-
ing people to give charity for Lhe
hungry millions of India; if so, whe-
ther the Government has lodged any
protest against such begging and pre-
senting such a sad picture about the
state of affairs here?

Shri Govinda Menon: We have also
come across reports of that nature,
but there was absolutely no basis
emanating from us for that kind of
approach. The Minister of Food and
Agriculture had occasion to address
the representatives of different coun-
tries who are in Delhi and there it was
made clear as to what the situation
in India is.

Shri Himmatsinhji: Initially the
Food Minister had made a very frank
statement that the country was facing
hard times and that there might be
starvation too. Subsequently, the
Prime Minister came out with a state-
ment that India would not like to go
out with a begging bow! in her hand.
Has that dampened the programme of
assistance?

'l‘he Minlster ol Food, Agriculture,

ity De t and Coope-
uhon (Shri C. Subramaniam): The
point is this. No doubt, there has been
a failure of monsoons and on that
basis there has been a decrease in
producstion which has created a diffi-
cult situation here. But the publicity
given in the various foreign Press
that millions of Indians are dying here
was exaggerated, and that is what the
Prime Minister contradicted. There
is no such situation here, the situation
is under control particularly because
of the assistance we have received
from the various countries.

oft O agrr awiw - & A
wrgat § fr g & wfafom ot 7 &t
e al gF EE & o A
s gl 8 ?
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Shri Gevinda Menon: Sir, it is a
long list, and I do not think I need
read out the entire list.

Mr. Speaker: What other grains
have we got besides wheat?

Shri Govinda Menon: We have got
wheat, rice and ‘milo.

Shri Hari Vishnu Kamath: Is it a
fact that in response to the appeal, the
joint appeal made by the Secretary-
General of the United Nations, U
Thant, and the Director-General of
the FAO, Shri B. R. Sen, for global
aid the Government of Israel offered
aid by way of foodgrains to India; if
so, 'may I know what came in the way
o the Government accepting the aid
offered by the Government of Israel
for the people of India?

Shri C. Subramanlam: To my recol-
lection, Sir, no grain was offered by
them. They offered fertiliser and we
could not accept it because of various
political consideration.

Shri Hari Visbnu Kamath: Will he
enlarge and explain what he means by
“political considerations”? Should the
people of India be allowed to starve
and die because of Government's
wrong politics?

Shri C. Subramaniam: This was a
paltry offer, We have to take into
account the other reactions also.
Taking them into account, in the jud-
gment of the Government we thought
we need not accept it.  (/nierruption)

Dr., L. M. Singhvi: May I know whe-
ther jt is a fact that the Government
of India received an offer of large-
scale assistance from Israel in our
agricultural programmes as well as for
our emergency food requirements; if
30, what was the reaction of Govern-
ment and if the Government did not
accept this, why not?

Shri C. Subramaniam: I have
answered with regard to what the
hon. Member called the emergency atd.
As far as 1 remember there has been
no offer for large-scale agricultura)
progranrmme aid.

Shri Ranga: They offered fertilisers.
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Import of Foodgrains

+
*1574. Shri Shree Narayan Das:
Shri Linga Reddy:

Will the Minister of Food, Agricul-
ture, C ity Devel and
Cooperation be pleased to state:

(a) whether the final and precise
estimate of the requirementg of food-
grains imports to meet the require-
ments for the whole country during
this year has been 'made;

(b) if so, the quantity assessed;

(c) the arrangements finalised for
import of foodgrains giving country-
wise figures;

(d) whether requirements of the
States in the matter of supply of rice,
wheat and other foodgrains by the
Centre have been finally considered;
and

(e) if so, the assurance given by the
Centre in this regard?

The Minister of State in the Minis-
try o! Food, Agriculture, Community
Development ang Cooperation (Shri
Govinda Menon): (a) and (b). The re-
quirements of foodgrains of a country
with a developing economy like India
are difficult to assess even in a normal
year. In a year of extreme shortage
like the current one, it is much more
difficult to ‘make any precise estimate.
However, production during the cur-
rent year is lower than the last year’s
by more than 12 million tonnes and
an import of at least that quantity is
obviously justified.

(c) Arrangements have so far been
made for the import of 7.1 million ton-
nes of foodgrains. A statement show-
ing the quantities to be imported from
different countries is laid on the Table
of the Housc. ([Placed in Library See
No. 6268/66 ]

(d) and (e). The requirements of
foodgrains of each State are periodical-
ly examined in consultation with the
State Government and the supplies
available with the Central Govern-
ment are distributed to the various
States on a monthly basis in ag equi-
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table a manner as possible. All the
State Governments have been assured
that supplies from Centre will be
strictly on the basis of relative require-
ments of the various States and the
overall availability of foodgrains with
the Centre,

Shri Shree Narayan Das: What part
of these 7 million tonnes for which
arrangements have so far been made
will form part of the buffer stock and
what part will be consumeq this year?

Shri Govinda Menon: There is no
question of the buffer stock just at
present. We are in a very difficult
situation and we can think of it only
a bit later.

Shri Shree Narayan Das: The hon.
Minister has just now said that ‘o
meet the requirements of this year
we require about 10 or 12 million
tonnes of foodgrains whereas arrange-
ments for only 7 million tonnes have
so far been made. What other arrange-
ments are being made for the remain-
ing part of the requirement?

Shri Govinda Menon: Attempts to
get more are being made.

Shrimati Renuka Ray: In reply to
part (a) of the question the Minister
has said that it is difficult to make
any assessment of the actual produc-
tion in the country. I would like to
know how they are able to assess
what is the requirement or the deficit
and how much is required to be im-
ported if they have no idea of what
is the production in the country and
also, if they have po firm figure of the
requirements. The reply to part (a)
asking whether estimate of the re-
quirements of foodgrains imports has
been made was that it was difficult to
make an assessment. If it is difficult,
I would like to know how do they
come to a firm assessment of the
quantity that they actually ask for
from different countries. I would also
like to know . ..

Mr. Speaker: There ought not to be
so many questions. Ladies have some
privileges but not beyond limits.
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Shri Govinda Menon: 1 think, the
answer which I read out has been
misunderstood. The question was as
to what the precise estimate of the re-
quirements of foodgrains imports is
and the answer was that the require-
ments cannot be estimated because
ours is a developing country .. [n-
erruption).

Shri Shree Narayan Das: Why can
it not be made at least for one year?

Shri Govinda Menon:
the requirement will go up . ..
terruption).

Every year
In-

Shri Shree Narayan Das: The ques-
tion requires the estimate for this
year only, not for other coming years.

Shri Govinda Menon: Since this
year there has been a shortfall in pro-

duction . . . (Imterruptions) of the
order of 12 million tonnes, it may
safely be stated that at least that

quantity will have to be imported.

Mr. Speaker: That means that what
we produced was enough for our re-
quirements, because 12 million tonnes
we will be short of and we will re-
quire that much.

The Mlmster ol Food Agriculture,

C ty Dev t and Coope-
ration (Shri C. Subnmn.nhm) The
point for consideration ig that this

year the requirement cannot be on a
normal basis of what we are entitled
to consume, Because of the shortfall
we have to tighten our belts to a cer-
tain extent, Therefore we cannot make
up the entire deficit as far as the de-
ficit can be estimated. @ What the
Minister was referring to was that we
try to calculate at least to maintain
the consumption standard which we
have reached, so that it may not go
down. That is not adequate; I agree.
Even in a bad year we do not want
to go below the standard which we
have already reached. On tHat basis
we try to make up the short-fall in a
particular year. But certainly that is
not the requirement for a balanced
diet; a proper diet for everybody is
much more than that. That is why he
said that it is not possible to take ir-
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to account the actual requirements,
but we take into account the produc-
tion pattern and what we have been
consuming so far and on that basis we
try to import.

Mr. Speaker: Even in an ordinary
year, whatever are the requirements,
those might have been given. I sup-
pose.

Shri C. Subramaniam: That has been
given,

Mr. Speaker: Not the requirement.
Because the shortage is 12 million
tonnes, that at least would be requir-
ed.

3hri C. Subramaniam: On the pre-
sent basis we have made an estimate.
As a matter of fact, the Third Plan
targets were fixed on the basis of
what would be our requirement by the
end of the Third Plan. We fixed it
at 100 million tonneg which we have
not reached. But that would be on
the basis that everybody would get a
particular standard, and because we
have not been able to reach that, we
have to be satisfieq with the lower
standard of consumption. (Interrup-
tions).

Shri Linga Reddy: Out of 7:l
million tonnes of foodgrains that are
proposed to be imported from various
countries, how much of it has been
actually received?

Shri Govinda Menon: Out of 7\
million tonnes which have been ar-
ranged, about 5 million tonnes have
been received.

Shri Bhagwat Jha Asad: May !
know what are the considerations—
political or hunger or religious—for
accepting 5,000 tonnes from Greece,
6,000 tonnes from the Netherlands and
2,000 tonnes from Vatican? While it
is not possible to accept small quanti-
ties from other countries, why are
such things accepted from these coun-
tries? Why are the bells allowed to
be rung announcing gtarvation?

Shri C. Subramaniam: This is not
the only commodity which was offer-
ed to us by these countries. In addl-
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tion to this, milk power and various
other things were offered. This forms
part of a package.

Shri R. Ramanathan Chettiar: May
I know what will be the value of

these and whether the shipping
freight will have to be paid in
dollars?

Shri C. Subramaniam: We have to
pay for the freight in dollars.

Shri R. Ramanathan Chettiar:
would be the value?

What

Shri C, Subramaniam: As far as
the U.S. wheat ig concerned, we pay
round about Rs. 380 per tonne; that
will be Rs. 5,000,286, Regarding the
other commodities that we have re-
ceived the wheat was under the frec
gift programme; as far as rice is con-

cerned, the value will be Rs.550 to
Rs. 600 per tonne.
Shrimati Savitri Nigam : May I

know what are the countries which
have insisted that the food should be
imported by their ships and whather
it is a fact that the freight which
has been charged by those respec-
tive countries hag been too high in
comparison with the freight which is
being charged usually.

8Shri C. Subramaniam: Under the
P.L. 480 arrangement, 50 per cent of
the wheat will be moved in U.S. bot-
toms. The U.8. freight is much more
than the world average freight, but
the extra freight is borne by the U.S.
Government.

Wt gen va wgww : & wen
=TEAT § fiF TS < A TEH TF AT
@ & ST Y i FAFHT TRTNE T qW
¥ R gU W AEH & g &, I A
i fear mar w fe fealy wroon &
wagd § gy W 2, 8 I W
ATRRIT XY WA 4 a7 fr gAY A R @
fer it & wpont ax Wl gk ot W
w1 I qh ey W w7 femr
§ @ Tt?

MAY 10, 1966

Oral Answers 15502
Shri C. Subramaniam: I do not
have the information immediately.

Shri P. Venkatasubbaiah: The
Minister has just now stated that our
requirement would be of the order
of 12 million tonnes and the imported
quantity is upto 7 million tonnes; the
rest is supposed to be procured in-
ternally....

Shri C. Subramaniam: Not inter-
nally.

Mr. Speaker: He has not said that.

Shri P. Venkatasubbaiah: In that
case, may I know whether Govern-
ment have......

Mr. Speaker: He has not said that
our rejuirement would be 12 million
tonnes. He has only said that be-
cause the shortage is to thst extent,
we shall require at least that much.

Shri P. Venkatasubbaiah: So fer as
our prescnt standard of consumption
is concerned, he has said that 12 mil-
lion tonnes would be the minimum
that has to be imported. May I know
whether the hon. Minister is aware
that in some places, especially in
Andhra Pradesh where the new strain
of paddy is being produced, the Food
Corporation hag not entered the mar-
ket and procured with the result that
the stocks have remained with the
agriculturists, even though they have
come forward to offer their food-
grains at the support prices fixed by
Government? May I know why the
internal procurement is not working
properly?

Shri C. Subramaniam: I am glad
the hon. Member has given this in-
formation. I shall look into it. It is
our policy, particularly, fo1 the Food
Corporation, to purchase everything
that is available within the country.

Shri D. C. Sharma: Shri Asoka
Mehta went abroad to the USA and
the Soviet Union to get foreign ex-
change for aiding our Fourth Five
Year Plan, and the Minister of Food
and Agriculture also had been to the
USA some time ago to get some food.
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Since there is a shortfall between the
assessment of our needs and what we
have at present, will the hon. Minis-
ter of Food and Agriculture go ab-
road again to make good that short-
fall?

Shri C. Subramaniam: There is no
proposal for me to go abroad.

Shri Shinkre: In view of the fact
that this year Government have
successfully created famine conditions
and stravation conditions in sorval
parts of the country, thereby causing
a lot of deaths, can we arsume that
next year, the overal] requirement of
food assistance from abroad shall be
comparatively reduced?

Shri C. Subramaniam: As a matter
of fact, the target of production that
we have fixed for the next year is 85
to 97 million tonnes, and naturally,
that will also to a certain extent de-
pend upon the monsoon behaviour.

Air Corporations

+

*1575. Shri Madhu Limaye:
Shri Kishen Pattnayak:
Shri Yashpa] Singh:
Dr. Ram Manohar Lohia:
Shrl Bagri:
Shri S. M. Banerjee:
Shri Firodia:
Shri Sarjoo Pandey:
Shri Lings Reddy:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether it is a fact that when
the I.A.C. flights had been suspended
last time on account of the Pilots’
strike, the General Manager of the
IAC. had expressed a desire to fly
to New York on the inaugura] flight;

(b) whether the suggestion was
then turned down by Government;

(c) whether during the present
cancellation of the Air India flights,
the Chairman with the Commercial
Director. had been staying abroad
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and had not thought it fit to return
to India; and

(d) whether in view pof thc growing
irresponsibility In the two Air Cor-
porations in the public sector and
the demand recently made by the
employees’ Associations and Unions,
Government intend to order a public
enquiry into the matter?

The Minister of State in the Minis-
try of Transport and Aviation (Shri
C. M. Poonacha): (a) to (d). I lay a
statement on the Table of the House.

STATEMENT

(a) No, Sir.

(b) Does not arise,

(¢) The Commeorcia} Director left
Bombay on 10th March, 1966 and re-
turned on the morning of 20th March,
1966. He visited London rrd Geneva
on important officlal work.

The Chairman, Air India lef{ Bom-
bay on the 12¢h March, 1866 and re-
turned on the 25th March, 1968. The
Chairman had a meeting with the
representatives of India Flight Navi-
gators Guild in regard to their griev-
ances arising out of the National In-
dustrial Award before he 1r{t on tour.
There was no indication of a strike
notice by the Guild or of an immi-
nent strike by the Navigators when
he left abroad, on the 12th March,
1886 on important official work. From
the time the strike commenced, the
Chairman was fully in the picture
regarding all matters pertaining to
the strike &#s the Genera] Manager
was in constant touch w#th him.

(d) No, Sir. In view of the fact
that the Parliamentary Committee
on Public Undertakings has only re-
cently submitted a report on the
working of the two Afr Corporations
after a thorough examination, an
enquiry at this stage is not consider-
ed necessary. The repory of the
Parliamentary Committee is receiv-
ing the attention of the Government.

ot foww wwe: oF anE
a% wiit 31 & oy orow wov
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agar § fr Rz B & R 12 W
LY

“There was no indication of a

strike notice by the Guild or of an
imminent strike ...."”.

weft wErew ag oS @T T H § WO
Ig% AR ErIW Hag Tfeaer e &
% Y AT Wy e g, Oy |
Afew gAwr & € fr 12 7 aw W
R W g A Ay,

avas qgvw ;A qAEEr w7 oA

aE, TR @ATEZ WTE qTET ;T & 7

Shri 8. M. Banerjee: The statement
is actually wrong.

Mr. Speaker: He can ask his supple-
mentary question now.

Shri 8. M. Banerjee: Why should
he use his supplementary question
for this? The hon. Minister should
make the correction in his answer.

ot wq femd . weAw wEYET, €W
SV ¥ g T 9y fF gt ardafaw
v oax ffear FewEd & AR
A AN ¢ gwE orarw § I wa
e

“No, Sir. In view of the fact
that the Parliamentary Commit-
tee on Public Undertakings has
only recently submitted a report
on the working of the two Air
Corporations after a thorough
examination, an inquiry at this
stage ig not considered necessary.”.

a7 & I avgen g f W g wga
#1 e axedt & O¢ frdewr sy g
? el w fferr oW ¥
AT FAAT, WA & RwT FAAT,
e & Ao o sufoge ephwy
aife wfawif) & faemw qga & &g
W T feat T & 7 e T 3,
# e § aY oAt
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“(a) Indian Aircraft Rules which
prohibit carriage of arms and
ammunition on  passenger
flights have been violated;

(b) Sea Customs Act has been
violated;

(c) Foreign Exchange Regula-
tions Act No. 2 has been
violated; and

(d) All corporation rules prohibi-
ting use of corporation pro-
cedures for private ends also
have been thrown over-
board”.

w1 g WETQ ofers  sERiET
FHE & amA W@ 7 9 W7 I9E
qrara IR fadta fear fis YE o
1 srawE ad g7

Shri C. M. Poonacha: Al]l matters
relating to the working of Air India
have been gone into in great deal by
the Committee on Public Under-
takings. Their report has been
received and it is being studied. There
are various other minor matters. The
minor matters are under examination
by the respective authorities, namely.
the Reserve Bank of India and the
authorities connected therewith ......

Shri Hari Vishnu
they minor?

Kamath: Are

Shri C. M, Poonacha: Minor in the
sense that these do not at the moment
require investigation by a Commission
as suggested by the hon. Member.

oft wy fomd:  mww Wy,
@z W A £ o1 oA § ogw
afefes wam, fafrea qa qur
f& 11 7% w1 Y frdzT w9 & waTew
& W T a1 * ag ofsww wET-
fFw #/ T arey vy @ a7 W
IAF TER wA Y fF i
afufe &t 1§ sravawar @ 0 o
qHY Wi AgA W femex £ ?
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weqw v : ST, WY |

The Minister of Transport, Avia-
tion, Shipping and Tourism (8hri
Sanjva Reddy): The hon. Member
brought to our notice certain things.

Mr. Speaker: Whether that
memorandum has come?

st wy fomd : 3w 3, ady AT
q |

Shri Sanjiva Reddy: It is much
later; the information that was given
is much later.

Shrimati Renu Chakravartty: The
question was: wag the particular
memorandum received by AII before
the Public Undertakings Committee
went into their examination of the

subject or was it that the letter
written by Shri Limaye was after-
wards?

Shri Sanjiva Reddy: I have been

saying that the letter came much
later.
Mr. Speaker: Shrimati Renu

Chakravartty perhaps states that

there are two things: one is the
letter and the second, the
memorandum.

st ay fowd ow Ao g
W wE : st 7 et
ot #

8Shri Sanjiva Reddy: A letter was
also sent by the hon. Member en-
closing the memoranda and al] that.
That came later, after the Public
Undertakings Committee had given
their report.

T 9T | qg Tax B fiw § wie
TN ? IF N vy i fr qwfew
sevefem 7947 7 frare &1 o fear
2 A fw qufas sersfiom w1 g
i &3 E ? v A1 FgAr wikw fe
st 7Y ar g | qafer wee-
Hww A & R W IEE
T fvky e |
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e W: q @O qAT™
0

o wy femd: AT gEO A AL
f& 7z M meapw & € A &
fomd T § faw oot 3 A9 gEw S
& f ot o1 Y ¢ 9% A A § s
wTEaT § Y e & 9w
qufes $74 & 4w, IEwT 75 HEd
37 W gafaedw & A o faw @ ?
A o B2 FArEt A qufow fa
ST & Y wuT aoer gy Afr weaw
§, a1 A I A & Qe § I
for & g 75 At wv Swfeedw

TR R E 7

Mr. Speaker: He asks whether 75
per cent of the pay is being paid to
the manager while he is under sus-
pension.

Shri Sanjiva Reddy: I do not
know. I will find out and place the
information on the Table.

ot wy fomd:  mrowr o femn
mar g ) e o ma £ v e Aarhy
FF /i o W § 7 oy wEey,
fafawr ofamm fafet 4 qoe wtiy
77 9 w9i 4w v @ gwnw & &
aufae a1 1A ¥ A @@ e
X §TTT § AF qOA o7 AT R Ay Her
iy darh ok W o iy B 2

Mr. Speaker: I will ask the Min-
ister to place the information on the
Table.

Shri Sanjiva Reddy: Apart from
these, he has made so many allega-
tions. We will have to inquire into
them and find out if there is any
truth in them. Because somebody
makes some allegation, I cannot
straightway accept . . ..

ot wy fawd : oo fofreer &
forw foar & f oiw &Y o 8, g am
ey g ?
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Shri Sanjiva Reddy: After all, it
takes time to inquire. Just because
the hon. Member writes, we cannot
jump to the conclusion that the alle-
gations are true. I do not think I am
prepared to accept that position.

ft wq fowa: wAw fafree &
aw # fawr &

o femm wewme Sl WERE
w1 & ¥ o famd-gu fe 12 e
% =rew Afer a# frar a1 gfedma
af e og vaq &1 & geAT WA
g f& war 9v% o 3z fowma ot @
® € 1965 # v sfear gevawEw
¥ ur wfwfas 1 7@E arr o
wedt ¥ R gmfae oF W A
FISA FHTT AT A7 WY IW THw FHW
g7 At gy oy oy sqmEd ama
% fog, wrv ag fuwmaa fasht § @ &
e W &GwrE w7 4% § 7

wr§ waw T S5 gL E

st aq fomd : o g&Nw Dfan
O Qg HaTery

o wERw - WY, §rEY |

sft vy foma : & @ i § Sww
iy wrer 1 & wTowT §EEw Agar
g

oW Witew : ¢ IH EWEA §
TS T AT & ) I WIT FH RE A
TATATY €7 ¥ A T N IAET ATEHA-
g AW P @ AT ¢ SEE
aawy % forlr @< s g § afew
Ty gy Nw § wawr & fET A I3y
g

8hri Hem Barua: On a point of
order. They were not listening to the
simultaneous translation. They did not
have those things in their ears.
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Shri C. M. Poonacha: I was not
able to follow the hon. Member. He
may please repeat his question.
Mr. Speaker: The officer wanted to
go to New York, and a telex message

was fabricated as having Dbeen
received.

Shri Sanjiva Reddy: No information.
I do not know about the fabrication
of the telex message. That will have
to be looked into. It is an allegation.

ot fomm qzaw ;. @z sfeen
TR qF A T

WO HENT : WA §IET A FATH
wvar & fr Hem dEw o dTQERE
fear oy o7 A weft nEET I qE-
w37 AT wfgx @ fF A fan
xRy Ifge |

Nt JFR U ST WT IEHT
E forgms mé & 7 (wwwwr)

Mr. Speaker: Not so many. The
question is whether any complaint of
that sort has been received by the
Minister.

Shri Sanjiva Reddy: That is why I
said that he has sent a letter and a
memorandum and all these things
have to be enquired into. I have sent
it for enquiry, and if anything is
found, we wil] certainly take action.
Nobody is anxious to hide them or
protect them if there 1is anything
wrong. But should we not enquire
whether it is true or not? Just
because a memorandum is sent, we
cannot jump to a conclusion.

ot vy fowd: FEArdE TF
T &R T Ao aw w7

st qware feg: w7 AGETT X
W T o W fe g fF @ aw ag
ai gfe F12 & et o Y At Y
AN AW qE TW AN A €HTE ¥
et g ¥ 7
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Shri S. M. Banerjee: From the reply
of the hon. Minister it appears that
they are investigating into the vavious
charges submitted by Shri Madhu
Limaye. 1 want to know whether it
has been brought to the notice of
the hon. Minister that some of the
cfficers of Air India have booked
tickets for nearly 300 to 400 passeng-
ers without Form P being obtained
from the Reserve Bank, which is o
gross violation of certain rules and
1egulations, and if so, what action
has been taken against them.

Shri Sanjlva Reddy: Some irregu-
larities have been brought to our
notice, and the Finance Ministry is
also aware of that, and some enquiries
are being made by the Home Ministry
ond others also. It is not only the
Aviation Ministry which is concerned

with it, the Home Ministry is also
concerned, and they are making
¢nquiries.

Shri S. M. Banerjee: They ure

teving to save the officers.

Shrimati Renu Chakravartty: Re-
ferring to part (d) of the question,
we have received somc complaints
also with regard to the way the pilots
have been behaving with the air
hostesses etc. In view of all this, I
would like to know whether there is
not enough prima facic case in the
cpinion of the Government for the
ordering of a public enquiry into all
these matters. Why is it that the
(Government says no all the time”

Shri Sanjiva Reddy: I know tha:
about the pilots md air hostesses a
b of ts have come.
When there is dispute, you appoint a
committee to enquire and take action
against them, But if it is a public
enquiry against both the corporations,
naturally we will have to be a little
more careful and study it. When
the necessity comes, I will not shirk
the responsibility of appoining a com-
mittee.
627 (Ai) L.S.D.=2
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Floating of Debentures by Land
Mortgage Banks

“1577. Shri P. Venkatasubbaiah:
\‘Vll] the Mimster ol’ Food, Agriculture,
ty Dev and Co-

opentlon be pleased to state:

(a) whether the Central Land
Mortgage Banks have represented to
Government regarding the ceilings
imposed by the Reserve Bank of
India in the matter of floating deben-
tures for issuing long-term credit to
the farmers;

(b) if sa, the nature of representa-

tion;

(c) whether Government are aware
that the present allocation of funds
to Land Mortgage Banks falls very
much short of the requirements of the
farmers; and .

(d) if so, the other measures Gov-
crnment propose to teke to provide
adequate financial assistance?

The Deputy Minister in the Minis-
try of Food, Agriculture, Commaunity
Development and Cooperation (Shri
Shyam Dhar Misra): (a) The Reserve
Bank of India has not imposed any
ceilings in the matter of floatation of
debentureg by the Central Land Mort-
xage Banks. They have, however,
limited the extent of their contribu-
tion to these debentures during 1966-
67.

(b) to (d). The All-India Coopera-
tive Land Mortgage Banks Union has
represented to the Government to
make larger resources avallable for
supporting the debenture programme
of the Land Mortgage Banks. Resour-
ces for supporting the debenture pro-
gramme during 1866-67 to the extent
of Rs. 35.68 crores have already been
located and programme to that extent
has been approved. The possibility
¢! obtaming additional resources to
<upport a larger programme is bein:z
cxplored.

Shri P. Vemkatasubbaiah: May I
know whether the Reserve Bank has
invested its proportionate share of
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money and if so what is the propor-
tion?

Shri Shyam Dhar Misra: Out of
Rs. 35 crores agreed to Rs. 4'7 crores
are being invested this year by the
Reserve Bank. Earlier it had agreed
to contribute 20 per cent of the total
amount of the shortfall. This year
und the last year unfortunately they
could not do that.

Shri P. Venkatasubbalah: In view
of the fact that the government people
Yave taken up agricultural production
programmes in the country and in
view of the fact that the land mort-
age banks are playing a very use-
ful role in providing agricultural
credit to the agriculturists, may I
know whether they will take imme-
diate steps to provide adequate finan-
ces as the state governments are
giving the guarantee and also the co-
operative structure is financing their
share so that these L. M, Banks may
give long-term credit?

Shri Shyam Dhar Misra: I gave the
figure as Rs. 3565 crores. Even so
this year our tentative requirement is
Rs. 87 crores; therefore, there is short-
fall of about 22 crores. We have been
able to pursuade the state govern-
ments informally and they may give
another Rs. 10-11 crores. There is
still a short-fall of Rs. 11 crores and
we are trying to have a meeting of the
Planning Commission and try to per-
suade institutional agencies like the
Reserve Bank, LIC, State Bank, etc.

Shrimat! Ramdulari Sinha: Ig it a
fact that for want of adequate supply
of long-term credit Bihar is not show-
ing considerable improvement in the
fleld of agricultural production?

Shri Shyam Dhar Misra: 1t is one of
the reasons only. There are many
reasons why Bihar is lagging behind.

sft w0 o fawrdy : dv WA
&% yafao qmay Tar 9t v feam o
AN ¢, 7 ITEY JATC FH W
®1 %W g% 97 §9 X wh 1 & ag e
gt § fie framal ox ot aw e
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9 & o &y wEw & 7 3T N
fpay TR A &

= gwmer faw: TR AT
T 9 T AFT ) AT FE R §,
AN qF o F e Ao § framl
9T 150 FAT w97 F1 wrIefew w
% ot gw arw ) £ 5 w97 577 300
FOT w97 #1 wrIzedfen w4t g=-

avty QAT & W AF 2 A |
Shri Ranga: Are any steps being
taken to give a moratorium for one
or two years in all these drought
affected areag where repayments have
to be made by local peasants to the
primary land mortgage banks and by
the primaries to the central LMBs?

Shri Shyam Dhar Misra: There is no
«cheme as such; neither are we think-
ing about it; it is only in terms of
short-term to be converted into
medium-term loang we are thinking
of this scheme.

Shri Ranga: Are t!xg_' going to

consider it?

Mr. Speaker: Only to the extent of
converting short-term into medium.

Establishment of Woollen Textile
Mills in Ethiopia

1578. Shri Indrajit Gupta:
Shri S. M. Banerjee:

Will the Minister of Law be pleased
to refer to the reply given to Starred
Question No. 644 on the 18th March.
1968 and state;

(a) whether the Company Law
Board has since examined the appli-
cation of the Anglo-India Jute Mills
Co, Ltd. for approval of investment
of Rs. 5.25 lakhs in Ethiopia:

(b) if so, whether approval
been sanctioned;

has

(¢) whether any representation from

hold

the Company's srar s was
made against such approval being
given; and
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(d) whether Government have
thoroughly examined the present fin-
ancial condition of the company and
found it satisfactory

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi
Raman): (a) to (d). The application
of the Anglo-India Jute Milly Com-
pany Ltd. for making an investment
in the shares of National Textiles
Share Company, Ethiopia, is still under
cxamination from the standpoint of
both the guiding principles formuiate«d
by the Board that are to be applicd 10
particular cases of intercorporate in-
vestment as also certain points madce
by a share-holder of the investing
company particularly on the invest-
ments made by the investing com-
pany in the past and the financial
position of the company.

Shri S. M. Banerjee: 1 want to know
whether this is a British company and
what was the specific objection raised
by the share-holder.

Shri C. R. Pattabhi Raman: | think
the investment was 2,70,000 Ethiopian
shillings, with 2,700 equity shares of
100 shillings each, of the National
Textiles Share Company of Ethiopiu
in December last.

Shri S. M. Banerjee: The question
was whether it is a British company.

Shri C. R. Pattabhi Raman: I think
if I may anticipate my learned Mem-
ber’s question, the arrangement is
between Duncan Brothers, Ltd., and
the Ethiopian company. That is the
link,

Shri S. M. Banerjee: | want to
know whether the Government is
aware that these jute mill owners who
are unable to pay bonus to the workers
hecause of the paucity of funds, are
spending lakhs and lakhs of rupees
in those under-developed countries
like Ethiopia for exploiting the labour
force there and with a profit motive
and, if so, why the Government is
permitting them, if they want to
establish certain industries there, and
why there is no arrangement on a
Government-to-Government basis?
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Shri C. R. Pattabhi Raman: That is
why 1 sald we are examining it. As a
result of a letter written by a share-
holder, we are still enquiring. There
is no financial risk so far as this is
concerned,

Shri Hari Vishnu Kamath: The
question relates, according to the
caption, to woollen textile mills in
Ethiopia. Does the Government con-
sider that the environment and atmos-
phere in Ethiopia of Emperor Haile
Selassie is congenial for wool-gather-
ing, and, if so, what are the reasons
therefor?

Shrt C. R, Pattabhi Raman: The
wool-gathering referred to is by the
company concerned. (Interruption)
We are rea'ly concerned with regard
to the legality and other requirements
of the company law_ That is what we
are really concerned with,

Shri Hari Vishnu Kamath: You are
aiding and abetting the wool-gather-
ing by them.

Mr. Speaker:

question.

Order, order, Next

Ban on Polygamy among Muslims

*1580. Shri D. C. 8harma: Will the
Minister of Law be pleased to .state:

(a) whether there has been any
demand recently for a ban on poly-
gamy among Muslims and to enact a
law for the purpose;

(b) whether the same has been con-
sidered; and

(c) if so, with what results?

The Minister of State in the Minis-
try Law (Shri C. R. Pattabhi
Raman): (a) Yes, Sir; from certain
newspaper reports it appeared that
there was a demand by a few Muslims
in Bombay for a ban on polygamy
among Muslims and for the enact-
ment of a law for the purpose.

(b) No, Sir,

(c) Does not arise.
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Shri D. C. Sharma: May [ know
if the Government wants to have one
uniform law for matrimony for all the
classes in India?

Shri C. R. Pattabhi Raman: It is
the ambition to have a uniform law
but then there arc certain religious
susceptibilities, and we are hoping that
in course of time, we can have one.
There arc persona] laws and religions,
and there are religious demands, So.
we are going slow on the matter.

Shri D, C. Sharma: May I know
whether the hon. Minister is not aware
of the fact that women’s organisations
in India, Pakistan, Iran and in some
of the countries of West Asia, have
been pressing for this reform, that
there should be monogamy so far as
the Muslims are concerned and, if so.
may I know why our country, which
has been the pace-setter in the matter
of reform in marriage laws, should not
also be the pace-setter in this parti-
cular matter also?

Shri C. R. Pattabhi Raman: We wish
all these women’s organisations arc
strengthened, We are hoping that
sufficient momentum will be gained by
us so that in course of time there will
be a uniform law available.

Shrimatl Renu Chakravartty: In
view of the fact that the Constitution
lays down that we should go forward
for the establishment of a uniform
civil code, is it now the po'icy of Gov-
ernment to slow down on this matter?
Since the death of the Prime Minister,
Jawaharlal Nehru, we have not had
a single amendment to the Christian
law, although we have amended it at
a Select Committee, and now we are
afraid of even touching the Muslim
law in this country., What is the
policy of the Government in this
matter?

Shri C. R. Pattabhi Raman: We have
had to ceal with the civil code ques-
tion in another form sometime ago. It
is quite true that the endeavour is
there. Mut, as I said. the religious
susceptit {lities of those people have to
be taken into account. So far as T
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have sta‘ed, the ambition is to have a
uniform civil code for al the peopic
living in India.

1200 hry,

SHORT NOTICE QUFSTION
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wTar ¥ o 9€ & w7 39T @wd § A
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(7) eu o7 sfaw faim 52 7%
& I ?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) No, Sir.

(b) Accumulation of stocks ot coarse
grains has not been reported from the
States of Madhya Pradesh and Guja-
rat. There has been some accumu-
lation of gram in certain Mandies of
Rajasthan. The stocks of other coarse
grain; are reported to be not large.

(c) The question of the continu-
ance or otherwise of the existing
zonal sysiem is at present under exa-
mination by the Foodgrains Policy
Committee. The Committee has been
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requested to submit its report as
early as possible. A final decision
would be taken on receipt of the re-
port of the Committee.

it semmite wreat : & ag s
arga § v oy 19 dare, g7 _w
#IT et %7 ok S F97 ¥ G A
AN gEAw wEw I3 & W fraw
w1eu frama &), fa ow 9w 'w
gan g a1, Ifam qEw fawn, yov w2w
o feet F T v H A R §
oY fraf & 37 uqwa w1 ATW 3T W
T FIW, [ATT AR TR F1OF
da FATA ¥ aTETT %1 W vy wfeAre
o1 @8, A owa AT ot A ¥ favg
TR

i = : grefear @ w8t € |

The Minister of Food, Agriculture,
C ity Develop and Co-
operation (Shri C. Subramaniam):
We will keep this in mind when we
take a final decision with regard to
the zones.

it SwTE el v oaw !

LA i Rl R e KR LR ik S GEi
am & ag qo Argan § v war ag W
3 fr ¥ goe aTaw & @a auTE
1 AEe 8, #feq o fafgr et
F w10 e seft ¥ weET & Foa
® wifas T @ W/ o ¥
wwr ¥ aOER W g sfaal &
e ¥ o w9 @ & 9 Eer v
T8 g ¢ A I g awEw
£ ag N X 7w g, fored framAY
Wi Iavrwme A B st W
qTHAT FTAT 9T W A 7

Shri C. Subramaniam: It is not
correct that there is tension betwcen
the Central Government and the State
Governments. The whole question is
now being d by a i
As soun as the report is available, we
will take a decision,
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st wq fawa : & ST wTEAT §
fe ara & 2w & v+ T qEmE-fgiy 9T
I AT, TR TGT WG ' T
frdrg Ay 1 §, ITH FOEEY FF
daT T T T [ATHETD T
& 3 fr guifear qgw & fawre
RN grog-ga 3w fear wEr qr, IER
Ho 4 ¥ WM qg @1 f§ WYX &
o aqr IAe & fAgfe qu qedt
st ¢ W ganfear aww 7 vy fe
A SR T WA WTEy §, ¥ 0% I
g % oY aRg § g
A Tt swgr fear el A
TN § AT 9T §H g9 qE
a1 qfrgdY AT T weT T W ae
at § whw w age A Tl dwy
? 1w A fowad @ 9w
ot g€ ¥ 9T W W qwlt § W
I # g, 3w & g aer
fa¥r & @7 9 foad g frdes
T T &, SN R & fow qoeT
qgH w7 ey 0
Shri C. Subramaniam: [ do not
admit that there has been profiteer-
ing by the State Governments, but
the difficulties mentioned by the

hon, Member will be taken into ac-
count in coming to a final decision.

oft fewr qzwme : wot S @

war %7 faar § fe sfwfeafor =@t &

@ &, ¥feT & e wgen g e ag

S 3T T AT A felt fnr

T o a1 X fEr S a7 gy

twar ¢

8hri C. Subramaniam: Wheat was
not sold by them, only gram was sold
by them. 1 think I have answered
this question before. Anyway, I do
not have the figures immediately witk
me.

off feww qramaw ;W A foux
g, g e g & few
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¥ o w47 @ w1 few A
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Shri S, M. Banerjee: Sir, from the
various statements issued by the hon.
Minister it appears that there is no
shortage of wheat at present because
of the huge amount of imported wheat
from USA. 1 would like to know, if
it is true, what is the use of having
zonal restrictions as far as wheat is
concerned whether it be in U.P.
Rajasthan or anywhere?

Shri C. Subramaniam; This ques-
tion has been answered ever so many
times. In g time of scarcity we can-
not allow scarcity conditions to deve-
lop everywhere and then rush im-
ported foodgrains there. That is
why with such restrictions we try to
localise the scarcity pockets and treat
them with these importeq foodgrains.

Shri S. M. Banerjee: Let him say
there is scarcity. If there, is no
searcity—-Sir, kindly hear me.

Mr. Speaker: He has answered the
question.

Shri S, M. Banerjee: He has not
answered,

Mr. Speaker: Order, order—Shri
Sheo Narain.

ot fow arenw . wenw WERE,

# FTPTT ¥ ag AT wrga g dorre

¥ ¥ o w1 & W WK qOE &
T ¥ arw A7 w7 q@T AT R
M shwy g My fawa
Y TR, 9W W W @ iy
g ¥ v arafe &, 9 fr Wi
AW & w1 A Y g grAa™
fir e W faear s ?

Shri C. Subramaniam: | agree

there is a Jifference of view with re-
gard to this. That is why the matter
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has to be examined in detail and with
care before we take a decision.

Dr, L. M. Singhvi: May 1 know
whether Government has taken notice
of the observations made by the High
Court of Rajasthan in respect of this
very harsh and improper manner in
which the Government of Rajasthan
is treating its gram dealers and the
tremendous amount of gram valued
at about Rs. 8 crores being held up in
the mandis of Rajasthan without be-
ing bought by the Government or
being disposed of in any other way:
if so, may 1 know what is being done
in this respect? 1 sent a detailed
letter myself ‘o the hon. Minister
along with a copy of the observations
made by the High Court, Still noth-
ine has been done.

Shri C. Subramaniam: I have lost
track of it; I shall try to find out the
judgment and go through it.

Shri Ranga: Sir, a copy of the judg-
ment{ was sent to him. He should
have been able to take a decision and
do something about it. It is merc
procrastination, nothing clse.

Shrimati Tarkeshwari Sinha: May
1 know whether Government has
taken note of the present stock posi-
tion of wheat and how Government
proposes to rescue the farmers from
a fall in price of wheat from a certain
level to a downward level when the
American wheat starts coming in?

Shri C. Subramaniam: This supply
has already started coming in. In
spite of that the price of indigenous
wheat ig ruling fairly high, and Gov-
ernment have a programme of giving
support; if it goes below a certain
price we will intervene and purchase.

Shri Harish Chandra Mathar: Apart
from de-zoning and having larger
zones, is it known to the hon. Minis-
ter that in Rajasthan there is restric-
tion even from district to district in
the matter of movement of food-
grains? Why is it so, in spite of so
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much heavy imports and feeding
Rajasthan  with itg  requirements”

What is your reaction to this restric-
tion from district to district?

Shri C. Subramaniam: 1| agree that
there is a district to district restric-
tion also. We have taken it up with
the State Government that this dis-
trict to district restriction should go.
particularly when there 1s no procure-
ment programme. 1 hope they
would consider this aspect.

Shri Harish Chandra Mathur: As
a matter of fact, this district to dis-
trict restriction cannot be there with-
out your support. You hsve got .hii
enactment and you assured this
House at least that no State is autho-
rised to have these restrictions with-
out your support. Do I take it that
they are having them with your sup-
port or in spite of your telling them
clearly not to have them?

Shri C. Subramaniam: This order
was passed long ago for the purpose
of procurement at controlled prices.
It was represented that without these
restrictions procurement would be
impossible. Now that the procure-
ment programme has been given up
and also the imposition of maximum
price is no longer there, we have put

it to the State Governments that
these restrictions will be no
longer necessary. As soon as
I hear from them, I will have to

take a decision.

Shri Ranga: We could have appre-
ciated the hon. Ministers reply that
he has sent for a copy of the High
Court judgement, if only extracts
from that judgement had becn sent
by my hon. friend, Dr. Singhvi. He
is one of the leaders of groups here.
He has sent the whole of tha: judge-
ment to him. Was it not proper on
his part to have straightaway asked
the Government of Rajasthan what
they have to say in regard to that
judgement, why they harass the tra-
ders there and allow lakhs of tonnes
of gram to not there in that State?

Shri C. Subramaniam: I lost track
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it. It has been misplaced somewhere.
But I shall get a copy of the judge-
ment and look into it.

Dr. L. M, Singhvi: It is nearly one
month ago that g full copy of the
judgement was sent to the Minister
with a long letter saying that the
Government was acting in a manner
which did not redound to its credit
and that it was going back on the
very express promise that it had made
to these traders at the time of obtain-
ing from them certain quantities of
gram. Now the Minister says that he
has lost track of it. A whole month
has gone and nothing has been done.

Shri C. Subramamiam: Generally,
I Jook into the varioug letters written
by hon. Members, but I do not re-
collect to have seen this.

Shri Ranga: That is how this Gov-
ernment is carried on.

S8hri C. Subramaniam: The hon.
Member may be a better administra-
tor when he gets into this position.

Shri Ranga: He has no business to
talk like that. He owes an apology to
this House for having neglected his
primary duty.

Shri C. Subramantam: 1 will not
hear lectures by the hon, Member as
to how I should carry on.

Shri Ramga: Sir, I rise on a point
of order and privilege. Here is one
of the leaderg of groups who sent the
judgement of the High Court in full
to the hon. Minister and he did not
take the trouble to look into it, study
it and send it to the Rajasthan Gov-
ernment. He himself confesses now
that he does not even remember hav-
ing seen it. This is the kind of irres-
ponsible manner in which they have
been dealing with the leaders of the
Opposition as also of this House. It
is absolutely irresponsibl

Mr, Speaker: Sometimes mistakes
might occur though it is expected that
any communication received from a
Member of Parliament should be

of that judgememnt. I have not seen ygiven proper heed. Proper attention
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should be paid and whatever action
is required must be taken at once.
But now that the Minister explains
that he does not recollect having seen

that . . . (Interruption).
Shri Ranga: What does he mean”
Mr. Speaker: If he has missed it.

we can only ask him that he might
look intp it now and give us his rc-
action.

Shri Ranga: He should not repeat
this performance. Does he not owe
an apology to this House? Excuse
me for making this observation but
it is not enough that the Speaker and
the House should bhe satisfled with
cxpressing a general axiom and a
principle. The application of that
principle is equally important, Here
is a case which has been brought to
the notice of this House and for one
month the hon, Minister does not
even know or remember having re-
ceived such a communication or
judgement. They do not bother. And
he gives that cavalier answer. On
the top of it when I raised my voice
in protest, he goes on saying that as
if he is not at fault at all and he
does not care.

Shri C. Subramaniam: I would like
to know who is shouting.
Shri Ranga: You have shouted.

Mr. Speaker: Both hon. Members
shall sit down.

Shri Ranga: He has no business
to behave in this manner.

Mr. Speaker: Order, order.

Shri Ranga: You must call them
to order.

Mr, Speaker: I am asking both
sides.

Shri Ramga: In regard to that

particular mat er you have to call
order,

him to

st geR W wowTT ;AR
aren wfg | wEA W o
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Shri Ranga: At this rate it is no
good having this House.

Shri H. N. Mukerjee: 1 would not
have butted in but for the fact that
the Minister of Food Imports had the
termerity to go out of his way to
suggest that the Leader of the
Swatantra Party might on some con-
ceivable future occasion become an
administrator in his worthy place
and behave better. This is a kind of
taunt which came in the wake of a
confession of incapacity to which
reference hag already been made by
Shri Ranga. 1 am not  concerned
about the merits of the matter be-
cause 1 do not quite know what it is
about, but this kind of behaviour on
the part of a Minister who specialises
in going abroad with a bowl in his

hand . . . (Interruption).

Shri C. Subramaniam: 1 object to
this. There is a limit.

Mr. Speaker: That is beside the
point that he goes out ... (Inter-
ruption) .

Shri H. N. Muketjee: The Minister
should have the sense of propriety,
the sense of humility, particularly
when it comes from a Leader of one
of the Groups. The Minister has gone
out of his way suggesting.
(Interruptions).

Mr. Speaker: Order, order.

Shri Bhagwat Jha Azad: I rise on
a point of order.

Shri Rajeshwar Patel rose—

Mr. Speaker: I can hear one by
one. Mr. Bhagwat Jha Azad,

Shri Bhagwat Jha Azad: I want to
know whether the propriety and hu-
mility are not axpected of the mem-
bers on all the sides of the House;
that 3 member should not shout this
way or use the languge of which the
Minister is being accused, is equally
applicable to all the members of this
House,

Mr, Speaker: Yes: it is applicable
to all the members.
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Shri Bhagwat Jha Asad: Whereas An hon, Member: Outside the

the Opposition group leaders arc en- House?

titled to certain things, is not the

majority party—and the Minister in
the Cabinet—entitled to expect the
same from the leaders of other
groups?

Shri Rajeshwar Patel: In view of
the shortage of foodgrains in  this
country and in view of the fact that
the Ministers are making journeys to
all corners of the world to procurc
foodgrains, is it necessary for a mem-
ber of this House to apprise the Food
Ministry of the judgement of the
High Court? Is not the Food Minis-
try supposed to take notice of this
and save Rs. 8 crores worth of grams?

Shri D, C. Sharma: I thank you
for restoring calmness in this House
and I think you will be doing so in
future also. One thing that I want
to submit is this: no Member of
Parliament, whether he is on the
Congress benches or on the Opposi-
tion benches, whether he is a leader
of a group or Minister of some port-
folio, should be allowed to make any
personal reflection on any‘body‘. 1
think there should be no aspersions
cast on a person. I am not particu-
larly in love with any of these Minis-
ters...

Mr. Speaker:
any?

Shri D. C, Sharma: The aspersions
cast by the Leader of the Right Com-
munist Party should be withdrawn.
They were not in good faith; they
do not raise the dignity of the House.
(Interruptions). of course, he is &
scholar of great repute; he is g pre-
sever of Parliamentary procedures
and 1 hope that he will ultimately
do so.

Is he in love with

Mr. Speaker: There ought to be
some end to such a controversy that
erupts sudenly. It is an admitted
fact that we should use language with
toleration anq forbearance inside the
House. Sometimes we do get excite-
od

Mr. Speaker: It is my bad luck that
every one does it here and not out-
side. every one of them is a very fine
gentleman outside. Mr. Mukerjee was

making a thrust when he said
it; if he had not gone a
little  further, certainly it would
have  been more dignified and
I would have said something. He
also referred to certain irrelevant

things which were not needed at that
time. Sometimes even responsible
members get excited. There is reason
to believe that sometimes they go out
of their way.

Shrimati Renu Chakravartty: How
about Ministers?

Mr, Speaker: Members include
Ministers also.
Shri Harl Vishnu Kamath: But,

Sir, a Minister can be a non-member
according 1o the Constitution

Mr. Speaker: 1 am talking of
members and Ministers; 1 am referr-
ing to those on this side as well as
to those on the other side,

There are certain things said in the
representation that had been gent.
The judgement of the High Court had
been submitted to the Minister.
Therefore, normally it ought to have
been the job of the Minister to look
into it and to take action on It or
to say....

8bri C. Subramanlam: | have
stated that ordinarily I look into the
matter immediately. But somehow, I
lost track of it. I shall look into it
again.

Mr. Speaker: That was what 1 was
going to explain. The hon. Minister
has said that ordinarily he does look
into it. whenever he receives it. But
in this particular case, somehow, it
hag escaped his attention, and he has
stated that he will look into it. The
matter should end there
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WRITTEN ANSWERS TO QUES-
TIONS

Monopolies Inquiry Commission

*1576. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Law be pleased
to refer to the reply given to Starred
Question No. 122 on the 22nd February,
1866 and state:

(a) whether the recommendations of
the Monoplies Commission have since
been considered by Government; and

(b) if so, the decision taken thereon?

The Minister of Law  (Shri G. S.
Pathak): (a) and (b). The Commis-
sion’s recommendations are still under
Government's consideration and no
final decicion thereon has yet been
taken.

Damage caused to 1LA.C. Dakota at
Tulihal Airport

*1579. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Transport, Avia-
ton, Shipping and Tourism be pleased
to refer to the reply given to Starred
Question No. 407 on the 8th March.
1966 and state:

(a) whether the investigations for
the damage caused to 1.A.C. Dakota
at Tulihal airport on the 19th Febru-
ary, 1866 have since been completed;

(b) if so, the findings thereof; and

(c) the action taken by Government
thereon?

The Minister of Tramsport, Aviation
Shipping and Tourism (Shri Sanjiva
Reddy): (a) No, Sir.

(b) and (¢). Do not arise.
vt § Wi & s
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Import of Raw Materials

*1582. Shri Ram Harkh Yadav:
Shri Ramanand Shastri:

Will the Minister of Food, Agricul-
ture, C ity Develop t and
Cooperation be pleased to state:

(a) whether there is any proposal to
liberalise the import of raw nraterials
and equi t ded for st ing up
the indigenous production of fertilizers,
pesticides and agricultural implements:;
and

(b) if so, to what extent?

The Deputy Minister in the Ministry
of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b). It
has been decided to permit on 3 more
liberal scale the import of spare parts
for the capital equipment employed in
the manufacture of fertilisers, pesti-
cides and other manufactured products
of use in agriculture. It has also been
decided that in respect of raw materi-
also for pesticides and fertilisers, im-
ports will be more liberally licensed.




15531

Non-Acceptance of Rupee Payment for
Transactions on Board Air-India
Flights

*1583. Shri Hari Vishnu Kamath:
Will the Minister of Transport, Avia-
tion, Shipping and Tourism be pleased
to refer to the reply given to Starred
Question No, 852 on the 29th March,
1966 regarding the non-acceptance of
rupee payment for tiransactions on
board the Air-India flights and state:

(a) whether the ruling of the Re-
serve Bank of India will be laid on the
Table; and

(b) if not, the reasons therefor?

The Minister of Transport, Aviati
Shipping and Tourism (Shri Sanjiva
Reddy: (a) and (b). I lay a copy
each of the Notifications Nos. FER.A.
211/63-RB and FER.A. 212/68-RB,
dated the 21st February, 1963 and Press
Note dated the 22nd February, 1863 on
the Table of the House. [Placed in Li-
brary. See No. LT-6269/66].

Extension to Managing Agencles

*1584. Shri P. C. Borooah: Will the
Minister of Law be pleased to refer to
the reply given to Starred Question
No. 952 on the 5th April, 1966 and state
the outcome of the inquiries, if any,
made by him into the cases of long
term extension of Managing Agency
agreements?

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi
Raman): A Statement will be laid
on the Table of the House as soon as
the examination of the cases has been
completed as indicated by the Minister
of Law in the course of answering
supplementaries to Lok Sabha Starred
Question No. 952 dated 5-4-66.

Internal Air Services

*1585. Shri R. S. Pandey:
Shri R. Barua:

Will the Minister of Transport, Avi-
ation, Shipping and Tourism be pleas-
ed to state:

(n) whether it is a fact that the
Indian Airlines Corporation has begun
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the implementation of its Fourth Plan
for the expansion and streamlining of
the internal air services; and

(b) if so, a brief resume of work so
far carried out in this regard?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) and (b). The Corporation
have not vet acquired the additional
aircraft envisaged in the first year of
the 4th Plan. Accordingly no expan-
sion has been made in the services of
the Corporation from 1-4-1966 when
the 4th Plan commenced.
Development of Fishing Industry in
Kerala

*1586. Shri Warior:
Shri Vasudevan Nair:

Will the Minister of Food, Agricul-
ture, C i t and
Cooperation be pleased to state:

(a) whether the Marine Products
Export Promotion Coumncil has sub-
mitted a Master Plan for the develop-
ment of fishing industry in Kerala
during the Fourth Plan;

D 1
y Deve

(b) if so, the main [eatures of the

plan;
(c) the estimated cost thereof; and
(d) the action taken thereon?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) Yes, Sir. The
Chairman of the Marine Productg Ex-
port Promotion Council was asked to
submit a report and he has done so.

(b) It is an export oriented scheme
with the purpose of increasing fish
landings by introducing more mechani-
sed boats and trawlers, providing pro-
cessing facilities such as cold storages,
canning and flsh meal plants and an-
cillary facilities like flshing harbours
feeder roads and refrigerated trans-
port.

(c) and (d). The Report assesses
the funds required for the develop-
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ment of fisheries in Kerala in the
fourth Five Year Plan period at  Re.

3] crores. This would require invest-
ment both by Public and private sec-

tors. The suggestions made in the
Report in regard to the various
measures required for the develop-

ment of the industry have been taken

into consideration in drafting the
Central and State Plan.
Procurement of Foodgrains
*“1587. Shri Indrajit Gupta: Will
the Minister of Food, Agriculture,
C ity Devel t and Co-

operation be pleased to state:

(a) whether it is a fact that procure-
ment of foodgrains, especially rice, by
various State Governments is lagging
behind their announced targets:

(b) if so. the reasons therefor;

(c) the action proposed to be taken
in the matter; and

(d) the extent to which failure of
procurement of foodgrains is likely to
retared the introduction of rationing in
towns with population of one lakh or
more this year?

The Minister of State in the Mlnls-
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Farm Credit

"1588. Shri P. C, Borooah:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to refer to the
reply given to Starred Question No. 712
on the 22nd March, 1966 and state:

(a) whether a decision has since
been taken on the question of consti-
tuting a high power Committee to re-
port on farm credit; and

(b) if so, the decision and precise
constitution and terms of reference
thereof?

The Deputy Mlnhtet of Food Ag-
riculture, C
and Cooperation (Shrl Shylm Dhar
Misra): (a) and (b). The matter is
still under consideration.

Reorganisation of Administrative Mac-
hinery of Minlstry ol Food Agricul-
ture, C and
Cooperation.

*1589. Shri Shree Narayan Das: Will
the Minister of Food, Agriculture,

Dev

try of Food, Agriculture, C ity
Development and Cooperation (Shri
Govinda Menon): (a) to (¢). Due to
uncertainty about the quantities of
foodgrains that would be harvested in
the different States, precise targets for
procurement were not fixed in many
States. Progress of procurement, how-
cver, cannot be called slow keeping in
view the actual out-turn this year.
Enforcement of compulsory levy is
being tightened and all other steps are
being taken in an effort to mop up as
much of foodgrains, especially in the
surplus pockets of the different States,
as possible.

(d) It is true that the progress of
introduction of rationing is linked up,
to some extent, with the progress of
procurcment. As, however, there is no
failure of pro.urement as such, there is
no question of assessing the extent to
which such a failure is likely to retard
the introduction of rationing

C y Devel t and C -
tion be pleased to state:

(a) whether the recorganisation of
the administrative machinery of his
Ministry to make a farmer orlened
has been completed;

(b) the important aspects of such
orientation which have already taken
place; and

(c) whether various State Govern-
ments have also done so in their
respective Departments and Ministries’

The Deputy Minister in the Minis-
try of Food, Axﬂcllture. Community

Devel t and Cooperation (Shri
Shyam Dhar Misra): (a) and (b).
For the present the administrative

machinery of the Department of
Agriculture only is being re-organis-
ed the object being to give larger
powers and responsibilities to the
technical officers and to achieve
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more satisfactory and practical group-
ing of subjects and activities in the
Department. The reorganisation is in
progress,

(c). No information has been recei-
ved from State Governments about
such re-orgarisation. At the last Chief
Ministers’ Conference however they
discussed the necessity of better co-
ordination between various Department
concerned with agricultural production
in the States in the light of similar
coordination achieved at the Centre.

Enquiry into Working of p.1.0.°

*1590. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Transport, Avia-
tion, Shippi and Touri be pl d
to refer to the reply given o Starred
Question 129 on the 22nd  February,
1866 and state:

(a) whether the proposal to consti-
tute a special Committee to inquire
into the working of the Delhi Trans-
port Undertaking has since been con-
sidered; and

(b) if so. with what result?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) The proposal is still under
consideration.

(b) Does not arise.
Bombay Port

*1591. Shri Yashpal Singh: Will the
Minister of Transport, Aviation,
Shipping and Tourism be pleased to
state:

(a) whether it is a fact that certain
essential projects aimed at modernis-
ing Bombay Port under the “Mini-
mum Scheme” were abandoned in
1959 after 11 years of comsideration;

(b) if so, the details thereof; and
(¢) the reasons therefor?

The Minister of Transport, Aviation,
Shiping and Tourism (Shri Sanjiva
Reddy): (a) to (c). The Bombay Port
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Trust hud becn considering for several
years certain proposals for modernis-
ing the Bomaby Dock system. These
were known as the Minimum Scheme.
The scheme was modified in certain
respect from time to time during the
period when it was under considera-
tion. But the scheme centered round
the main idea of combining Prince':
uand Victoria Docks, providing them
with a lock entrance so that vessels
could enter them at all hours of thc
cay regardless of the tide and thesc
Docks could accommodate deep-
drafted vessels just like the Alexan-
dra Dock. The proposals, however,
suffered from one important short-
coming, viz. that they did not add to
the number of berths available in the
Bombay Port. They were merely
proposals for converting at a heavy
cost the existing shallow-drafted
berths into deep-drafted berths and
there was no scope for improvement
in the revenue earning capacity of
the port. At the same time, the
Trustees asked for financial assistance
for the scheme on special concessional

basis which Government could not
agree to. Government were of the
view that a certain number of
shallow-draft berths would, in any

cuse, be required for accommodating
coastal vessels and the Port's own
craft and that it would be desirable
t; evolve a scheme which would pro-
vide additional berthg at the minimum
cost. The Port Trust eventually ac-
cepted this advice and dropped the
Minimum Scheme. After examining
other possibilities for modernising the
Docks, they decided that one of the
arms of Alexandra Dock should be
extended so as to provide four ad-
ditional deep-drafted berths. It was
also decided that the ferry wharf
should be shifted northward and three
additiona] medium deep-drafted berths
along the Alexandra Dock Harbour
wal] should be provided. This schemc
was approved by Government and is
now under execution being financed

so far as foreign exchange is con-
cerned by credit provided by the
International Development  Associa-

tion.
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Committee on Managing Agencies

*1592. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Shree Narayan Dass:
Shri P. C. Borooah:

Will the Minister of Law be pleased
to refer to the reply given to Starred
Question No. 401 on the 8th March.
1966 and state:

(a) whether the Committee on
Managing Agencies has since submit-
ted its report;

(b) if so, the recommendations
thereof; and
(c) the decision of Government

thereon?

The Minister of Law (Shri G. S.
Fathak): (a) and (b). Yes, Sir.
Copies of the Report were placed on
the Table of the House on 3rd May,
10686.

(c) The report of the Committee
i« under consideration.

Mechanized Farming

*1593. Shri D. C. Sharma: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether the agricultural team
sct up by the Planning Commission
has concluded that farmers owning
ruore than five acres of land should
have mechanised farming; and

(b) if so, the steps taken to intro-
duce thc same?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shayam Dhar Misra): (a) In its re-
port on ‘Tractors and Power Tillers
in India' the Committee on Plan Pro-
jectz has stressed the need for
mechanisation and the scope and pos-
sibilities which exist in the country
for tractorisation. It has not advoca-
ted complete change over to mechani-
sation all at once, but to introduce
the same gradually with the willing-
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ness of the cultivators, and the avail-
ability of indigenously produced
machines and equipment.

(b) Arrangements are being made
to provide increase number of im-
proved implements, power tillers and
tractors to the farmers.

Representation of the People Act

“1594, Shri Harl Vishnu Kamath:
Will the Minister of Law bc  pleased
to state:

Bill
the
the

(a) whether a comprehensive
to amend the Representation of
people Act will be introduced in
current session of Parliament,

(b) if so, when; and

(c) the main features thereof?

The Minister of Law (Shri G. S.
Pathak): (a ) and (b). A Bill to
amend the election law to imple-
ment the recommendations in so
far as they require implementation by
legislation, is under preparation and
wil] be introduced in the next session
of Parliament.

(¢) The main feature of that Bill will
be that it will provide for the trial of
election petitions by High Court Judg-

€8,

State Agricultural Credit
Corporations
*1595. Shri Shree Narayan Das:
Shri Firodia:
Will the Mm.lster of Food, Agrlcul-
ture, C ty and
Cooperation be pleased to stnte

(a) whether any, if so, what progress
has been made in the direction of set-
ting up State Agricultural Credit
Corporations;

(b) the important features of such
Corporations;

(c) the nature of Government parti-
cipation in such Corporations?

The Deputy Mimsler of Food, Agri-
culture, C Devel t and
Cooperation (Shri Sham Dhar Misra)
(a) to (c). The matter is under con-
sideration,
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Transport Freights in Assam

*1596. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Transport, Avia-
tion, Bhipping and Tourism be pleas-
ed to refer to the reply given to Star-
red Question No. 412 on the 8th March,
1966 and state:

(a) whether the suggestion of Assam
Government regarding the road trans-
port freights has since been consider-
cd by the Central Road Transport Cor-
poration;

(b) if so, with what result;

(¢) whether Government have since
taken any decision to adjust freight
structure of road. rail and river routes
in that region; and

(d) if so, the broad features thereof?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) and (b). The Assam Gov-
crument’s suggestion for a reduction in
freight rates has been accepted by the
Central Road Transport Corporation.
Freight rates have been reduced with
effect from 15-11-65 in respect of the
commodities forming the bulk of the
traffic handled by the Corporation.

(c) and (d). The matter is still un-
der consideration.

Price Guarantee for Progressive
Farmers

*1597. Shri P. C. Boroouh: Wwill
the Minister of Food, Agriculture,
Community Development and Coope-
ration be pleased to state:

(a) whether Government have taken
any policy decision to ensure that the
cost of production of the progressive
cultivators who are prepared to adopt
advanced technology is covered
through a price guarantee; and

(b) if so, the decision taken thereon?

The Deputy Minister in the Minis-
try of Food, Agriculture, Commanity
Development and Cooperation  (Shri
Shyam Dhar Misra): (a) and (b).The
Agricultural Prices Commission

~which has been set up by the Gov-

ernment of India to provide advice
on agricultural price policy and
price structure will, along with
other related factors, keep in
view the cost of cultivation of the
relatively efficicnt and innovating
farmers as a guiding criterion for deter-
mining minimum prices. Available
data on cost of production of progres-
sive farmers are, however, inadequate
and action has been initiated to collect
the same.

Statement of Chief Minister of Bihar

“1598. Shri Harl Vishnu Kamath:
Will the Minister of Law be pleased to
refer to the reply given to  Starred
Question No. 1202 on the 18th April,
1966 regarding the statement of the
Chief Minister of Bihar to the effect
that neither the President nor the
Prime Minister could order an enquiry
against him and state:

(a) the gist of Government's views
which have been communicated to the
Chief Minister of Bihar; and

(b) the reply of the Chief Minister
thereto?

The Minister of Law  (Shri G. 8.
Pathak): (a) No views have been
communicated hy the Government of
India to the Chicf Minister of Bihar.

(b) Does not arise.

Election of an ML.A. to U.P. Legis-
lative Councll

*1598. Shri Yashpal Singh:
Shri Baswant:
Shri Vishwa Nath Pandey:

Will the Minister of Law be pleased
to state:

(a) whether his attention has been
drawn to the report published in the
Hindustan Times of the 17th April,
1966 that a constitutional crisis is brew-
ing in U.P. following the clection of
an M.L.A. 10 the U.P. Legislanve Council

(b) if so, the reaction of Govern-
ment thereto; and

(c) whether it is proposed to
any action in the matter?

take
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The Minister of Law (Shri G, S.
Pathak): (@) Yes, Sir; but the said
report in the ‘Hindustan Times’ does
not speak of any constitutional crisis
but of an “unpre.edented constitutio-
nal situation” and of “complicated
constitutional issues.”

(b) and (c). The reaction of the Gov-
crnment is that there is no constitu-
tional crisis, but the situation that has
been created by Shri Nek Ram Shar-
ma's election may be regarded as an
unprecedented constitutional situation
because, so far as the Government are
aware, uptill now no sitting member of
the Legislative Assembly of a State
has been elected to the Legishative
Council by the members of the Legis-
lative Assembly, as such election is
in contravention of the provisions of
article 171 (3) (d) of the Constitution.
But the Government is of the view
that there is no power vested in any
authority to intervenc after the result
of the election has becen declared by
the Returning Officer. Once the result
of an election has been declared under
section 66 of the Representation of the
People Act in the manner provided
therein and the conduct of Elections
Rules, 1961, the declaration is final and
thereafter the election cannot be called
in question, except by an election
petition, as provided in article 829(b)
of the Constitution.

Loss of Wheat bags

*16800. Shri Inrajit Gupta: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether there have been com-
plaints that the number of bags of im-
ported wheat delivered from Calcutta
docks to Government godowns are
sometimes less than the number shown
in the manifests of the incoming ships
carrying wheat;

(h) if so, whether uny cffort has
been made to trace the missing bags
and with what effect; and

(¢) the total quantity of wheat sup-
plies una counted for in this way dur-
ing the last five years?
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The Minister of State in the Minis-
try of Pood, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) No, Sir.

(b) Does not arise.
(¢) Does not arise.

Trichur State Transport

5036. Shri A. K. Gopaian: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether it is a fact that in
State Trasport Trichur Disrict Station,
there are eight buses permanently
lying idle and State Transport Cor-
poration is losing monthly half a lakh
of rupees: and

(b) if so. the action taken in the
matter?

Tne Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Redy) : (a) No.

(b) Does not arise.

Panchayat Employees of Kerala

5037. Shri A, K. Gopalan: Will the
Minister of Food, Agriculture, Com-
munity Development and Co-opera-
tion be pleased to state:

(a) whether it is a fact that Pan-
chayat employees of Kerala have re-
quested for being given (facilities
which the neighbouring States of
Madras, Andhra Pradesh and Mysore
are giving: and

(b) if so, whether Government have
considered these demands?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Co-operation (Shri
Shinde): (a) The Panchayat emplo-
yees in Kerala have demanded scales
of pay identical with those given to
Government servants doing similar
work.

(b) The question of revision of pay
scales of the Panchayat cmployecs
is under is consideration of the State
Government. The benefit of enhanced
rates of dearness allowance admissi-
ble to Government servants has al-
ready been extended to the Panchayat
employees,
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Agriculture Development Schemnes

8038. Shri A. K. Gopalam: Will the
Minister of Fuod, Agriculture, Com-
munity Development and Coopera-
tlom be pleased to state:

(a) whether Government have
approved the Chettuva-Kakkathhru-
thy agricultural scheme at  Trichur.
Kerala;

(b) if so. the total estimnted ex-
penditure; and

(¢) the additional
‘from this scheme?

out-put likely

The Deputy Minister in the Minis-
4ry of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): Not yet. The
scheme is under investigation.

(b) and (¢). Do not arise.

National Cooperative Bank

5039. Shrimati Ramdulari Sinha:
‘Will the Mimlter of M Amnl-

ture, C De and
Cooperation be pleased to state:
(a) whether Government have

considered the desirability of estab-
lishing a National Co-operative Bank
to cater to the credit needs of co-
operative sector; and

(b) if so, its details?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Migra): (a) and (b).
The Ram Niwas Mirdha Committee
on Cooperation infer aita  recommend-
ed that the possibility of setting up
a National Co-operative Bank, which
would form the apex of the Coopera-
tive banking structure in the country,
should be explored. The Conference
of State Ministers of Coop
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with the Reserve Bank of India and
the Ministty of Community Develop-
ment and Cooperation. The matter
is being studied.

Crop Loan System in Maharashtra
and Madras

5040. Shrimati Ramdulari Sinha:
Shri P, C. Borooah:
Shri D. C. Sharma:
Shri Vishwa Nath Pandey:
Shri Brij Basi Lal:
Shri Brij Bihari Mchrotra:

Will the Minister of Food, Agricul-
ture, Comvmunity Development and
Cooperation be pleased to state:

(a) the details of the Crop Loan
System prevalent in the States of
Maharashtra and Madras; and

(b) the names of other States in
which such crop loan is prevalent in
some form or the other stating, State-
wise the form in which it is in vogue?

The Deputy Minister in the Minis-
try of Food, Agriculture, Commuaity
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b). A
statement is laid on the Table of the
House. [l’laml in  Lilrary, See No,
LT-6270/66].

Cooperative Credit Structure

5041. Shrimati Ramdulari Sinha:
Will the Minister of l'ood. Agricul-
ture, C it Dev and
Cooperation be pleased to state the
assistance given by the various State
Government to cooperative credit
structure for attracting deposits from
various sources in general and by
Maharashtra, Gujarat and Madras
States in particular?

The Deputy Minister in the Minis-
u—y of Food, Agriculture, Community

held in November, 1865, which consi-
dered the recommendations of the
Mirdha Committee recommended that
the All India State
Banks' Federation should be requested
to study the proposal in consultation

627 (ai) LSD-3.

ation Dev and Cooperation (Shri
Shyun Dhar Misra): Information

is being collected from the State

Governments. A statement will be

Cooperative  laid on the Table of the House on

receipt of information from ell State
Governments.

&
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Revitalisation Schemes

5042. Shrimati Ramdulari Sinha:
Will the Minister of Food, Agricul-
tare, Community Development and
Cooperation be pleased to state:

(a) the State-wise progress of revi-
talisation schemes during 1965-66;

(b) whether revitalisation scheme
differs from State to State; and

(c) if so, in what manner?

The Deputy Minister in the Minis-
try ol Food, Agriculture, Community
t and Coop i (Shri
Shyam Dhar Misra): (a) to (c).
Information is being collected from
the State Governments. A statement
will be laid on the Table of the House
on receipt of information from all
State Governments.

Bacon Factory

5043. Shri Vasudevan Nair: Will
the Minister of Food, Agriculture,
Community Developmeat and Co-
operation be pleased to state:

(a) whether the construction of the
Bacon factory at Koothattukulam,
Kerala State has been completed;

(b) if not, when it will be comp-
leted; and

(c¢) whether the foreign exchange
for the import of machinery from
Denmark has been sanctioned?

The Deputy Minister in the Minis-
try o! Food, Agriculture, Community

and Cooperation (Shri
(a) No.

(b) Expected to be completed by
middle of 1966-67.

Sh.lnde) :

(c)  Foreign exchange worth
Rs. 1,60.648 has been released to the
State Government under the Danish
Credit for import of machinery and
equipment from Denmark.

Cooperative Sector

5044. Shrimati Ramdalari  Sinha:
Will the Minister of Food, Agriculture,
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C ity Develop t and Co-
operation be pleased to lay on the

Table a statement showing, State-
wise, Budget and Plan provisions
separately on  Co-operative Sector
during 1961-62, 1962-83, 1963-64 and
1964-685 giving details and description
of capital and revenue expenditure
and the quantum of expenditure
incurred on the maintenance of the
department and subsidies and other
assistance in the shape of share, loan
and managerial assistancc given to
the socicties?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): The informa-
tion is being collected from the State
Governments. A statement will be
laid on the Table of the House as
soon as complete information is
received.

Production of Eggs

5045. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Food Agricnl-
ture, C ity Dev and
Cooperation be pleased to state:

(a) the annual production of eggs
in the Regional Poultry Farm at
Bhubaneswar, Orissa during 1965-686;

(b) whether the
the increase in comparison
previous one year;

production is on
to the

(c) if not, the reasons therefor;

(d) the number of birds distribut-
cd from the said Poultry Farm dur-
ing the same period;

(e) whether any Centra] assistance
was given to this Poultry Farm dur-
ing 1965-66; and

(f) if so, the details thereof?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) 3.17 lakhs.

(b) No.
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(e) The principal reason for fall
in production was non-availability of
poultry feed ingredients particularly

maize. Heavy culling of old and
unproductive birds was another
reason.

(d) 1,27,809.

(e) and (f). The Regional Poullry
Farm at Bhubaneswar is directly
administered by the Central Govern-
ment. The Farm incurred a total
expenditure of Rs. 198,907.19P in
1965-66, (against an income of Rs.
1,25,429.82P upto 28-2-1966). Techni-
cal guidance was also given to the
Farm by the Centre.

Block Development Officers

5046. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Food, Agricul-
ture, C ity Devel and
Co-operation be pleased to state:

(a) whether the Government of
Orissa have under consideration any
proposal to abolish the posts of
Block Development Officers; and

(b) if so, the alternate arrangements
made for the performance of duties
assigned to the Block Development
Officers in the State?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Devel t and Co-operation (Shri
Shinde): (a) and (b). The informa-
tion, called for from the State Gov-
ernment, is still awaited.

Coconut Plantations

5047. Shri V. V. Thevar: Will the
Minister of Food, Agriculture, Com-
munity Devel and Coopera-
tion be pleased to state:

(a) whether there is any proposal
to bring coconut plantation under
Intensive Agricultural Programme;

(b) if so, how many acres of land
would be covered under this pro-
gramme in the Fourth Plan in Madras
State;
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(c) whether there is any proposal
to give medium term loan for coco-
nut plantation in non-package areas;
and

(d) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shrt
Shyam Dhar Misra): (a) to (d). The
information is being collected and
would be placed on the Table of the
Sabha in due course.

Stocking of Foodgrains in Orissa

5048. Dr. Kohor: Will the Minister
of Food, Agriculture, Commaunity
Development and Cooperation be
pleased to state:

(a) the quantity of rice already
sent to Kerala and West Bengal from
the State of Orissa during the cut-
rent year, up-to-date;

(b) the present stock of foodgrains
in Orissa State and whether the pre-
sent stock of foodgrains is sufficient
to meet the demand of the State
including drought-affected areas; and

(c) if not, the steps Government
propose to take to meet the demand?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) During the
current year up to the end of April,
79.1 thousand tonnes of rice had
been sent from Orissa to Kerala and
West Bengal.

(b) On the 1st April, 1966, the
Government of Orissa had a stock of
over one lakh tonnes of rice and
paddy in terms of rice. Wheat is
being directly issued from Central
Government stocks. No difficulty is
expected in meeting the requirements
of foodgrains of Orissa Including the
drought-affected areas.

(c) Does not arise.
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Rat Control

5050. Shri Ram Harkh Yadav: Will
the Minister of Food, Agriculture,
C ity Develoy t andg Co
operation be pleased to state:

(a) whether Government have suc-
ceeded in devising a new method for
rat control in a special laboratory at
Kanpur: and

(b) if so, the details thercof?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (2) Yes.

(b) Under a Coordinated Scheme
on the Study of Field Rats sponsored
by the ICAR, a new method of rat
control has been cvolved at the labo-
ratory of the Govermment Ento-
mologist, Ultar Pradesh, Kanpur, who
is the coordinator of the Scheme. By
oral administration in  the form of
bait of onc dosc of certain scheme-
sterilents, the male or female rat can
be made sterile for life trme. The
schuansteriknis  concerned are Fura-
dantin and Colchicine and the propor-
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tion of these in the bait is kept as 10
paris Furadantin and i7 parts  of
Colchicine in 1,000 parts of bait mate-
rial. Onc dose consists of 01 gm
Furadantin; 0°07 gm Colchicine and
10 gm:. of bait material. This tech-
niqu> is be'nz further studied in
larger area to see whether  this
method can give the devised resuits.

Visakhapatnam Port

5051. Shri Ram Harkh Yadav: Will
the Minister of Transport, Aviation,
Shipping ang Tourism be pleased to
state:

(a) whether Government are in
receipt of the Report on the Visakha-
patnam Fort for tne year 1964-65;

(b) if so, the salicnt features there-
of; and
(¢) the steps taken for

the staff amenities”

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) Yes, Sir.

improving

(b) and (c¢) The salient features
are embodied in the Government of
India Kesolution dated the 7th April
1966, a copy o} which is laid on the
Table of the House.  |Placed in Library.
See No. LT-6271/66]. The Port
authorities will improve upon existing
staff amenities to the cxtent possible
within their financial circumstances.

Intensive Agricultural District
Programme

5052. Shri V. V. Thevar: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether it is a fact that the
farmers in Intensive  Agricultural
District Programme areas in Madras
State are not getting loans as well as
supply of fertilisers at one instance at
the time of cultivation; and

(b) if so, the steps taken by the
Central Government for distributing
loans and fertiliser in time?
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The Depaty Minister in the Mims-
try of Food, Agriculture, Community
Development ang Cooperation (Shri
Shyam Dhar Misra): (a) No.

(b) Does not arise.

Central Roag Fund

5053. Shri V. V_ Thevar:
Shri Daljit Singh:
Shri Sadhu Ram:

Will the Minister of Transport,
Aviation, Shipping nad Tourism Le
pleased to stalc:

(a) the share of each State Gove:n-
ment in the Central Road Fund during
the Third Five Ycar Plan;

(b) the amount so far given to ruch
State Government;

(c) when the balance of amount is
likely to be given to each State Gov-
ernment; and

(d) the reasons for the delay in
disbursing the amount?

The Minister of Transport, Avia-
tion, Shipping an4 Tourism  (Shri
Sanjiva Reddy): (a) to (d). The
shares of the State Governments in
the Central Road Fund during the
Third Five Year Plan have not yut
been worked out exactly. They arc
being” worked out in accordance with
revised procedure. However, pending
the calculation of the exact share of
each State Government according to
the revised procedure, funds have
been released annually to the State
Governments keeping in  view  the
requirements of their road develop-
ment prograummes and the sums likely
to have accumulated to their credit.
A gstatement showing the amount
given to each State during the Third
Plan period is laid on the Table of
the House [Placed in Library. See
No. LT- 6272/66).
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Pricc of Imported Tractors

5054. Shrimati Savitrl Nigam:
Shri M, L. Dwivedi:
Shri Hukam Chand
Kachhavaiya:

Will the Minister of Food, Agricul-
ture, C ity 1 t and
Cooperation be pleased to refer to
the reply given to Unstarred Ques-
tion No. 656 on the 16th November,
1985 and state:

D,
Dev

(a) whether the price of imported
tractors has shot up to a very abnor-
mal exteni;

(b) if so, the steps Government pro-
pose to take to reduce the price; and

(c) abnormal

rise?

The Deputy Minister in the Minis-
try of Food Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) No. There
has been no increase in price during
the recent past.

the reasons for the

(b) and (c). Do not arise.
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Code of Conduct for Panchayati
Raj Institutions

5056. Shri Subodh Hansda:
Shri M. L. Dwivedi:
Shri 8. C. Samanta:
Shri Bhagwat Jha Azad:
Shri P. C. Borooah:

Will the Minister of Food, Agricul-
ture, C ity Devel and
Cooperation be pleased to state:

(a) whether any code of conduct has
been evolved for the elected represen-
tatives and office-bearers of the Pan-
chayati Raj lInstitutions 1o ensure
against the misuse of powers and
directives; and

(b) if so, the dctails thereof?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) No Code of conduct has
been evolved for the elected represen-
tatives and office-bearers of Pancha-
yvati Raj bodies. The State legisla-
tions, however. generally provide
adequate safeguards Lo check the mis-
use of powers, directions etc.

(b) Does not arise. since no code
of conduct has been provided.

Survey of C ity Devel t
Programmes
5057. Shri Subodh Hansda:

Shri M. L. Dwivedi:
Shri S. C. Samanta:
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Shri Bhagwat Jha Asad:
Shri P. C. Borooah:

Will the Minister of Food, Agricul-
{ure, C ity Devel and
Co-operation be pleased to state:

ta) whether the National Institute
of Community Development have made
any survey to probe the awareness of
the Community Development Prog-
rammes amongst the rural people;

(b) if so, whether the survey has
been completed: and

(¢) the findings of the survey?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Co-operation (8hri
Shinde): (a) Yes. Sir.

(b) and (¢). The fleld work has been
completed and the data is being pro-
cessed. The tindings are not yet avail-
able.

Ganga at Gharzipur or

Buxar

5058. Shri Yashpal Singh:
Shri Sarjoo Pandey:
Shri Ram Harkh Yadav:

Will the Minister of Transport, Avia-
tion, Shipping and Tourism be pleased
to refer to the reply given to
Starred Question No. 750 on the 18th
November, 1965 and state:

Bridge over

(a) whether the Directorate of
Transport has since finalised their
report on the construction of a bridge
over the Ganga at Buxar or Ghazi-
pur;

(b) if so. the main recommendaticns
thercof; and

(c) the decision taken in the matter”

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) No. Sir. The
Directorate of Transport Research
arc still awaiting some information
from the Government of Uttar Pra-
desh in the matter and would finalise
their report as soon as that informa-
tion is received.

(b) and (c). Do not arise.
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Bar Council

5059, Shri Yashpal Singh:
Shri Kishen Pattnayak:
Shri Madhu Limaye:
Dr. Ram Manohar Lohia:
Shrj Bagri:

Will the Minister of Law be pleased
to state:

(a; whether a Committee of Senior
Members of Parliament belonging to
legal profession has been constituted
to review the working of the rules
laid down by the Bar Council on
training, admission and examination;
and

(b) if so, when its report is likely
to be submitted?

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi
Raman): (a) Yes, Sir. The Committee
will review the working of the Advo-
cates Act, 1961 in all its aspecls
including matters relating to training,
admission and examination.

(b) The Commitice was expected to
make a report by the 31st May, 1966.
But as the whole matter requires a
thorough examination. it may take
some time more to submit its report.

Tourist Office at Durgapur

5060. Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bhagwat Jha Asad:
Shri M. L. Dwivedi:
Shri P. C. Borooah:

Will the Minister of Transport,
Aviation, Shipping anq Tourism be
pleased to state:

(a) whether Government is main-
taining a tourist development depart-
ment at Durgapur for Damodar Valle:
Corporation; and

(b) if su, the arrangements made ‘o
attract the home tourists to D.V.C.?

Avia-
(Shrt

The Minister of Transport,

tion, Shipping and Tourism
Sanfiva Reddy): (a) No, Sir.
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(b) During the Second Five Year
Plan, the Department of Tourism gave
a subsidy ot Rs. 5 lakhs to D.V.C.
authorities for the construction of new
Rest Houses for Tourists and for
improvements to existing Rest Houscs.
A further subsidy of Rs. 1.37 lakhs
was given for purchase of transport
vehicles for use of tourists. These
facilities are mainly intended for
home {ourists.

Tube-Wells in U.P.

5061, Shri Vishwa Nath Pandey:
Will the Minister ot Food, Agriculture,
C ity D D t and Co-
operation be pleased to state:

(a) whether there is any proposal
to sink tube-wells in the State of
U.P. during 1966-67. and

(b) if so, the details thereof?

The Deputy Minister in the Mln-
istry of Food, Agriculture, C
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culture, C y Devel
Cooperation be pleased (o state

and

(a) the amount of loans and grants

given to the Governmeny{ of Uttar
Pradesh  for horticulture during
1965-65;

(b) the amount utilised by the
State Government during the above
period; and

(c) the amount proposed Lo be
given to that State (GGovernment for
the purpose during 1966-677

The Dcputy Minister in the Min-
istry of Food, Agriculture, Com-

munity Development ang Cooperation.
(Shri Shyam Dhar Misra) (a) to (¢).
The requisite information is being
collected and will be placed on the
Table of the Sabha,

Supply of Fertilisers to U.P.

5063. Shri Vishwa Nath Pandey:
Wm the Minister of Food, Agriculture,

ity Devel and Coope-

Development and Cooperation (Shﬂ ration be pleased to state:

Shyam Dhar Misra): (a) and (b). The

Exploratory Tubewells Organisation (a) the quantity of fertilisers
under the Ministry of Food, Agri- actually supplied to Uttar Pradesh
culture, C ity Devel and  during 1965-66;

Cooperation proposes to drill eight
exploratory bores in U.P. during 1966-
07. as indicated below:—

1. Dehra Dun District 2 Nos,
2. Bijnor District 2 Nos.
3. Rae Bareilly District 2 Nos,
4. Kanpur District 1 No.
5. Etawah District 1 No.
Total 8 Nos.

The U.P. Governmen!, under its

programme of Minor Irrigation Works
during 1966-67. proposes to drill 279
State tubewells spilled over from the
Third Plan.

Loaa to U.P. Horticulture

5062. Shri
Will the

Vishwa Nath Pandey:
Minister of Food, Agri-

(b) whether there is any proposal
to increase the quota during 1966-67;
and

(c) if so, the details thereof?
The Deputy Minister in the Min-

istry of Food, Agriculture, Com-
munity Development and Cooperation

(Shri Shyam Dhar Mishra): (a) The
requisite information is appended
below:—

Allotment Quantity
(1965-66) \uprlnd

Kind of fertiliser

15-4-1966

Sulphate of Ammonia 1.94.28§

Urca 22,960
Ammonium \ulrhmc

Nitrate 15,450 14.219
Colvium Ammonivm

Nirate . 130,000 142,293
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(b) and (c). Allocations for 1966-67
will be made in favour of the State
Government on quarterly basis accord-
ing to the usual practice. In view of
the expected improvement in the
availability of fertilisers during 1966-
67 the total allotment to the State of
Uttar Pradesh from the Central Pool
during 1966-687 will be higher than in
1965-66.

Enhanced Price of Fish in West
Bengal

5064. Shri Subodh Hansda: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether it is a fact that the
prices of fish in West Bengal parti-
cularly in the Calcutta city have been
enhanced by the Government of
West Bengal due to short supply of
fish by the Central Fish Corporation;

(b) the reasons for the inadequatce
supply of fish by the Corporation:
and

(¢) the cities whic.1 are covered for
the supply of fish by the Corporation?

The Minister of State in the Min-
istry of Food, Agriculture, Com-
munity Development and Cooperation
(Shri Govinda Menon): (a) and (b).
Supplies of fish made by the Corpo-
ration supplement the fish supplied
by the trade. The  question
of adequacy of fish supplies in
Calcutta has, therefore, to be
assessed with reference to the over-
all position. This position would be
a factor in determining the ceiling
prices for fish. One of the primary
aims of the Corporation is to increase
the supplies. The Corporation,
however, commencad sale of fish only
in December, 19685. It is consolidat-
ing its position and expanding its
arrangements both for ['ocurement
and distribution.

(c¢) Primarily Calcutta, but Delhi
is Lo rovzrving some suppiies of fish
throu ™ th¢ Corporation.
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Training of Pilots

5067. Shri Kolla Vemkaiah:
Shri M. N. Swamy:
Shri Laxmi Dass:
Shri P. C. Borooah:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
Ppleased to state:

ta) whether  Government have
adopted any perspective planning to

train the required number of pilots
for Air-Indin and Indian Airlines
Corporation;

(b) if so, the details thereof; and

(¢) if not, the reasons therefor?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) to (c). Yes, Sir.
An internal Committee was get up by
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Government in September lust yeur
to go into this question and make
recommendations. One of the terms
of reference of the Committee was 1o
assess the requirements of Pilots and

Engineers for the Indian  Airlines
Corporation and Air-India for the
next 10 years. The Committee has

submitled its report.  Since facilities
for organized training of Pilots and
Engineers are not adequaie and the
availability of ex-Air Force personnel
is uncertain, the Committee has re-
commended that a Training Centre,
as a joint venture of the two Corpo-
rations, should be established to
undertake training of candidates from
the ab initio stage.

The Committee's recommendations
are under consideration, in consulta-
tation with the two Corporations.

Institute for Chartered Accountants,

Cost and Works Accountants and
Company Secretaries
5068. Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri S, C. Samanta;
Shri Subodh Hansda:
Shri P. C. Borooah:
Will the Minister of Law be
pleased to state:
(a) whether Government are con-

to set up a composite
of Chartered Accountants,
and

templating
Institute
Cost and Works Accountants
Company Secretaries; and

(b) if so, by what time the pro-
posal is likely to be finalised?

The Minister of State in the Min-
istry of Law (Shri C. R. Pattabhl
Raman): (a) No such proposal is at
present under consideration.

(b) Does not arise.

Inter-State Bus Terminal in Delhi

5069. Shri R, 5. Pandey:
Shri P. L. Barupal;

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether it is a fact that prog-
ress on the Inter-State Bus Terminal
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project in Delhi has not been main-
tained In  accordance with the
schedule;

(b) it so, the reasons therefor; and

«¢) when the project is likely to be
completed?
Avia-
(Shri

The Minister of Transport,
tion, Shipping and Tourism
Sanjiva Reddy): (a) No Sir.

(b) Docs not arise.

(¢) The project has been completed
and the Inter-State Bus Terminal
started functioning on the 11th April,
1966.

Development of Ports in Mysore
State

5070. Shri Linga Reddy: Will the
Minister  ¢f Transport, Aviation,
Shipping and Tourism be pleased to
state¢ the number of major Ports
along the entirc coast line of Mysore
State in the South and North Kanara
Districts proposcd to be developed
during the Fourth  Five Year Plan
period?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): One Port, v/:. Mangalore, is
being developed into an all-weather
major Port in Mysore State.

Assistance to Orissa

5071. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Wil the Minister of Food, Agricul-
ture, Ci ity Develop t and
Cooperation be pleased to state:

(a) the amount allotted to Orissa
Government for the development of
agriculture during the Third Five
Year Plan period: and

(b) the amount actually spent therc-
on during the above period?

The Deputy Minister in the Minks-
try of Foed, Agriculture, Commanity
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (h). The
Third Five Year Plan Report of the
Planning C ission indi d an out-
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lay of Rs. 17.22 crores for the Agri-
culture Sector of Orissa State. U
State Government envisaged in thei:
Third Plan Report an outlay of Rs.
20.57 crores. In their draft Annual
Plan for 1966-67, the Government of
Orissa have indicated that on the
basis of actual outlays in the Agricul-
ture Sector for the years 1961-62 to
1964-65 and the anticipated outlay for
1965-66, the likely expenditure on
agricultural programmes in Orissa
State during the Third Plan period
would be about Rs. 22.56 crores.

Soil Conservation Schemes

5072. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Food, Agricul-

ture, Community Development and
Cooperation be pleased to state:
(a) the central soil conservation

schemes in catchment areas of river
valley projects which are under pro-
press in Orissa State,

(b) whether any new schemes aic
going to betaken up in the State
during 1966-67;, and

(ey if so, the details thereof”

The Deputy Minister jn the Minis-
try of Food, Agriculture, Commanity
Development and Cooperation (Shri
Shyam Dhar Misra): (a) No Central
Scheme of Soil Conservation in catch-
ment areas of River Valley Projects is
under execution in Orissa State.
However, there is a Centrally Spon-
sored programme under which Soil
Conservation Schemes in the catch-
ment areas of Hirakud and Muchkund
are being executed by the Orissa State
Government. The Third Plan outlay
for the Hirakud Scheme was Rs. 50
lakhs and that for the Machkund
Scheme was Rs. 33 Jakhs, The Cent-
ral assistance given to the State Gov-
crnment for implementation of thesc
Schemes is 75 per cent grant and 25
per cent loan.

(h) During 1966-67. no pew scheme.
are likely to be taken up in Orissa
State under the Centrally Sponsored
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Programme of Soil Conservation
measures in the catchment areas of
River Valley Project.

(¢) Dues not arise.
#feltn gfe afas

5073. st wgEw AreQ
st g SHE W

7w, g fa, v fawre e
WEOTC  Well Tg aqm F¥ AT F4 7

(%) & ¥ wfadw ¥fage wfas
s e afimm & 8 aee |
AT T T fead &

(@) | awgw A Fr T4
T § foad g gfa afasi &
s gfvar &Y afewar s & fAo
§E 9fR /Y7 779 % fAu us gy g
& fEar smom ;oA

(w) afx &, @ %3 a% ?

wna, gy, wrqorfae foerm awo
WEETT WA F ITAM (5t s
fawt) @ (%) 1961 S TUEAT F
T FW 7w A g% 315 A
a1 FfY ¥ FG FH A FH FREA
¥1 29 wfawe W &)

g M| AYT TROT HATHT § A<T-
o # gu wfaw Wil gfe gy fagas
gee ara % € oF faefe £ ok
TH TT ATTT FOET FAwrT W

qTEN BT AT

5074. N TgEw wtwd :
»fy TIpt smte Hew

wr we, fe. anmfar feew
A APETC HAT 77 I A T FQ
fr

(%) 2w & 9fq o qzaw &1 9
3 faad) fade) sqzr e it &

MAY 10, 1966

Writter Anzwers 15366

(=) fazre ® teaq afeer sza7
qErEmaT?

(W) TTAT FT TOORA TIH AT
dat & fFxma ¥ fAy v o
faadt gavfor &9 ¥ 70 & wy afy
TG WY @7 AT foour S v E AT 3T
&\ oAT EL A

(¥) TZAA 4T JeOET FA ATA
qat # &7 w1 framy v oW s
LAk S

"y, yfy, oo fgm aar
HEETC AATHG § IT-HAT  (»0 TR
faa) : (%) ™ 3 a§t ¥ &= o
# g7 qee o gt -

1964— 65— (0.2 1 AT AT5 TE0T
180 fwaAmm F1

1965— 66— 44.85 AT AL TEXF
180 fa=imme *t

2w A qZAF FY FAY T A9 § T"A
gT AT ¥ AT R oA /0w ¥
Frow Aqg A9y 97 go e o
FOG & T 7 ArAferT e A
F391 9299 #ifeq Fmar & frafa fear
arar §11962- 613 & wrew § fawafafaa.
arar ¥ 7ean frafa fear o -

L] "t g

el
(Fowr )
(v it )
1962-63 . 11.9 126.5
,1963-64 . . 25.1 288.0
1964-65 . . 30.6 348.0
1965-66 . 11.0 157.0°
(REF-AFET)




15567 Writlen Answers VAISAKHA 20, 1888 (SAKA) Written Answers

(=) For gfas wedla 3TE &
aFTa fagrs § qzaT I&TEA FT g
1965-66 ¥ 20.3 wfma gyafa
2 JafF 1064-65 % 15.2 gfama
a1

(n) FH@  FIF  q¥EEE
FIFATHT & Ha7 5w TEE AT
fafws fawra g fam@ & qeww
fawra o1 mfasr § & fov g@s ad
FAT AT | 1966—67 F fAv Tioat
&1 qife® qIAATHT 1 A T ATAFTA
F oA qd At wr omafy ®
Tzas w7 Arafus gt & fawrw 0w
37 o8 AT AT gH gn ¥

(¥) AW IT5T AYHTL 4 GERA
favr Mot 1 frafafas st
1 qf4 & fam Prarfa fear & . —

(1) 3= Fog fafugt w1 ggqmar

(2) arafaw 917 g7ew UL
T JAEATAT |

(3) 3ma i FT IGT
(4) F9F AT FT FAR AT

(5) ¥97 g gfaurat qun
FEATEAT H1 wgAT | 7AF wfafod
%9 T Y 7T 97 9287 F A
A1 7T §U AT AT § 0E T AT
e

AT FT ;AT T IHA AW WY
g & fau feami w1 feafafaa
Afagrg £ 1€ £ —

IR AR~ AN G A
qiiaw AgEaT Y AET § IRE 7 oW
arraT #1 fgear g &

FAE . FEGIw FATE 97 25
afama %1 Az A g fow o

15568

TOT TFT FORTA W7 IOET T W7
g 3 1z wfafom g% fso &
aray § fawor ¥ a7@ 9T 50 T
wfy zv a% wETgar € omfr ¥ fowd
7 qqU ST TCRTT FT FTT0 6T WAL
EIT & | ¥ GEHTT TZHA GHA & TR
& fau gutfqaw avhz *1 fang e
fruatfe sft &1

Iwa yie e —#=g  wewTe
ST FY qarE 7 25 vhvww wifes
Agroar T & 0

i ww-RTaeE s,
weH AqT ongd & fag ¥ 25 wfawe
%Y wifas qgraaT ¥E 1 W@ TR
faga @ sy qr wieT qur o
aerer guwer & fao 100 sfaw wer
Wy g

WSTETH W —— TS W
A, IS A WA
a1 faaTor & fam W@ qowrT W
ATETI 1 AeIHTAT o 2 &

g www 2w 5 dar g
qem F feen w1 qurey & faw wrer
ATHTT 7 I AT & qRRT geER
¥ faw 25 gfowa qav 75 Sfawe
aegwre Y e R Qe 7
wEraa ®1 av 50 Sfawq ay fear W@ |
forad & 97 TI57 ATETY T FOAT
FTWTTE

GRw AN § w4 Qai i
qea & fag afafom =mw w7 o =
A s wr g

afeqr ¥ Bfegy & -9z T
#1 wfagawa & fag gfvar feam
71 97 A=t fear o o o gfeay
# ard ¥R ATeT T



15569 Written Answers

AT G AfwEcs & fag
TERT F ATQ AR AT qTAT TG FY
TG AvE qET qEfgA TS A
T FUIATICAGT I AT |

Fisheries Research Centre in Orlssa

5075. Shri Subodh Hansda: Will
the Minister of Food, Agriculture,
Community Development ang Co-
operation be pleased to state:

(a) whether the proposal io set up
a Fisheries Research Centre in Orissa
hag been abandoned;

(b) whether thig will be establish-
ed eclsewhere; and

(c) if so, in which State?

The Minister of State in the Minis-
try of Fond, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) and (b). A Re-
search Sub-Station is already func-
tioning at Cuttack under the Central
Inland Fisheries Research [nstitute.
There has been no proposal under
consideration for setting up an ad-
ditional research centre. One siie
was under consideration for use as
an experimenta]l fish farm and sub-
training centre in 1863, but the pro-
posal was given up because of the high
cost of land. Another site was re-
cently considered for establishment of
a Sub-centre of the Central Institute
of Fisheries Education for training in
inland fisheries. However, that site
is being used by the State Govern-
ment and cannot be spared. Efforts
are being made to locate another
suitable.

(c) It is not possible to indicate at
present where the training centre
will be finally located.

Central Agency for National High-
ways

5076. Shri Linga Reddy: Will the
Minister of Transport, Aviation
Shipping and Tourism be pleased (o
state:

(a) whether there is any nrojses!
to take up the execution of the works
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15570

on the National Highways through a
Central Agency;
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(b) if so, the details thereof;

(¢) whether it is a fact that the
execution of works in regard to
National Highways has been delayed
in some of the States on account of
Government's dependence on  State
Agencies; and

(d) if so, the steps taken for ex-
peditious execution of the works?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) and (b). A pro-
posal to establish a Central Agency
for executing works on National
Highways and other roads financed
by the Central Government is under
consideration.

(c) and (d). On some projects it is
not always possible to work exactly
to a time schedule but this is not due
to dependence State Public Works
Departments. The factors affecting
progress differ from project to pro-
ject and steps are taken to cut down
delays wherever possible.

fagre & Wit fas
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Import of Rice

5078. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Food, Agricul-
tare, C ity Devel t and
Cooperation be pleased to refer to the
reply given to Starred Question No.
120 on the 22nd February, 1966 and
state:

(a) whether the proposals for pur-
chasing wheat from Argentine and
rice from British Guina have since
been considered by Governmeni; ond

(b) if so, the details thereof?

The Minister of State in ‘he Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) arnd (b).
Argentina indicated in F-bruary 1966
that. in vicew of poor crop and lusses
in storage they had no wheat to sell.
Later in March 1966, it was advised
by the Argintine delcgation which
visited India that they would at-
tempt to supply some quantity of
wheat. No details have however been
received so far.

British Guina'g offer of rice is still
under consideration.

Crushing of Sugarcane

5079. Shri Vishwa Nath Pandey:
Will the Minister of Food, Agricul-
ture, C: ity Devel t and
Cooperation be pleased to state:

(a) the latest position with regard
to crushing of sugarcane in various
States til] the 30th April, :966;

(b) how many acreage of sugar-
cane remained uncrushed in the
State of Uttar Pradesh and Bihar so
far; and

(c) the total amount of arrearsg of
sugarcane price which has remained
unpaid to the cultivators by the
sugar mills in Uttar Pradesh and
Bihar till the 30th April, 18867

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) The position with regard
to crushing of sugarcane in various
States till the 30th April, 1966 is not
yet available. A statement shuwing
the position up to 15th April, 1966
ig laid on the Table of the Iiouse
(Placed in  Library See No. LT-
6273/68).

(b) The information is not avail-
able.

(¢) The information upio 30th
April is not yetl available. The total
arrearg of sugarcane price remaining
unpaid to the cultivators up to 15th
April, 1966 by the sugar mills in
Uttar Pradesh were Rs. 707.70 lakhs
and in Bihar Rs, 474.78 lakhs

Assistance to Punjab

5080. Shri Daljit Singh: Will the
Minister of Food, Agriculture, Com-
munity Development and Coopera-
tion be pleased to state:

(a) the amount actually given by
the Central Government to Punjab
for carrying out programme of (i)
animal husbandry, (ii) dairying, (ii)
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milk supply, and (iv) fisheries in
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The Deputy Minister in the Minis-

that State during 1965-66; and try of Food, Agriculture, Community
Development and CoOperation (Shri
(b) the amount actually zpent on  gpvam Dhayp Misra): (a) and  (b).
the above schemes in Punjab during The required information s as
‘the above period? under:—
Programme Central Assistance Anticipated expn-
sanctioned for carry-  diture during 1065-66
ing out the as reported by the
prozrammes during State Governmnt
1965-66
Rs. in lakhs Rs. in lakhs
Loan Grant  Tota)
Animal hushandry dairving and miik supply . 13-35 37°97 S§1:32 116-58
Fishericss . —_ 0:70 ©0-70 6°44

Fertilizer for Sugarcane Cultivation

5081. Shri R, S, Tiwary:
Shri Yashpal Singh:

Will the Mimster of l-‘ood A(rmul-
ture, C ity De and
Cooperation be pleased to state:

(a) whethey Indian Sugarcane
Development Counci! has asked for
the allotment of a special quota of
fertilizers for sugarcane cultivators:
and

(b) if so. the reaction of Government
thereto?

The Deputy Minister in the Ministry
of Food, Agriculture, Conuapnity
Development and Cooperation  (Shri
Shinde): (a) Yes.

(b) The matter is under examina-
tion.
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Scarcity of Foodgrains

5084. Shri Kolla Venkaiah:
Shri M, N. Swamy:

Wi'l the Minister of Food, Agricul-

ture, C it Dev and
Cooperation be pleased to state:

(a) the steps taken and the pro-
gramme and schemeg executed upto

the and of the first fortnight of April,
1966 to ease scarcity of foodgrains,
fodder and drinking water and the un-
employment situation in the drought-
affected areas of different States;
(b) the total expenditure in
State for the relief works; and

each

(c) the estimated amount Lo be speint
in each State for the remaining period
of drought?

The Minister of State in the Miuls-
try of Food, Agriculture, Community
Devel t and C ation (Shri
Govinda Menon): (a) The jollowing
steps have been taken to eus- scarcity
of foodgrains, fodder, drinking wudtni
and the unemplovment situation:

(i) Central allotments of wheut ind
coarse grains to the States havc Leen
increased considerably from .ibout &
lakhs tonnes in January 1866 to 328

lakhs tonnes in February and 104
lakhs tonnes in March, 1868, The
allotments for April, 1966, arc 9°18

lakhs tonnes. Instructions have been
issued to tho States concerned to 1ssuc
10 kg of foodgrains per month per
person on rclief works, In addition,
out of the wheat gifted by the World
Food Programme. 3 thousand tonnes
each have been allotted so far to the
scarcity affected States of Maharashtra,

627 (AD) LSD—y.
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Mysore, Rajasthan, and Andhra Pra-
desh, and 5 thousand tonnes each o
Orissa and Madhya Pradesh for gra-
tuitous relief to the old, infirm people
in these States. Gujarat, at their own
reqeust, have been allotted 1500 tonnes

of wheat for this purpose so far. In
addition to the allotmentg of food-
grains, milk powder, biscuit and

vitamin tablets havc also been allot-
ted to these Scarcity-affected States
for distribution to the vulnerable
uroups of population.

(ii) Regarding availability of fodder,
the State Governments have been ask-
cd to conserve the grasseg available in
the forest areas to meet the fodder
shortage. The State Governments of
Andhra Pradesh, Bihar, Rajasthan,
Maharashtra and U.P, have also been
requested to implement the Centrally
Sponsorcd Fodder Banks Scheme on a
priority basis. The Central Govern-
ment also assisted the drought-affected
States in locating the available surplus
stockg of grass so that it could be
utilised by the Scarcity-affected States,
The Government of India have also
released some coarse-grains for feed-
ing cattle, etc

(iii) Statc Governments have taken
adequate steps for mecting the scar-
city of drinking water. The works
programmes include deepening, of
cxisting wells and digging of new
wells, repairing and constructing of
tanks, etc. Drinking water is also
heing supp'ied by tankers, lorries, rte.
wherever necessary.

(iv) 1n order to alleviate unemploy-
ment in the drought-affected areas, it
has becn decidcd to launch a serieg of
relief works, All the scarcity-affected
States have started these relief works
in order to increase purchasing power
of the affected population. About
23,500 relief works have been started
cmploying about 22 lakhs pcople in
the seven drought affected States, in
ihe middle of April, 1966. At present
the number of people on relief works
is estimated to be about 25 lakhs.
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(b) and (c), The information re-
garding the expenditure so fur incur-
red and the estimates of expenditure
to be incurred, ig not available. How-
ever, the Centra] Government have so
far sanctioned the following financial
assistance for relief of scarcity:—

Name of State Amount sanctioned as

loan
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cultivating area, the coverage is 1'12
lakhs acres held by 53,520 cultivating
familieg till 1964-65 out of the total
area of 3:15 lakhs acres in the district.

Import of Sugar from U.S.SR.

5086. Shri Umanath: Will the Min-
ister of Food, Agriculture, Community

1965-66  1966-67

(Rupees in lakhs)

Madhya Pradesh 300 -
Orissa . . 45 100
Mysore . 100 200
Rajasthan . . 100 200
Maharashtra | . —_ 200

The provisions in the current year

for such assistance total Rs. 30 crores,
out of which Rs. 12 crores would be as
grant and the remaining Rs. 18 crores
for loans,

German Package Projects

5085. Shri R. Barua: Will the Min-
ister of Food, Agriculture, Community,
Development and Cooperation be
p'eased to state:

(a) when the German Packagc Pro-
jects in India were introduced; and

(b) the areas and States in which
this programme was worked out and
the results thereof?

The Deputy Minister in the Ministry
of Food, ' Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) Only one
Project known as Indo-German Agri-
cultural Development Project was in-
troduced in Mandi District of Himachal
Pradesh with technical and financial
assistance (in the form of equipment
and material) from the Government
of Federal Republic of Germany, The
programme was launched in Rabi 1962-
63.

(b) The German programme which
has been in operation for 8} years in
Mandi district of Himachal Pradesh,
covered all the ten Blocks and 3946
villages in the district. In terms of

Develop t and Cooperation be
pleased to state:

(a) whether it is a fact that the
Soviet Union offered large quantity of
sugar to India for free distribution
among children;

(b) if so, the quantity offered;

(c) when the offer was made;

(d) whether it is a fact that the Gov-
ernment refused to accept the offer;
and

(e) if so, the reasons therefor?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri

Govinda Menon): (a) to (e). The
Soviet Ambassador conveyed to the
Prime Minister of India on the 3rd

March, 1966 the Soviet Government's
offer of a gift of 50,000 tonnes of sugar
and confectionery, 1,000 tennes  milk
powder, 1,000 tonnes vegetable oil and
some quantity of vitamin tablets for
the relief of the food situation, As
India is itself surplus in sugar, the
Trade Representative of the U.8.S.R.
was informed that there was little
point in our taking sugar and confec-
tionery from outside, They have now
decided to give additional 5,000 tonnes
of vegetable oil, 1,400 tonnes of baby
food and 1,000 tonnes of biscuits in lieu
of sugar and confectionery offered
initially.

Programme of Agricu'tural Investment

5087. Shri Panna Lal:
Shri Vishwa Nath Pandey:
Shri Gokulanand Mohanty:

Will the Minister of Food, Agricul-
ture, Community Development ang Co-
operation be pleased to state:

(a) whether it is a fact that some
experts from the Food and Agriculture
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Organisation and the United Nations
Economic Social and Cultural Orgam-
sation have arrived in India to help
Government in preparing a programme
of agricultural investment covering 32
million acres of farm land in ail the
sixteen States; and

(b) if so, the details thercot?

The Deputy Minister in the Ministry
of Food, Agriculture, Community De-
velopment and Cooperation (Shii
Shyam Dhar Misra): (a) No.

(b) Doeg not arise,
g W aelr wefelf W e
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Farmer Exchange Programme

5089. Shri Firodia: Will the Minister
of Food, Agriculture, Community
Development and OCooperation be
pleased to state:

(a) whether  Government  have
received recommendations regarding
India’s Agricultural Progress Farm
Group of U. S. farm leaders under the
farmer-to-farmer exchange program-
me; and

(b) if so,
thereto?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) No.

Government’s reaction

(b) Does not arise.

Indix Belting and Cotlon Mills
Limited.

5091, Shri 8. M. Banerjee:
8hri N. C. Chatterjoe:
Shri Hari Vishnu Kamath:

Will the Minister of Law be pleased
to state:

(a) whether it is a fact that the
Company Law Board has completed a
preliminary investigation into the mis-
managed affairs of the India Belting
& Cotton Mills Limited, Serampore,

West Bengal; and

(b) whether it is a fact that the
Company did not have any approval,
as required by law, to the appoint-
ment of former Managing Director,
who is fully deemed to have been
responsible for such mismanaged
affairs and share-misfeasance;

(c) whether it is a fact that the
visiting officials to the company were
not shown all books of accounts and
papers;

(d) whether Government are con-
templating to refer the matter to the
Company Tribunal; and
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(e) the reasong for delay in seizing
the papers from the company as other-
wise apprehension prevails these be-
ing falsified, altered or destroyed?

The Minister of State in the Minis-
try of Law (Shri C. R, Pattabhi
Raman): (a) Yes, Sir. Preliminary
inquires have been completed Yy the
ofticers of the Company Law Board
into the affairs of the India Belting
& Cotton Mills Ltd., Serampore, West

Bengal. Y Im

(b) The appointment of {former
Managing Director wag duly approved
by the Central Government.

(¢) No.

(d) No. Sir. The Government are
not contemplating to refer the matter
to the Companies Tribunal. It s,
however, open to any aggrieved party
to seek appropriate remedieg either
before the Companies Tribunal or a
court of law.

(e) Inquiries made on the complaint
do not disclose materials for ordering
a search and/or seizure of books of
accounts or documents.

Confirmation of Assistants/Section Offi-
cers in Department of Agriculture

5092. Shri Jagdev Singh Siddhanti:
Will the Minister of Food, Agriculture,
Commanity Development and Co-
operation be pleased to state:

(a) whether it is a fact that ir
violation of the formula for coversion
of 80 percent temporary posts intc
permanent ones, confirmation of Sec-
tion Officers/Assistants has not been
made in the Department of Agricul-
ture since October, 1962 inspite of thL
fact that Section Officers/Assi
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The Deputy Minister in the Minis-
try of Food, Agriculture, Commanity
Devel t and C ation  (Shri
Shyam Dhar Misra): (a) No, Sir. The
formula for the conversion of tempo-
rary posts into permanent ones in-
cludes other factors besides the over-
centage.

(b) The delay in the conversion of
temporary posts into permanent ones
was unavoidable owing to the re-
organisation of the Indian Council of
Agricultural Research and the Dcpart-
ment of Agriculture. It is expected to
take necessary steps in the matter in
the near future.

Centralisation of Central Secretariat
Service

5093. Shri Jagdev Singh Siddhanti:

Will the Mxmster of Food, Agriculture,

ity Dev t and Co-
operation be pleased to state:

(a) whether it is a fact that Junior
Section  Officers/Assistants in the
Departments other than the Depart-
ment of Agriculture in his Ministry
have been confirmed after October,
1962; and

(b) if so, whether Government pro-
pose to consider the centralization of
the Service in the Ministry of Home
Affairs as before October, 19627

The Deputy Minister in the Minis-
lry of Food, Agriculture, Community
t and C ation (Shri

ﬁhyam Dhar Misra): (a) Yes.

(b) There is no such proposal at

present under considcration of the
Government.
Section Officers/Assistants in Depart-

ment of Agriculture

5094, Shri Jagdev Singh Siddhanti:
Will the Minister of Food, Agriculture,

concerned have been officiating as
<uch continuously for the last five
vears and more even though the ques-
tion of the re-organisation of the
Department of Agriculture arose much
later: and

(b) if so, the reasons therefor?

C ity Devel t and Co-
operation be pleased to state the steps
proposed to be taken to ensure the
security of service and future gros-
pects of Section Officers/Assistants in
the Department of Agriculture who
have remained temporary all these
long years especially in view of the
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impending policy of Government to
declare temporary persons as surplus?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): The existing rules
and instructions laid down by the
Ministry of Home Affairs adequately
ensure the security of service and
future prospects of temporary Section
Officers/Assistnts in  the  various
Departments including the Depart-
ment of Agriculture.

Use of Fertilizers

5095, Shri Firodia: Will the Minister
of Food, Agriculture, Community
Devel t and C tion be
pleased to state:

(a) whether it is a fact that under
the Food and Agriculture Organisa-
tion Scheme, Model Farms will be set
up in India to demonstrate the use of
fertilizers; and

(b) if so, the details of the scheme?

The Deputy Minister in the Minis-
try ot Food, Agriculture, Community
Develop t and Coop A (8hri
Shyam Dhar Misra): (a) No Sir.

(b) Does not arise.
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Enquiry into Air India crash near
France in January, 1866

5097. Shri P, C. Borooah: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether the enquiry into the
Air India Boeing aircrash near France
on the 24th January, 1986 has since
been completed;

(b) if so, the findings thereof; and
(c) Government's reaction thereto?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) No, Sir.

(b) and (c). Do not arise.

Hotels in India with Collsboration
with American International Hotels

5098. Shri P. C. Borooah: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether Government have per-
mitted the American International
Continental Hotels to set up hotels in
India in collaboration with Govern-
ment;

(b) if so, the contemplated terms of
collaboration;

(c) the places where such hotels are
{0 be set up; and



Written Answers MAY

15585
(d) the hotel capacity to be created
at each place under this arrangement?

The Minister of Transport, Aviation,
Shipping and Tourism (8Shrl Sanjiva
Reddy): (a) to (d). Government have
not so far permitted Messrs Inter-
continental Hotels Coporation of
America to set up hotels in India. A
proposal regarding collaboration bet-
ween an Indian hotel company and
Messrs Intercontinental Hotelg Corpo-
ration has been received recently and
is under examination. This proposal
envisages the renovation and expan-
sion of an existing hotel in Bombay
as also putting up a new hotel adja-
cent to this hotel. The proposal is
that these two hotels will have bet-
ween them a minimum of 450 residen-
tia] rooms as against the present 245
rooms in the existing hotel.

Company Secretaries

5099, Shri R. S. Pandey: Will the
Minister of Law be pleased to state:

(a) whether it is a fact that Gov-
ernment hold the examination of Com-
pany Secretaries to place at the dis-
posal of management of public sector
and private sector companies, the
services of qualifled personnel to man
the position of Company Secretaries;

(b) whether it is also a fact that
there are about 100 persons qualified
in the above examination whose ser-
vices have not been utilised so far;
and

(c) if so, the reasong therefor?

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi
Raman): (a) The Government has set
up an Asvisory Board on a non-
statutory basis, who hold qualifying
examinations needed for manning the
posts of Company Secre iries. The
statute does not, however, enjoin the
compulsory employment of qualified
Secretarieg by the companies.

(b) 95 candidates have so far passed

the Final Examination for Company
Secretaries. Out of them, 50 candi-
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dates have been awarded the Govern-
ment Diploma in Company Secretary-
ship. 45 candidates are either under-
going practical training now or are
awaiting their practical training. Of
the qualified candidates, 23 are emp-
loyed in the private sector, 23 in Gov-
ernment Departments and 4 jn Gov-
ernment Companies.

(c) Government do not accept any
responsibility to provide employment
to the qualified candidates. They
have, however, circulated complete
details of the candidates to all

im-
portant Chambers of Commerce,
Government Companies and the

Bureau of Public Enterprises with thc
request that they may consider these
cases for suitable employment  befit-
ting their qualifications,

Company Secretaries

5100. Shri R. S. Pandey: Will the
Minister of Law be pleased to state:

(a) whether Government are aware
that the qualified Company Secretaries
deputed for practical training for six
months undergo great hardships be-
cause of the fact that they are not
given stipend during the period;

(b) whether any suggestion has
been made that the large funds col-
lected by the Company Law Board
from various sources by way of penal-
ties, fees and fines, should be utilised
for organising the profession of Com-
pany Secretaries; and

(c) if so, the reason for not giving
stipend to Company Secretary-trainees
as done in the case of trainees of allied
professions like Chartered Account-
ants, Cost and Works Accountants?

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi
Raman): (a) It has recently come to
the knowledge of the Department of
Company Affai.s through a copy of a
representation made by the Company
Secretaries Association of India to the
Ministry of Finance.

(b) and (c). The Estimates Commit-
tee of the Lok Sabha haq made cer-
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tain recommendations in this regard
and the views exchanged between the
Estimates Committee and this Depart-
ment may be seen at pages 8 to 9; 37
to 38 of the 86th Report (Third Lok
Sabha) of the Estimates Committee
(1965-66). The matter is, however,
under consideration of Government.
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West Coast Canal

5102. Shri A. V. Raghavan: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether there is any proposal to
extend the West Coast Canal in Kerala
upto Mangalore during the Fourth
Five Year Plan;

(b) if so, whether the alignment of
the Canal has been completed; and

(c) when the work will commence?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) to (¢). The information
required has been called from the
Government of Mysore and will be
laid on the Table of the Sabha as soon
as it is received.
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Jayanti Shipping Company

5104. Shri Hari Vishnu Kamath:
Will the Minister of Transport, Avia-
tion, Shipping and Tourism be pleased
to refer to the reply given to Starred
Question No. 1198 on the 18th April.
1966 and state:

(a) whether it is a fa.t that the
National Shipping Board has unani-
mously resolved that a shipping ex-
pert and 3 representative of the Re-
serve Bank of India should be associa-
ted with the Committee of Inquiry ap-
pointed to investigate the affairs of
the Jayanti Shipping Company;

(b) whether the said Resolution has
been communicated to Government;
and

(¢) if so, the reaction of Government
thereto?
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The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) The Resolution in ques-
tion was passed by a majority of the
non-official members of the National
Shipping Board at its meeting held on
4th April 1966.

(b) Yes, Sir.

(c) The Enquiry Committee has
been empowered to associate such ex-
perts with its work as and when
necessary.

Licences for Sugar Factories

5105. Shri Jashvant Mehta: will
the Minister of Food, Agriculture,
[ ity Devel t and Coope-
ration be pleased to state:

(a) how many licences for Sugar
factories have been issued to Coopera-
tives this year;

(b) how many applications were
received from Gujarat State; and

(c) how many have been approved?

The Deputy Minister in the Ministry
of Food, Agriculture, Community De-
velopment and Cooperation (Shri
Shinde): (a) Letters of intent have
been issued in 196566 for the esta-
blishment of 17 new  cooperative
sugar factories.

(b) and (c). 11 applications (includ-
ing one from joint stock) were receiv-
ed for establishment of new sugar
factories in Gujarat State, Letters of
intent have been jssued in 1965/1966
for the establishment of 2 cooperative
sugar factories. 6 cases are under
consideration. The remaining 3 cases
have not been found suitable on acco-
unt of inadequate availability of
sugarcane.

Accident to LA.C. Viscount

5106. Shri D. C. Sharma:
Shri Pamna Lal:
Shri Bri{ Beharli Mehrotra:
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Shri Vishwa Nath Pandey:
Shri Ram Harkh Yadav:

Will the Minister of Transport Avia-
tion, Shipping and Tourism be pleased
to state:

(u) whethey an Indian Airlines Vis-

count on a flight from Nohanbari to
Calcutta got one of its tyres burst
while landing at Gauhati Airport on

the 22nd April, 1966;

(b) if so, the causes of the accident;
and

(c) the action taken in the matter?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanfiva
Reddy) : (8)tv (¢c). No, Sir, Therc was
no tyre burst on the Viscount aircraft
which operated the Mohanbari-Cal-
cutta service on the 22nd April, 1966.
However, during the transit inspection
by the Aircraft Maintenance Engineer
at Gauhati it was noticed that the
right inner wheel tyre was flat. This
tyre was replaced.

The right outer wheel tyre, although
serviceable, was also replaced as a
precautionary sre, It is ted
that the right inner wheel tyre got
punctured at some stage after land-
ing. Every endeavour is made to keep
runway and taxiwsys clear of  <tonnes
and other sharp objects.

Indian Council of Agricultural
Research

5107. Shri Ram Harkh Yadav: Will
the Minister of Food, Agriculture,
C it and Coope-

Dev

ration be pleased to state:

(a) whether Government have re-
constituted the Indian Council of Agri-
cultural Research as a fully autono-
mous body on the recommendations of
experts;

(b) if so, the details thereof;

(c) the reasons for the reorganisa-
tion; and

(d) the details of the reconstituted
hody?
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The Deputy Minister in the Ministry
of Food Agriculture, Communlty De-
P t and C tl (Shri
Shyam Dhar Misra): (n) to (d). A
statement is laid on the Table of the
House [Placed in Library See No. LT
6274/66]

Grain Silo in Calcutta Port

5108. Shri Indrajit Gupta: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether it is a fact that the
Grain Silo in the Calcutta Port has
been out of commission since February,
1965;

(b) if so, the factors responsible for
this and remedial measures takén; and

(¢) the extent to which non-function-
ing of the Silo is affecting the unload-
ing rate of vessels carrying foodgrains?

The Minister of State in the Minis-
u'y of Food, Agriculture, Community
Devel and C ation  (Shri
Govinda Menon): (a) and (b). The sil»
at Calcutta was out of commission from
middle of February. 1966 :(and not
19865) to about the middle of April, 1966
as the electirical wiring system in the
magnetic head pulley of the belt-con-
veyor feeding the silo was burnt out.
The element was repaired by the Cal-
cutta Port Commissioners pending re-
ceipt of a spare pulley from the UK.
and the conveyor has been put into
operation.

(c¢) The normal rate of unloading of
food vessels was, however, maintained
by effecting grain discharge at addi-
tional berths and using cranes and
other available facilities.

Meeting of Commonwealth Law
Ministers

5109. Shri Sidheshwar Prasad: Will
the Minister of Law be pleased to
state:

(a) whether it is a fact that in the
last week of April, 1968, a meeting of
the C 1th Law Mini was
held in Londom;
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(b) if so, the purpose of the meeting
and decisions, if any, taken in the
meeting; and

(¢) whether there was any proposal
for setting up of a legal gection in the
Commonwealth Secrctariat with head-
quarters at London”

The Minister of State In the Ministry
of Law (Shri C. R. Pattabhl Raman);
(a) Yes.

(b) The purpose of the meeting was
(i) to formulate uniform procedure in
the Commonwealth countries for ex-
tradition of fugitive offenders and en-
forcement of maintenance orders, and
(ii) to discuss the subjects relating to
setting up of a Legal Section in the
Commonwealth Secretariat and crea-
tion of Commonwealth/Regional Court
of Apeal.

The decisions taken were:

(1) W recommend '¢ the partici-
pating Government; to enact
legislation relating to extradi-
tion of fugitive offenders and
facilitics for enforcemcent of
maintenance orders in confor-
mity with the provisions
agreed at the Conference;

(ii) to recommend to the Primc
Minijsters’ Conference the pro-
posal of setting up of a Lega!
Section in the Commonwealth
Secretariat on a small scale;
and

(iii) the proposal regarding Com-
monwealth/Regional Court of
Appeal should not be discussed
at the Conference as a Maj-
ority of the Commonweaith
countries werc against such
a court, but the countries in-
terested in the proposal sy
take opportunity to  ux-
change their views outside
the Conference.

(c) Yes,

1.A.C. Offices in rented buildings

1510, Sbri Ram Harkh Vadav: Wil
the Minister of Tramsport, Avistion,
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Shipping and Tourism be pleased to
state:

(a) whether the Offices of the Indian
Airlines Corporation are maintained in
rented houses in Bombay and other
places;

(b) if so, whether Government pro-
pose to build permanent buildings for
the accommodation of the offices;

(c) if so, when these are likely to be
constructed; and

(d) the estimated cost thereof?

The Minister of Transport, Aviation,
Shipping and Tourism, (Shri Sanjiva
Reddy): (a) The Corporation’s admi-
nistrative offices at Bombay the admi-
nistrative and booking offices at Cal-
cutta and the Headquarters offices at
Delhi are located in their own build-
ings. The remaining administrative
and booking offices at various stations
are located in rented buildings. The
Corporation’s Airlines House at Madras
has just been completed to which the
administrative offices will be moved
shortly. 1

(b) The Corporation propose to cons-
truct permanent buildings at Ahmeda-
bad, Hyderabad, Nagpur, Cochin,
Bangalore, Agartala, Silchar and Sri-
nagar.

(¢) Tenders for construction of Air-
lines House at Ahmedabad are being
invited. Efforts are being made to get
suitable plots of land at other places.

(d) The estimated cost of construc-
tion of buildings at the various pla-
ces is:

Ahmedabad Rs. 6.50 lakhs.
Hyderabad Rs. 300 ,,
Nagpur Rs. 3.00 "
Cochin Rs. 375
Bangalore Rs. 375 .,
Agartala Rs. 200
Silchar Rs. 163 -
Srinagar Rs. 300
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Sugar Factories in Punjab

5111, Shri Daljit Singh;
Shri Sadhu Ram:

Will the Minister of Food, Agri-
culture, C i 1 and
Cooperation be pleased to state:

n,
y Dev

(a) whether the sugar factorieg in
Punjab have made requests recently
for their expansion; and

(b) if so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Min-
istry of Food, Agriculture, Com-
ity Develop and C ation
(Shri Shinde) : (a) and (b). Yes,

Sir. The Government have reccived
applications from 4 sugar factories in
Punjab for expansion of their crush-
ing capacities. Three of these
factories have been allowed to in-
crease their crushing capacities while
the case of the fourth factory has
not been found suitable due to inade-
quate cane availability. One of the
factoriecs which has been granted an
expansion licence has applied for
further expansion, This application
has been received recently and is
under consideration.

Supply of Foodgrains to Mysore

5112. Shri Linga Reddy: Will ¢he
Minister of Food, Agriculture, Com-
munity Devel and Cooperation
be pleased to state:

(a) the names and number of towns
and cities in Mysore State with one
lakh and ‘more of population;

(b) whether Government have sup-
plied sufficient food-grains to intro-
duce informal rationing in these towns
or cities; and

(c) if so, the reasons for not intro-
ducing either informal or statutory
rationing in these towns or cities?



15595 Written Answers VAISAKHA 20,1888 (SAKA) Written Answers

The Minister of State in the Minis-
try of Food, Agriculture, Community
Devel and Cooperati (Shri
Govinda Menon): (a) The following
six towns and cities in Mysore State
have a population of one lakh and
more:—

. Bangalore;
Mysore;

. Hubli Dhirwar;

. Kolar Gold Fields;
Mang ‘ore; and

. Belgaum.

=R I R NI

(b) and (c), Government of India do
not earmark any part of the foodgrains
supplied to a State for any specific
purpose. The reasonable requirements
of all the deficit States are taken into
account and the available resources of
the Central Government are distribu-
ted on as equitable a basis as possible.

Informal rationing is already in force
in Bangalore and Kolar Gold Fields.
Elsewhere, foodgrains are generally
available in the open market and
need has not yet been felt by the
State Government for the introduction
of informal rationing.

Import of Foreign Animalg

5113. Shri Karni Singhji: Will the
Minister of Food, Agriculture, Com-
| 1 and Coop 4

be pleased to':tate:

(a) whether any suggestion has
been made to Government for the
import of foreign animals like Gazellk:
and Antelope of African origin and
American origin for multiplication in
India’s game reserves; and

(b) if so, the ¢1clsions taken by
Government in the matter?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menmon): (a) Yes Sir. The
suggestion has recently been made by
the Honourable Member himself.

13596

(b) The suggestion is under consi-
deration of the Government of India.

New River Steamer Route to Assam

5114. Shrimati Jyotsna Chanda:
Will t'e Minister of Transport, Avia-
tion, Suipping and Tourl be pl d
to refer to the reply given to Starred
Question No, 1207 on the 18th April,
.966 and state:

(a) whether Government propose to
consider the feasibilh.y of having a
new river steamer route to Assam
through Burma via river Kaladan and
rivers Dnaleswari and Saireng in the
Mizo Hills district;

(b) if so, whether any hydrographic
survey has beer made; and

(c) if so, the result thereof?

‘‘the Minister ot Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) The feasibility
of such a proposition has not so far
been considered.

(b) No.

(c) Does not arise.

Loss due to Cancellation of Flights

5115. Shri Firodla: Will the Minis-
ter of Transport, Aviation, Shipping
and Tourism be pleased to state the
amount of loss sustained due to cancel-
lation of 1.A.C. flighs during the last
two months?

The Minister of Tramsport, Avia-
tion, Shipping an' Tourism (Shri
Sanjiva Reddy): In the month of
February, 1966 out of a total of 2850
scheduled services, 37 gervices were
canculled, that is about 1.3 per cent.
Similar information about March, 1966
is not readily available and is being
collected.

It is extremely difficult to estimate
the possible loss on account of can-
cellation of these services because it
is not possible to work out how many
passengers actually did not travel by
subsequent flights or by special flights
that werc arranged on some occasions.
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LARI New Delhi

5116. Shri Linga Reddy: Will thc
Ministerr of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) the number ol seats available
in the Indian Agricultural Research
Institute at New Delhi during the
vear 1965-66;

(b) the basis on which they were
distributed among the students from
u’l the States and State-wise distri-
bution of the same; and

t¢) how 'many seats have been given
to the students from Mysore during
the years 1964-65 and 1965-66?

The Deputy Minister in the Minis-
try of Food, Agriculture, Coammunity
Development and Cooperation (Shri
Shyam Dhar Misra): (a) During the
1965-66 session of the Post-Graduatc
School of the Indian Agricultural Re-
search Institute, which commenced
from October, 1965, 54 students were
admitted to the M.Sc. and 76 to the
FPh.D. courses in various branches of
agricultural science.

(b) The selection of candidates for
965-66, as in other ycars,—was pure-
jy on the basis of merit. No quota
«f seatg is reserved for any particular
State.

{cy No, of students
from Mysore
admitted t0

M.Sc. Ph.D.

1964-65 Session 3 5

1965-66 Session 1 5

Agri 1 Progr in Mysore

5117, Shri Linga Reddy: Will the
Minister of Food, Agriculture, Com-
Develop ¢ and C N
be pleased to state:

(a) the amount allotted to Mysore

P

for agricultural programmes in the
1 hird Five Year Plan;
(b) the amount spent; and
shortfall if

(c) the reasons for the
any. in
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The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) an (b). The
Third Five Year Plan Report of the
Planning Commission indicated an
outlay of Rs. 41.05 crores tor the
Agricultural Sector of Mysore State.
The State Government envisaged in
their Third Plan Report an outlay of
Rs. 40.40 crores, In their draft Annual
Plan for 1966-67, the Government of
Mysore have indicated that on the
basig of actual outlays in the Agricul-

ture section for the year 1961-62
to 1964-65 and the anticipaied
outlay for 1965-66, the likely
expenditure on Agricultural pro-

grammeg in Mysore during tiae Third
Plan period would be about Rs. 54.96
crores.

(c) The question of shortfall does
not arise.

Aerodrome at Kanpur

5118. Shri Brij Basi Lal:
Shri Vishwa Nath Pandey:

Wil] the Mipister of ‘Transport,
Aviation, Shipping and Tourlsmn be
pleased to state:

(a) whether it is a fact that Gov-
ernment are considering to build a
new civil aerodrome at Kanpur:

(b) if so, when; and

(c) the total amount of expenditure
involved?

The Minister of Transport, Avia-
tion, Shipping and Tourismn  (Bhri
Sanjiva Reddy): (a) to (c). Yes, Sir.
The question of developing a civil
aerodrome for Kanpur is under exa-
mination. A

Supply of Coca Cola Bottles
5119. Shri Vishrem Prasad:

Shri Hukam Chand
Kachhavaiys:
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Shri Priya Gupta:
Shrl Rajdeo Singh:

Will the Mxmstel of Pbod Aqncul-
tare, C and
Cooperation be pleascd to state:

(a) the number of bottles of Coca
Cola sent outside Delhi by pure
Drink Company in a year:

(b) the quantity of sugar and drink-
ing water sent outside Delhi as a re-
sult thereof; and

(c) the reasons for not banning the
export of these cold drinka outside
Delhi keeping in view the scarcity
of cold drinks in Delhi?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and cooperation (Shri
Govinda Menon): The information is
being collected and will be placed on
the Table of the Housc,

Rationing in Delhi

§120. Shri Vishram Prasad :
Shri Hukam Chand
Kachhavalys:
Shri Priyva Gupta:
Shri Rajdeo Singh:

Will the Mmkter of l"ood Agri-
culture, C and
Cooperation be pleased to state:

(a) whether it is a fact that unde:
the rationing system in Delhi, a rice-
eater can draw any quantity of wheat
and rice for the remaining quantity
but the wheat-eaters are supplied
only one or two kilos of rice in a
month;

(b) whether it is also a fact thu!
any person could declare himself to
be a rice-eater or wheat-eater and
he has not to give any proof ir sup-
port thereof; and

(c) if so, whether the wheat-eaters
are not facing difficulties because of
this arrangement?

The Minister of State in che Minis-
try d Fooll, Agriculture, Commuunty

t and Cooperati (8hri
Govinda Menon): (a) A rice-eater can
draw any quantity of wheat within
the tota) quantity of foodgrains uvail-

15600

able to his ration card and the
balance in rice, subject to the condi-
tion that the rice drawn by him will
not be more than 350 of the total
foodgrains admissibie on his card.

A wheat-cater can alsu drawyn any
quantity of wheat within  the quantity
of foodgrains available to his card
and the balance quantity in rice. onlv
wih  the difference that the maxi-
mum quantity of rice that he can
draw is 1 Kg. per month.

(b) Yes, Sir.

(c) Wheat-eaters are not expected
to experience any difficulty on account
of a smaller limit having beea im-
posed on the quantity of rice that
they can draw on their ration cards

Indigenous wheat supplied

Rationing in Delhi

under

5121. Shri Vishram Prasad:

Shri Hukam Chand
Kachhavalya:

Shri Priya Gupta:

Shrl Rajdeo Singh:

Will the Mxms!e: of Feod, Agricul-
ture, O ent and
Cooperation he pleused to state:

Dev

(a) the period since when the in-
digenous wheat being supplied under
rationing in Delhi had been stocked
in godowns; and

(b) whether it has been sample
tested to ascertain that it ix not in-
jurious to health?

The Minister of State in the Minix-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) The indigen-
out wheat currently being issued ir
Delhi was procured by Punjab Gov
ernment from May, 1965 onwards

(b) This wheat is checked at the
time of reczipt as well as at the time
n{ issue to ration shops and hus been
found to be quite fit for human con-
sumption,
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CORRECTION OF ANSWER TO UN-

STARRED QUESTION  No. 3533,

DATED 12-4-1966, REGARDING

PROCUREMENT OF PADDY AND
RICE

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon) : For the reply givea
to Unstarred Questii n No. 3533, ans-
wered on the 12th April, 1966, the
following may be substituted:

“(a) During the period from De-
cember, 1965 to February
1966 the Food Corporation of
India purchased a quantity cf
265 tonnes of rice in Mannar-
gudi and 70 tonnes of rice in
Thanjavur area from the
millers, No paddy was pro-
curred from the producers in
these areas and there was no
delay in making payment
for the purchase of rice men-

tioned above.
(b) to (d). Do not arise.”
12.21 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

THERMO-NUCLEAR EXPLOSION BY CHINA

Mr. Speaker: I have received a cal-
ling-attention-notice about the explo-
sion of a nuclear bomb by China, and
I have admitted it. Shri Kamath
might read it out now.

Shri S. M. Banerjee (Kanpur):
What about the one relating to
power shortage?

Mr. Speaker: I can admit ocly one
calling-attention-notice today. I rh-\l
admit the calling-attention-notice re-
lating to power shortage, for tomor-
row.

Shri  Harish Chandra Mathur
(Jalore): When you admit calling-
attention-notices, at least those pver-
sons who are interested should be
informed about it.

Mr. Speaker: There is stil! time.
The hon. Minister has asked for some
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time. I shall inform al] the hon. Mem-
bers concerned.

Shri Harish Chandra Mathur: If
the hon. Ministers are asking for some
time, then what is the sense in asking
for calling-attention-notices 1o be
taken up here? I have a particular
point to make, on this issue, if you, Sir,
would permit me. On this calling-at-
tention-notice, as  a  matter of fact
yesterday I saw you also. I seldom
like to go and ask for this calling-
attention-notice or that calling-atten-
tion-notice to be taken up. We have
been feeling quite exercised about
this matter.

We gave notice of a calling-atten-
tion-notice regarding this pamticular
matter when the information was
furnished by the USA, and we wanted
it to be discussed at that time, and we
wanted that our Government should
have reacted to it. We wanted that
the Government should register their
protest against it even earlier. But
we were denied of that opportunity
by our not having been permitted to
raise it by way of a calling-attention-
notice. Therefore, it ig only natural
that we feel excited about it.

Even for this post-mortem sort of
thing, for which we have given a cal-
ling-attention-notice, we do not know
what has happened to our notice, and
you are asking Shri Kamath now to
read out the notice. What is the pract-
ice followed? If you have admitted it,
and if the Government have intimat-
ed to you, then there must be some
uniform rule about it.

Mr. Speaker: There is a uniform
rule, and we are following it always.
The hon. Member has unnecessarily
made that complaint. Of ~our-e, no-
tices had bYeen given earlier and I
had disallowed them, because I
thought that there was nothing that
we could do here. S8hri Harish
Chandra Mathur has also written to
me this morning that now this would
be a post-mortem examination. But I
do not think that even if we nad ex-
amined it earlier during its life, when
the earlier notice was given, we could
have prevented it
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Shri Hari Vishnu Kamath (Hosh-
gabad): It should be di d now.

Mr. Speaker: It is only now that we
can take it up. I have reccived Shri
Harish Chandra Mathur’s calling-at-
tention-notice also and I “ave ad-
mitted all these notices. 1 am going
to inform al] the hon. Members con-
cerned. The hon. Minister may make
the statement at 4 pr.M.  Mcanwhile,
I have included the names of the
Members on the earlier calling-atten-
tion-notices also on this notice, and
the names have been clubbed on
this.

Shri Hari Vishnu Kamath : I call
the attention of the Minister of Ex-
ternal Affairs to the following mat-
ter of urgent public importance and
request that he may make a state-
ment thereon:

“The explosion of a thermo-
nuclear bomb by China and the
reaction of the Government of
India thereto.”.

The Minister of State in the Minls-
try of External Affairs (Shri Dinesh
Singh): With your permission, Gov-
ernment would like to make the state-
ment at four o'clock.

Mr. Speaker: The hon. Minister
wants time up to four o’'clock. So, 1
shal] fix it up for four o’clock.

Shri Harl Vishnu Kamath: Please
fix it a little later, because you have
called a meeting of the committec at
3-30 p.M.

Mr. Speaker: Shall we make it
430 p.m.? At 330 pM, there is a
meeting that I have got, and most of
the Members will be there. Shall we
make it 4-30 p.M. or 5 P.M.?

Shri Harish Chandra Mathur: Lect
it be at 5 p.M.

1888 (SAKA) Explosion by 15604
China (C.A.)
Shri Vasudevan N#ir (Ambaia-

puzha): Let it be at 5 p.m.

Mr. Speaker: All right, we shall
take it up at 5 p.m.

Shri Harish Chandre Mathur: What
I could not appreciate was this. You
say that if you had admitted {t earlier,
it would not have stopped this explo-
sion. Do we take up calling-attention-
notices on such matters only when
they will stop something or are we
just inviting the attention of Govern-
ment to that matter go that thereby
we would be enabled to register our
protest in that matter? That is far
more effective. What is being done
elsewhere? How are we going to stop
things from here? Are we going to
do it now?

Shrimati Savitri Nigam (Banda):
I am also of the opinion that if you
had given us ¢ime to discuss this
matter here at that time by accepting
our call attention notice, we would
at least have created public opinion
against it and would have informed
those countries who are friendly with
ug by our discussion. I am sure we
would have made an impact on China
as well,

Mr. Speaker: Very well; both agree
there. .

The Minister of Food, Agriculture,
Community Development and Coope-
ration (Shri C. Subramaniam): At §
p.M. there is a half an hour discus-
sion,

Mr. Speaker: All right; at 4°3 PM.
this will be taken up.

Shri Hem Barua (Gauhati): May we
know the names of the Members put
down in that notice?

Mx. Speaker: We will put it on the
notice board. Members might also be
informed.
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12.25 hrs.
SURRENDER TO CUSTODY BY

MEMBER
(Shri Biren Dutta)

Mr. Speaker: 1 have to inform the
flousc that I have received the fol-
lowing telegram, dated the 8th May

1966, from the Superintendent, Cen-
tral Jail, Hazaribagh:—
“Shri Biren Dutla, Member,

Lok Sabha, admitted to this jail
this morning.”

Papers to be laid on the Table.
ot 1y fowd (q717) W Qe @
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Shrimati Renu Chakravartty (Bar-
rackpore): What is this telegram
about? Are we to understand that

Shri Biren Dutta has again been ar-
rested and put in jail under DIR?

Mr. Spraker: This is the informa-
tion I have reveived.

Shri S. M. Banerjee (Kanpur): The
Home Minister is there.

Shrimati Renu Chakravartty: This
is the time when people are released.
Why should Shri Biren Dutta be put
into jail?

Mr. Speaker: I have read put the
information 1 have received,

Shri S. M. Banerjce: There are two
unfortunate Members who have not
heen released, Shri Dasaratha Deb
and ‘Shri Biren Dutta. Let the Home
Minister make a statement.

Mr. Speaker: I huve received this
telegram, 1 have to read it to the
House. How can the Home Minister
read that? Does he want the Home
Minister to read that statement?

1966 Surrender to Custody
by Member

I have received the following com-
munication dated 12th April from the
Superintendent, Central Jail, Hazari-
bagh:

“I am to inform that Shri Biren
Dutta, Member, Lok Sabha, has
been rcleased from this jail on
11th April 1966......
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This is something else.

Shrimati Renu Chakravartty: This
Government  has gone :ompletely
made . . . (Interruptions).

Mx, Speaker: Thesc are two com-
munications that have been received.
I will read both again and Members
might do whatever they lke about
them.

1 have received thc following com-

munication  dated 12th April, 1966
from the Superintendent, Central
Jail, Hazaribagh:

“l am to inform that Shri

Biren Dutta, Member, Lok Sabha.
has been released from this jail
on 11th April 1966 at 8.20 p.m. on
parole for 15 days".

From the date of release, he was on
parole. That was the first information
we got. Now, this is the second:

“Shri  Biren Dutta, Member.
Lok Sabha, admitted to this jail
this morning”.

He has gone back after that, This is
duted 8th May, 1966. Shri Sachindra
Chaudhuri.
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12.30 hrs.

PAPERS LAID ON THE TABLE
FINANCE ACCOUNTS

The Minister of State in tbe Minis-
try of Finance (Shri B. R. Bhagat):
On behalf of Shri Sachindra
Chaudhuri I beg to lay on the Table
a copy of the Finance Accounts of
the Central Government for the year
1964-65.
LT-6264/66 }.

ANNUAL AccoUNnTs oF Kanpra Port

TRUST

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): I beg to lay cn the
Table a copy of the Annual Acrounts
of the Kandla Port Trust for the pe-

Papers Laid VAISAKHA 20, 1888 (SAKA)

[ Piaced in Library, See No.

Papers Laid 15608

riod from 29th February, 1964 to 31st
March, 1864 and the Audit Report
thereon, under sub section (2) of ;ec-
tion 103 of the Major Port Trusts Act,
1963. [Placed in Library. See No. LT-
6265/66).

SUGAR CONTROL (AMENDMENT) ORDER,
1966

The Deputy Minister in the Minis-
try of Food, Agricalture, Community
Development and Co-operation (Shri
Shinde): I beg to lay on the Table a
copy of the Sugar (Control) Amend-
ment Order, 1866, published in Noti-
fication No. G.8.R. 458 in Gazette of
India dated the 22nd March, 1966
under sub-gsection (6) of section 3 of
the Essential Commodities Act, 1335.
[Pleced in Library. See No. LT-6266/
66].
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12,31 hrs, LR
PUBLIC ACCOUNTS COMMITTEE

FIFTY-FOURTH REPORT

Shri R. R. Morarka (Jhunjhunu): 1
beg to present the Fifty-fourth Re-
port of Public Accounts Committee
on Appropriation Accounts (Civil),
1963-64, Audit Report (Civil), 1965
and Audit Report (Commercial, 1965
and Finance Accounts, 1963-64 relat-
ing to the Ministries of Finance (in-
cluding Planning Commission), Food,
Agriculture, Community Development
and Cooperation (Department of
Agriculture) and Home Affairs (re-
lating to Andaman Administration).
Industry, Iron and Steel, Mines and
Metals, Labour, Employment and
Rehabilitation (Department of Reha-

bilitation), Department of Social
Welfare, Ministries of Supply and
Technica] Develop t, Transport

and Aviation and Works, Housing and
Urban Development.

Shri Hari Vishnu Kamath (Hosh-
angabad): On a point of information
and clarification. I believe this is the
first report by the new Public Ac-
counts Committee constituted for this
year. When these parliamentary
committees were constituted for this
year, 1966-87, we had, many of us,
looked forward with hope and confi-
dence, nay, many of us were almost
sanguine that in consonance with the
highest traditions of the best parlia-
mentg of the world, you who have set
up new precedents in the Lok Sabha,
would also set up a newer one by ap-
pointing a Member of the Opposition
as the Chairman of one of the parlia-
mentary committees at least.

Shrimati Renn Chakravartty (Bar-
rackpore): Never, never.

Shri Hari Vishnu Kamath: We
would have been happy if you had
done so, but I am constrained to say
that you have not thought it fit to
appoint one of the Members of the
Opposition as Chairman of one of the

par ry ttees. We would
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be gratefu] if you would kindly let
us know your point of view on this
question.

Shri H. N. Mukerjee (Calcutta
Central): Since Mr, Kamath has
brought this up, I would like to add
that it really is depressing for us to
find certain conventions, the appro-
priateness of which has been recog-
nised by everbody even in this
House, are not being sought to be pur-
sued.

Shrimati Renu Chakravartty: Not
one. We have raised it several times.

Shri H. N. Mukerjee: The Public
Accounts Committee story has al-
ready been related by Mr. Kamath.
This kind of thing goes on being done
from year to year.

In the case of the Public Under-
takings Committee, I was stunned one
day to discover that on the Committee
there was a leader of 3 particular
group in the opposition, but at the
same time, when there was g vacan-
cy, the appointment of the chairman-
ship was made quite disregarding the
claims of a very important member of
the opposition who happened to be
there, and who was also in possession
of much administrative experience. A
Congress Member was again put up
as Chairman.

It is entirely in your discretion. We
are unfortunately not in a position to
queston that discretion, it would not
be right for us to do so, but in spite of
these dscretionary powers and autho-
rities, surely certain conventions have
got to grow in this country, or this
facade of parliamentary activity nad
better be said good-bye to altogether.
Either we try to work the parliamen-
tary system in the proper spirit, or
we call 3 spade g spadc and carry on
what Mr. Setalvad and his friends
call = dictatorship Iunctioning under
the garb of a Constitution in this
country.

I am sorry to have to say this, but
Mr, Kemath has brought this up, and
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he has done it very rightly, and all
of us react in the same way, and we
do feel very agg-ieved that in regard
to these committees of Parliament,
the demands of the Opposition which
are not exorbitant, which are not un-
reasonable, which are entirely in con-
formity  with  parliamentary  practice
and the spirit of the working of Par-
liament, continue to be disregarded.

Shri Ranga (Chittoor): I wish to
endorse all that my two hon. friends
have said on this oc:asion and on this
matter,

1 have no complaint so far as the
present Chairman of the Public Ac-
counts Committee is concerned. He
did very good work last year, we all
bear testimony to that. The Com-
mittee's reports under hisg chairman-
ship in regard to the Bharat Sevak
Samaj gnd the Khadi Commission met
with general approval in the country
and appreciation in this House also.
But the main point remains there.

Is the Speaker to be functioning as
the Governor or the President does,
or is he to exercise his own individual
discretion and judgment in regard to
this matter? That is one point. That
1 would like the Speaker to keep in
mind, because we do not find that he
has had the opportunity of exercising
his own judgment from the manner
in which these things have happened
till now.

Secondly, many of the States, I am
sure on the advice of the Speaker
here, either yourself or your predece-
ssor. have chosen to follow the British
practice of inviting some one or other
of the leaders of the Oppostion to
become the Chairman of the Public
Accounts Committee, Only the other
day they all met you, and you must
have seen how it is that quite a
number of them belong to the Op-
position. And yet in this House
consistently, for good or bad reasons,
according to me bad reasons, Speaker
after Speaker has been accepting the
advico tendered formally or infor-
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mally either by the ruling party or
the Government—it is not for me to
distinguish between them. Anyhow,
the result is that although the House
has brought into existence three com-
mittees—not one or two, g third one
also has been added—and there
were opportunities for the Speakr to
have invited one or two of the leaders
of the Opposition or their prominent
colleagueg to become the Chairman of
one or two of these committees, the
‘opportunity hes not been availed of
by the Speaker, and I hope that the
Speaker would consider it high time,
T would not say to follow the example
of the States but to act up to the ad-
vice that the Speaker himself has
been giving to the Speakers in the
States—I do not know whether I
should call it advice, because these
Speakers are completely independent—
and the practice that the Speakers at
the State level have set up in such a
healthy and wholesome parliamentary
manner.

Dr. L. M. Singhvi (Jodhpur): 1
have only briefly to submit that per-
haps there is need for you to appoint
a committee, or seek the assistance of
a committee, to advise you on a
thorough reform and review of the
conventions, procedures and certain
methods in the working of the House.
1 think it is very important that this
House. which has functioned relatively
eficiently even in turbulent times
under your speakership, should be
able to make a beginning for devising
more efficient methods of parliamen-
tary control in an over-all way. and
it is in this context that I would also
like to make a plea that the opposi-
tion should be given a certain definite
recognition embodied in conventions
and practices of this House. It would
be prope- for you to consider certain
appointments to be given to Members
of the Opposition. because this gecures
better participation, greater confidence
in the Opposition, in the whole enter-
prise of Government. 1 should like
very much to mention here that in
this respect, even some of the State
legislatures happen to have a lead
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(Dr. L. M. Singhvi]
over us, They have certain  com-

mittees which are presided over by
the leaders in the oppostion and I
would like to make a plea in this con-
text that this should be considered
and also the question of a committee
for undertaking a reform and review
of the various conventions and pro-
cedures of this House should be con-
sidered by you.

Shri D, C. Sharma (Gurdaspur): I
find myself cntirely in agreement with
Porf. Mukerjee and Pro’. Ranga, I
think that here we have got a sizeable
opposition. Even if the opposition
were not 80 numberous as it is here.
even then I think the opposition must
have something to do with parliamen-
tary committees and get-up. It should
not only be the business of the ruling
party that they should monopo'ise all
offices; they should believe in the
so:ialist pattern of society and distri-
bute some of the offices among Mem-
bers of the opposition. Moreover I
think the opposition ig already quite
responsible but if they are agkcd to
do some work in the line of chair-
manship of these committeeg I think
they will become more responsible,
You know sometimes the person who
wants to wreck a ship is made the
captain of the ship. I do not say they
want to wreck any ship. I believe
they should be given a chance in
these committees. Thridly, thig is a
wholesome practice which is  being
followed in other democracies of the
world. Our democracy is called the
biggest democracy. If this biggest de-
mocracy in this world does not set
up such good precedents. I do not
know what the people will think cf
it; I think our dem“cracy will become
a kind of reactionary democracy.
Therefore, I want our democracy to
be progressive. More and more
chances should be given tv the oppo-
sition in these things, One thing
more. The Congress Party appoints
the Khadi commission and this body
and that body; it is they who spend
the money. Now a person whyo spends

MAY 10, 1986

Report 15614

the money cannot be asked to audit
the performance in terms of spend-
ing; somebody outside, an  outside
ag-ncy should be called upvn to do
that. Thereore, I support Prof.
Mukerjee and Prof. Ranga.
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Enough has been said.

Shrimati Renu Chakravartty: We
do not want to say anything personal.
The present incumbent has done good
woix. All the other previous chair-
mes nave done good work. But it
ig not g porsons! wmaiter.

Foreign Ex-
change for Travel
Abroad (Stt.)

Mr. Speaker: I have followed that.
T have heard all the hon. Members
on this side as well as on that side.
I mean the Congress side also, in my
front. Therefore, certainly I shall
keep that in mind. At this moment,
I can only say that; nothing further
at this moment.
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Now, the statement by the Finance
Minister.

12.44 hrs,
STATEMENT RE : RELEASE OF
FOREIGN EXCHANGE TO

BUSINESSMEN FOR TRAVEL
ABROAD LAID ON THE TABLE

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
With your permission, I wish to make
a sta.ement on benait of the Finance
Minister.

Mr. Speaker: The statement might
be laid on the Table of the House.

Shri 8. M. Banerjee (Kanpur): Let
it be read out.

Mr. Speaker: Already 45 minutes
is over; it is long; so it may be laid.
If it is necessary certainly 1 will
allow one or two questions, It may
be laid on the Table of the House.

[The statement was laid on the

Table—Placed in Library. See No.
LT-6267/66).
Shri Hari Vishnu Kamath (Hosh-

angabad): Does it con'ain informa-
tion with regard to what you on that
day—I do not say, complained, but
said about your own case?

Mr. Speaker: I have to correct that.
Iy was brought to my notice that be-
sides the amount that I was entitled
to as a Member of Parliament, I had
asked something for my medical
check-up angq some little amount, it
was L 10 oOr 12, was givin to me
Then, 1 did not press for more; 1
remained silent and therefore, it was
understood ‘hat probably I was satis-
fled and therefore no further action

rme Aateam
WS el
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to Question

Dr. L. M. Singhvi (Jodhpur):
Strange are the ways of Government.

Mr. Speaker: I do not have any
grievance on that account. I have
told the facts now. The Finance
Minister conveyed to me that because
1 kept silent, therefore, it was inter-
preted that I did not want more,

Shri Hari Vishnu Kamath: That
means that the Government wants
you to go down on your knees and
beg of them.

Mr. Speaker: 1 have no grievance.
It is finished.

Shri S. M. Banerjee: I only want
to know whether in this statemen'
the name of that person who took
£ 10,000 is there. I may be wrong.

Mr. Speaker: I have seen that; all
details are there; the full list is be-
ing put in the library; you may exa-
mine it.

Shri B. R. Bhagat: About that
particular matter, I can say that we
have enquired into that; there is no
one....

Shri S. M. Banerjee: Aminchand
Pyarelal.

Shri B. R. Bhagat: He has not been
given; how much he has been given
is there in the statement.

1246 hrs.

CORRECTION OF ANSWER TO A SUPPLE-
MENTARY TO S. Q. No. 1334 Re
TRANSLATION OF INDIAN AcTs

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi
Raman): While replying to supple-
mentaries on starred question No, 1334
on the floor of this House on the 26th
April. 1966 I had

stated  in-
ter alia  that till the other
day we had part.time mem-
bers. We have done away with that.

The correct position is that the offices
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of part-time members would continue
on the Commission but in a modified
form  with officials or non-official ;
nominated by each State Government
‘at their discretion. The mistake
occurreq inadvertantly.

12.50 hrs,
RE. HEALTH OF MEMBER
(SHRI SARJOO PANDEY)

Mr. Speaker: I had asked Shri
Shukla to make a sfatement about
the health of Shri Sarjoo Pandey.

The Deputy Minister in the Ministry
of Home Affairs (Shri Vidya Charan
Shukla): We have been concerned
with the state of health of Shri Sar-
joo Pandey and this morning Wwe
have seen Press reports that yester-
day he broke his fast on persuasion
by some SSP leaders. There is noth-
ing further that is to be added to it.

Shri S. M. Banerjee (Kanpur): The
hon. Minister or anybody else for
thay matter has been keenly waiting
for his fast to be broken, But my
concern is only this. The hon. Mem-
ber went on hunger strike on the 1st
of May, and if I am correct, we did
table a Calling Attention Notice also.
We wanted to refer to this matter
when the seconq reading of the
Finance Bil] wag under discussion,
and we purposely mentioneqd it then.
In such cases, at least in future,
early action should be taken to let
us know the full facts. Ag least
within these 10 days, the hon. Minis-
ter could have taken the trouble of
ringing up Lucknow and made an
effort to see how he is. We have also
read in the newspapers that he has
broken his fast.

Shri Vidya Charan Shukia: We
know about the state of his health.
He has been on hunger-strike at Luck-
now since the first of May. There
has been an increase of nausea, and
he was very weak. And now he has
broken his fast and so he should be
improving now.
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1251 hrs.

ELECTION TO COMMITTEE
Com BoARrD

The Deputy Minister in the Minis-
try of Commerce (Shri Shafl Qureshi):
On behalf of Shri Manubhai Shah, 1|
beg to move:

‘“That in pursuance of sub-rule
(1)(e) of Rule 4 of the Coir
Industry Rules, 1954, us amended
by SRO No. 8983, dated the 12th
December, 1957, the members of
Lok Sabha do proceed to elect,
in such manner as the Speaker
may direct, two members from
among themselves to serve as
members of the Coir Boarq for
the next term to be specified by
the Central Government.”

Mr. Speaker: The question is:

“That in pursuance of sub-rule
(1)(e) of Rule 4 of the Coir
Industry Rules, 1954, as amended
by SRO No. 38983, dated the 12th

VAISAKHA 20. 1888 (SAKA)
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plaining how the State of Kerala has
been denied electricity and the capa-
vity to generate electricity; during the
past five year Plans. Whenever the
State of Kerala advanced a claim or
brought forward a scheme for produc-
ing electricity, some neighbouring
States would bring forward a frivo-
lous complaint or a frivolous dispute
and immediately, the Central Water
and Power Commission would say,
“stop it.” So much so, that the State
of Kerala is now one of the most
backward States where electricity is
least available, in spite of the fact that
it is a State with the highest or the
maximum water capacity for produc-
mg electricity.

Another strange aspect is that our
aaministration has been so weak that
they succumbed to any political pres-
sure put on the State for giving some
foreign country financial patronage.
] am referring to the Sholayar

h . Yugoslavia woanteq to expe-

December, 1957, the s of
Lok Sabha do proceed to elect,
in such manner as the Speaker may
direct, two members from among
themselves to serve as members
of the Coir Board for the next
term to be specified by the Cen-
tral Government.”

The motion was adopted.

1252 hrs.

KERALA-BUDGET 1866-67 GENE-
RAL DISCUSSION AND DEMANDS
FOR GRANTS (KERALA)—Contd.

Mr, Speaker: The House will now
take up further discussion and vot-
ing on the Demands for Grants in
respect of the Budget (Kerala) for
1866-67. The time taken so far is 45
minutes.

Shri 8. M. Banerjee (Kanpur): Will
it continue for the whole day?

Mr. Speaker: Yes. Shri N. Sree-
kantan Nair to continuc his speech.

Shri N. Sreekantaa Nalr (Quilon):
Mr. Speaker, Sir, yesterday I was ex-

riment on the production of machi-
nery for generating electricity, and
the poor State of Kerala was asked
to shoulder the responsibility so
much so that the scheme has never
been completed and 1 do not know
whether it will be useful to the State,
whether the expenditure incurred on
it would pe of any use to the State
when it is completed. This has been
the attitude of the Union Govern-
ment towards the Stale of Kerala.
The present positicn of elctricity
there is, we have only used up eight
per cent of our capacity for generat-
ing electricity. So, unfurtunately, we
will be short of power even after the
expiry of the Fourth Plan period.
That is why we have been crying
hoarse for getting a thermal plant
established there.

The Committee on Public Under-
takings, at page 32 of its 27th Report
on Planning, Management anq Admi-
nistration of Kerala State Govern-
ment Companies has stated as fol-
lows, in respect of paragraphs 46-47,
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in its summary of conclusions/recom-
mendations:

“The Committee examined the
question of power shcriage in the
State and are convinced that if
a thermal station is not installed
in the State, difficulties, in so far
as industrial production in the
State i concerned, are bound to
continue.

No industry can thrive if it has
to reduce production to one half
for about 100 days in a year.
There are severai rew factories
and additional new plants in the
existing factories which have
been erected in many parts of
the Kerala Statc which are
waiting for power in order to be
commissioned. Such a state of
affairs if allowed to continue is
bound to have adverse effects on
the economy of the State. The
present power cut is for six
months. In an already densely
populated State, the creation of
further unemployment by lay-oft

of industrial workers creates
several social prcblems. The
Committee feel that a 100 MW

Thermal Unit would meet the
requirements of the State in full”

This is also what the State Planning
Committee had said. This is what
was promised by the earlier Finance
Ministers too, but we heard the Home
Minister telling us yesterday that
they are ready to give a 30 MW
thermal plant. This is quite inade-
quate for the requireinen's of Kerala,
especially in view of tl:e fact that we
have been neglected in the past arc
we have been deliberately prevented
by the Central Water ©nd Power
Commission from producir.g more
clectricity. When we asx for electri-
city, we are denied electricity be-
cause it is said we have nc maior
industries. and because there are no
industries. there are nn ra:lwavs. So.
this vicious circle goes on: no electri-
citv. and therefore no industry and
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therefore no railwavs. The vicious
circle goes on like this, and we have
to cut it at as manv puints as Dossi-
hle.

So, what is the overall position?
In regard to unempioymert. our pusi-
tion is that towards the end of the
third Five Year Plan, we had a back-
log of unemployment of 8.45 lokhs.
During the fourth Plan period we are
-upposed to have another 9.:1 lakh of
unemp oyed peope Who should be
scefing jobs. Therefore, a° wie cuu
of the Fourth Plan period, we will
have about 17.5 lakh people without
eaay juos, and for whom we have o
pruviae Jobs. This is a very hig.
ugure. Even with Lhe fullest syn.
pawny of the Government of India, w.
canl never give employmert for ai
these pcople. So, the State Planning
~ommittee decided (o evolve
scheme by which at .cast the num-
yer of unemployed people should not
go beyond the Third Five Year Plan
period. For that, ‘he Committes
demanded that Rs, 1,020 crores may
be spent in the State during tho
Fourth Plan period. It was split the
by the Committee into the itate sec-

tor, with Rs. 442 crores, the Central
Sector with Rs. 326 crores and the
private sector with Jis, 282 crores.

In the first year of the fourth Five
Year Plan, according to the budget
prepared for our State by the Union
Government in co-operation with the
State Government which alsp is now
controlled by the Union Goevernment,
the development expencliture envi-
sageq is Rs. 50.04 crores. That io
exactly one-twenty-£fth or four per
cent of the scheme of the plan outley
demanded by the State Planningz
Committee. If this gces at this rate,
if the plan of the Kerala State is
controlled and directeq by the Cen-
tral or the Union Government, under
the President's Rule, at this rate,
naturally, what my lady friend said
the other day would become much
more true.

Shrimati Lakshmikanthamma
(Khammam): What Is it?
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Shri N. Sreekantan Nair: She said
‘;that Kerala is now one of the most
: backward States in India.

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):

Why shoulg you have a certificatc
from her?

i

4

[w

!

i Shri N. Sreekantan Nair: Because
t it is my own feeling also: that what
{she said would become true.

{

5

£

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri B. S. Murthy): He wants some-
ane to strengthen his views.

Shri N. Sreekantan Nair: Yes, cer-
tainly the hon. Member ig from
| Andhra Pradesh especially when that
{ Member is a Member of the Kerala
. Consultative Committce.

| Mr. Speaker: He does mnot want
isomeone; he wants some lady!

Shri N. Sreekantan Nair: Yes, Sir.
‘I am a human being, suscaptible to
emale charms! So, Sir, the positicn
is that the State of Kerala is being
neglected in all aspects.

12.59 hrs.

MR, DBPUTY-SPEAKER in the Chasr)

If you look into the past plan
periods, you will fing that duvring the
past flve year Plans for the last three
Plan periods, Kerala received Rs. 79
lakhs as Central investmeut for the
whole first ang second Plan periods,
and it got on the who!e akuut Rs. 25
crores in the Third Plan period, so
much so that out of Rs. 1,525 crores
spent by the Union Goveirment on
industrial undertakings throughout
India, Kerala got Rs. 25 crores only.
This neglect is wha* we bave been
fighting  against. Now at least we
hoped that in the Fourth Five Year
Plan we may g:t somc m asure of
consideration, some equity, but we
have been denied that.

The position of the rallways was
also brought to the notice of the
House on several occasicns. The
miueage per lakh of population in
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1961 in Kerala was oviy 3.4 or omy
one-third of the =ll-India figure
which was 9.5 miles per lakh of
population. We have neither electri-
city nor power nor indus'ry. Yet, we
are told by the Union Government
that they are doing ecverything to
help us to come to the top in the
national development!

13 hrs.

There is another curious fact. My
friend, Mr. Thomas is here. Before
him, we had the rignt royal Minis-
ter of Defence, Mr. V. K. Krishna
Menon, who happens to be a Mala-
yalee, though he does not claim to be
so. Out of the hundreds of Defence
installations, Mr. Krishng Menon
could not set up one soiitary installa-
tion, one single ordnauce factory, in
Kerala. He does not claim to be &
Malayalee and he was not elected
from that place. But Mr. Thomas
claims to be Malayalee aud he has
been elected from that piace I warn
him, if thig neglect of Kerala in the
matter of industries is continued by
the Defence Ministry, he will not be
able to face the electorate there in
the next elections. This iz total neg-
lect, without a single installation
being there.

Shri Muthyal Rao (Mahbubnagar):
If you have any charges aganist him,
vou can make them. Why bring in
elections?

Shri N. Sreckantan Nair: Why not?
Is elections somethinyg secrct? It 1
w question of our people. We have
been neglected by the Union Govern-
ment and Mr. Thomas has been put
in there as a cat's paw without any
powers.

Mr. Deputy-Spesker: He is warning
Mr. Thomas.

Shri N. Sseckantsam Nair @ Y, |
do not say Mr. Thomas is not interest-
ed in giving Kerala at lenst one or two
projects, but he is incapable of du-
ing it. He is a small fry and the
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big powers that control the Congress
at the centre would not allow him
to do it.

Shri B. 8. Murty: Why should he
be a veritable Neelakanta?

Shri N. Sreekantan Nair: Yes; I
am a Neelakantna, Kalakanta and
everything when the occasion demands
it, when my State demands it; when

the freed of India d ded it, I
was like that.
Shri Vasudevan Nair (Ambala.

puzha): I hope Mr. Thomas has some.
thung to say.

Shri N. Sreekantan Nair:
say that later on.

He will

Developmental outlay and capital
outlay in every respect, including the
P.W.D. works have been curtailed in
Kerala. There will be no school
buildings and no roads. Out of about
60 or 70 National Highways, we have
only one NH. 47. That too is not
fully developed. There are places
where there are no bridges and places
where not more than one vehicle can
pass at a time. So far as roads, rail-
ways, industries and everything is
concerned, we are neglected. Gov-
ernment educational buildings are
under the P.W.D. Therefore, the
State investment on capital under-
takings and public works including
educational buildings has been curtail-
ed. That means we will not have
any improvement even in the social
services which we have been develop-
ing all along.

Another aspect is the educational
system, Unfortunately, our Congress
Government, which reigned supreme
sometime back, decided to subvert our
entire  educational programme. For
the very meagre benefit of allowing
a few more additional institutions
under his leadership, the then Chief
Minister. who was is charge of edu-
cation also, decided to bring down the
overall period of secondary education
from 11 years to 10 years. Naturally
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we had to have a different system in
the colleges. We haq to have what
are called junior colleges and the three
year degree course.

This has upset the entire educa-
tional programme. So, no student who
goes from Kerala with a matricula-
tion certificate would be admitted in
any college in India nor will he be
acceptable for any appointment in
any other State, 48 or 49 junior col-
leges have been created under the
Kerala University. None of the staff
in these colleges will get any benefit
under the UGC schemes. Senior pro-
fessors and lecturers have been sent
down to take charge as principals and
as teachers of the jupior colleges. But
though they were originally getting
the benefit of UGC schemes, now they
are left out. The educational system
has been completely turned topsy-
turvy and that adds to our difficulties
in finding employment. Nowhere
else will Malayalees be offered any
employment even in industrial con-
cerns, because both the general and
technical educational standards have
become lower. Naturally, they have
got a good round to deny us employ-
ment,

1 come to the question of labour.
There is economy drive everywhere,
but 1 have never heard of such a
drive by which the department of
labour refuses to send anybody for
any of the tripartite conferences and
meetings convened by the Union
Government. That is the point at
which they are trying to have the
economy drive; so much 8o, the Indian
Labour Conference, the Standing
Labour Committee, etc. have been
boycotteq by the Kerala Government
on the ground that it is a drive for
economy. As I said during the dis-
cussion on extending the proclama-
tion of President’s rule, the question
of labour is handled against all
canons of justice. That is the attitude
of the Kerala Government and it
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reflecteq in the way the labour de-
partment functions. Naturally the
labour in Kerala is revolting against
it. I would like to mention also the
meagre wages given to the workers,
especially plantation workers. The
other day, when the Bonus Act was
being discussed in the Supreme Court,
the question arose whether there are
workers in organised industries
getting less than Rs. 80 per month,
so that the Rs. 40 minimum which
has been prescribed under the Bonus
Act becomes more than 4 per cent.
The Supreme Court Judges were sur-
prised when it was pointed out to
them that the plantation workers in
Kerala were getting only Rs. 50 and
4 anna per month. We want only
minimum wages. But the President’s
rule in Kerala says they are not pre-
pared to consider minimum wage be-
cause there is a national wage board.
As I understand the labour problems,
that board is intended to give a fair
wage and afterwards a living wage; it
is not intended to give minimum
wage. Let us first have minimum
wage and let it be reviewed after 5
years, as the Government is empower-
ed to do by the Act. But they are
not prepared to do that. The national
wage board naturally would not give
any decision unless and until there is
agreement. Our employers will never
agree to any rise in the wages of
workers.

The question of bonus still remains
unsettled in the plantation and nther
industries. Till now they were saying;
let the Bonus Act come. Now they
say, let us wait till the Supreme Court
gives its judgment on the Bonus Act.
So, the industrial sector in Kerala is
facing a very serious crisis because
the Government there is callously in-
different to the problems confronting
the working class in that State.

Coming to the provisions for agri-
culture, I need only say that the ad-
ministration has been handling the
question of agriculture in a deflcit
State in the most scandalous manner.
When the sowing season comes, there
would be no seeds, no manure and no

VAISAKHA 20,

1888 (SAKA) D.G. 1966-87

(Kerala)

15628

loan. But when the cropping season
comes, they will come forward with
manure and loan. There is also an-
other difficulty which the cultivators
in Kerala now are confronted with.
The past Government, especially the
Congress Government, which continued
there for some three or four years in
the past, were very liberal. They
never wanted any of the loans given
out to the cultivators to be returned.
So the loans got accumulated. Under
the President’s Rule a set of very
harq and dry bureacrats have come
in. They have asked the Government
to proceed against everybody under
the revenue recovery proceedngs, If
five or six years loans are to be re-
covered under revenue recovery pro-
ceedings, the field and other properties
of the cultivators will be taken away.
Even then the loan will remain. This
procedure that is adopted brings in
another difficulty. Not only the cul-
tivator's field, his other properties, the
seed he has got, the paddy that he
has got will all be taken away, he
will not get any money from outside
also because the co-operative societies
or the Government will not give nny
loan to him on the ground that e has
not paid back the loans that he took.
The result will be that the poor cul-
tivators in Kerala will not be able
to cultivate. they will not be able to
produce anything more in spite of the
fact that the State is a deficit State
and all efforts must be made to make
the State produce at least much more
than what it produces now. Of co.urse,
we can never be self-sufficient. We
have to depend on the rest of India.
Naturally, because we produce cash
crops which earn valuable foreign
exchange for the country, we expect
the Government of India and the
rest of India to feed us properly,
which they have never done. They
have always kept us, as was pointed
out by aonther hon. Member yester-
day, as second-rate citizens. Whan
the rest of India got 15 ounces ner
head we only got 10 ounces and B
ounces, When the ration was 9 ouncas
we got 6 ounces. We accepted all
these inequalities. At the same time,
if our Government does not try to
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increase the quantum of grains avail-
able in the State, certainly we can-
not find fault with the State Govern-
ment because the Central Government
the State Government are one and
the same.

I would say, Sir, that this budget
is quite very unrealistic. The Finance
Minister is looking upon it not as a
labour of love but as something which
has been thrust on him. He is doing
it out of courtesy; that is wat: ha
feels. We the people of Kerala feel
that the Finance Minister and the
Central Government take this budget
as a burden on them and they are
not going to do us any good.

Some hon. Members rose—
Mr. Deputy-Speaker: Shri Raghavan,

Shri Vasudevan Nair: Sir, may I
know who is going to reply to the
debate on behalf of the Government.

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
I shall reply.

Shri Vasudevan Nair: Sir, I ask
this question because I do not see any
representative of the Government
taking any note. It is a very serious
matter, The Minister is not having
even a plece of paper for taking =ny
notes of what is being said here A
deputy Minister was present yesterday
when many points were raised.

Mr. Deputy-Speaker: Every word
is being recorded.
Shrl Vasudevan Nair: Is he going

to depend on the whole record It is
really suprising. This is a very
sorry state of affairs.

Shri B. R. Bhagat: The reply will
in any case be tomorrow. When the
reply is made he will be satisfied.

Shri A. V. Raghavan (Badagara):
Mr. Deputy-Speaker, Siz, Kerala is
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the smallest State in the Indian Union.
Whereas Kerala is only about 1.2 per
cent of the area of India, it has to
support 3'8 per cent of the total
population of India. The density of
population in Kerala is over three
times the all-India average. The
average size of holdings in Kerala is
only 1'5 acres against the all-India
average of 75 acres,

As against this, the State has got
certain advantages. There are 44
rivers in India with a total run off
of about 25,00,000 million cubic feet.
They provide the State with rich
irrigational potential. Even though
Kerala is only 12 per cent of the
area of India. it has 5 per cent of
India’s total water potential, These
rivers also provide a rich potential for
generation of hydro-electric power.
Kerala has a comparatively short
coastline, but in the production of
marine fish the State ranks first. It
has mountains, rivers, sea, backwaters,
in fact it is a tourist paradise.

Yet, the State is very backward.
The Centre has failed to develop the
State. During the three Five Year
Plans, the investment in the central
sector was practically nil. The sad
story of the phyto chemical plant is
green in our mind. The second ship-
yard which was included in the
Second Plan has yet to see the light
of day. While neighbouring States
have developed very rapidly, we have
to be satisfied with only promises,
promises which are never fulfilled.
We do not know yet what is in store
for us during the Fourth Plan.

Sir, in the State of Kerala, Malabar
region is very backward. It is back-
ward compared to the Travancure-
Cochin region in terms of almost all
the indicators of economic develop-

ment., It lags behind in transport
education and industry. Theretore,
the economic policy of the State

should be to take emergent steps for
levelling up the wide disparitise. No
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doubt, the State itself is industrially
backward compared to other States, but
within the State itself Malabar region
is industrially very backward, The
proportion of factory workers to total

population is 1.36 per cent against
0.94 ver cent in Malabar, Literacy in
Malabar is 3042 per cent against

46.94 per cent in Travancore-Cochin.
Likewise, in the transport system,
against a density of 88.2 miles of
roads per 100 square miles in Travan-
core-Cochin, Malabar has only 68
miles per hundred square miles.
Therefore, it will be seen that Mala-
bar region of Kerala is very back-
ward compared to the Travancore-
Cochin region.

1 want to know whether there s
anything in the budget of this year
to level up the disparity that has
prevailed in this part of the State
for such a long time. Very recently
the Government have sanctioned
some high schools, upper primary
schools anq lower primary schools.
Even in the matter of planning
schools the largest number of high
schools have been granted to the
Travancore-Cochin area. Is this the
way to level up the disparity that
has been there in the State all these
years. 1 want the Minister to look
into this matter and see that some
high schools, upper primary schools
and also lower primary schools are
started in the Malahar region of
Kerala.

Likewise, there are certain parts in
the Malabar region of Kerala, espe-
cially in North Malabur, which are
not accessible during the monsoon
periods. Recently, I asked a question
in this House about the number of
panchayats which are not accessible
during the monsoon periods. [ re-~
ceived a reply that there are 14 such
panchayats in North Malabar which
are not accessible during the mon-
soons. I want the Governor's regime
to do sometking in this matter and
see that some approach roads are
constructeq in these hilly tracts so
that people living in those areas may
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Again, in the matter of roads, the
West Ccast Road is the main road
which is used for traffic in the Mala~
bar region of ‘Cerala. The West
Coast Road was starteq during the
Second Five Year Plan. Even to this
day many bridges anq many by-pass
roads have yet to be completed in
this part of the country. ] hope at
least jn the matter of roads the Gov-
ernment will see that it is completed
without any further delay.

In the matter of industries also,
North Malabar has no ir.dustry worth
the name. Many of the speakers
who take part in the debate on this
budget will speak about the back-
wardness of Kerala. Coming as I do
from the Malabar region of Kerala.
it is my duty to focus attention on
the backward state of affairs in the
Malabar region of Kerala. There 18
no industry to this day. The Gov-
ernment has not done anything to
minimise the disparity in the Malabar
region of Kerala. This is the time,
when the President’s Rule is in froce
in Kerala, 1o level up that disparity.
1t is not fair on the part of Lhe Adwi-
sers of the Governor to continue this
disparity without doing anything
substantial to minimise the disparity.

1 want to invite your attention, Sir,
to certain other impoertant matters
facing the Malabar regicn of Kerala.
The problem of disposing the effiuent
from the Birla Rayon Factory in
Mavoor is creating a serious proo-
lem in the neighbourhood. The water
gets polluted and the people living on
the other side of the river are not
able to get drinking water.

Not only that, people who live on
fishing are denied their daily bread
because the water is polluted and
fish die in thousands because of this
pol'ution.  Therefore, 1 wi'l request
the Minister to see that the Public
Health Department of Kerala should
warn the Birla Rayon Factory not to
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dispose of the effluent in the river and
pollute the neighbourhood.

Then there was a proposal before
the Government of Kerala for provi-
ding provident fund for advocates.
I understand that there was a provi-
sion in the Kerala Court Fees Act to
give effect to thig proposal. Unfor-
tunately, nothing has been done to
carry out this proposal. Recently,
the Kerala Bar Council requested the
Government of the Kerala to take up
this matter. I think, the Government
will do somemthing in this matter also.

In the matter of power also, Mala-
bar is very deficient. Most of the
small-scale industries in Kerala have
been closed dqown because of power
shortage. I know that there are very
few industries in the Malabar region
of Kerala. An 80 per cent cut has
been enforceq in most of the indust-
ries so much so that during the past
1§ years all the industries in the
Malabar region of Kerala had to
close down.

Then, I want to bring to the notice
of Government the sad situation
prevailing in the colléges of the Mala-
bar region of Kerala. In my own
constituency most of the colleges have
been working without sufficient tea-
ching staff. Posts of Professors and
lecturers in severa) departments were
not fillled up with the result that stu-
dents just go and sit there and do
nothing. This sort of state of affairs
does not do credit either to the stu-
dents or to th¢e Government. I hope
at least during the coming academic
year this situsation will not be repeat-
ed and steps will be taken to see that
all colleges are provided with ad-
equate staff.

Then, there was a proposal even
during the Second Five Year Plan to
acquire private forests in the Malabar
region of Kerala. In the Travancore-
Cochin region there are no private
forest. Private forests are there only
in the Malabar region. 1ndiscriminate
cutting is going on there,. We were
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told that Government were taking
steps to see that private forests were
acquired, but curiously enough I find
that no provision has been made in
this behalf in this year’s budget.

Shri Warior (Trichur): They are
undecided about it.
Shri A. V. Raghavan: If you con-

tinue this policy, by the time you
make a decision to acquire private
forests there would not be any private
forest left in the Malabar region of
Kerala. This is a very important
aspect and I want the Government
to take emergent steps to see that the
entire private forests in the Malabar
region of Kerala are acquired at the
earliest possible time. Even after the
Government decided to acquire the
private forests, 25,000 acres of land
has been acquired by the Birlas and
at this rate in the course of another
one year the entire private forest land
will disappear from this region.

Then ] come to the most important
aspect, that is, land reforms. Due to
the Namboodiripad regime an Act
was passed to carry out land reforms
in the State of Kerala. Unfortunately,
that Act has been struck down and a
new Act came into being. Even now
the Act has been in force for the past
four years but nothing has been done
to abolish the intermediaries in Kerala.
1 do not know what is preventing the
Government of Kerala from enforcing
the entire provisions of the Land
Reforms Act. If land reforms were
carried out in the year 1958 or 1959
according to the Act passed by the
Communist regime, the entire inter-
mediaries would probably have been
abolished. But today nine precious
years have passed and tenants conti-
nue to pay rent. The period is un-
necessarily prolonged for no fault of
the tenants. The Government should
see that all the provisions in the Act
are enforceq at a very early date.

When the Act was enforced there
were land tribunals in most of the
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Taluk headquarters. Today land
tribunals are not functioning at Taluk
headquarters but there is only one
tribunal for each district. Are we to
understand that the Government has
become very lukewarm in pursuing
land reforms as envisaged by the
Planning Commission? This iz not
the way to enforce land legislation
which, we are told, the Government
of India is very keen to enfore.

Then, very shortly the non-gazet-
ted officers of Kerala are going to
8o on strike.  Theirs is a very legiti-
mate demand. They are finding it
very difficult to make both ends meet.
Their demands are very meagre. What
they ask for jg that they want pay on
par with the pay prevailing in the
neighbouring State of Madras. They
are not asking that they should be
given at the same rates which the
Central  Government non-gazetted
officers are getting. They are only
asking that they may be given at the
rates that are being given to the non-
gazetted officers working in the State
of Madras. Against this demand, the
Adviser says that he is not prepared
to grant any further relief and that
severe disciplinary action will be
taken against the NGOs if they go on
strike. They are prepared for the
worst. The advisers cannot cow down
the NGOs. They have got a great tra-
dition. The entire people of Kerala
are behind the NGOs. Not only that,
the people of Kerala also have given
a notice against the Governor and
the advisers. They will also be going
on a bandh very shortly.

The problems facing the State are
very serious and manifold.  Within
the State there are regional dispari-
ties and these disparities are allowed
to continue even by the Governor and
the advisers who are representatives
of the President. I request that the
disparities that are prevailing in the
State of Kerala be minimised and, I
hope, Government will give due direc-
tion to the Governor and the advi-
serg to carry this out.

With these words, I conclude.

VAISAKHA 20, 1888 (SAKA)

D.G. 1866-87
(Kerala)

Shri Ravindra Varma (Thiruvella):
Mr. Deputy-Speaker, Sir, 1 support
the budget proposals that have been
presented to the House. I do not do
so with a feeling that those who have
framed the Budget have taken into
consideration the crying problems and
needs of Kerala. It appears to me
that  this Budget, like the previous
Budget that was presented a year ago,
is a kind of a stop-gap budget. It is
a pedestrian budget which attempts
to mark time rather than to take
any straightforward steps towards the
goals of economic progress,
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Sir, the Buget this year shows that
the estimated revenue will be higher
than what it hag been in previous
years. The estimate of revenue in
the past years has beem only about
Rs. 80—odd crores, this year the Fin-
ance Minister expects that revenue
will be ag high as Rs. 108.1 crores.
This means an increase of nearly
Rs. 20.7 crores over the revised esti-
mate for the year 1063-86.

I must point out here that it will
be for the first time that the reve-
nue of the State will go over the Rs.
100 crores mark. But this is not the
result of any additional taxation that
the Minister has proposed. This in-
crease jg accounted for by the rcom-
mendations of the Fourth Finance
Commission. Ag the Minister himself
pointed out in the statement that he
made while presenting the Budget to
the House, the grant-in-aid that the
State will receive will go up from
Rs. 8:25 croreg to Rs. 20: 82 crores, and
the State’sshare of Union taxes and
duties from the divisible pool will
go up from Rs. 11.8 crores to Rs. 13.9
crores. Sir, apart from these two
additions to the revenue of the
State, the Finance Minister hag taken
credit for a sum of Rs. 4.9 crores as
interest on loans advanced to the
State Electricity Board. I do believe
that this is a rather unrealistic esti-
mate. The Finance Minister has said
that because of the additional quan-
tum of electricity in the State that will
result from the commissioning of new
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power plants and because of the fact
that the tariff from eclectricity has
been enhan.ed, it will be possible to
expect the Electricity Board to pay
Rs. 49 crores as interest on the capi-
tal that has been loaned to the Board.
The House will remember that, in the
last year, the Board could only give
Rs. 47 lakhg as interest to the Gov-
ernment, and this sum was much less
than vne-third of the total figure that
was expected as interest from the
Board. It appears, to me, therefore,
that to expect and to take credit for
Rs. 4.9 crores by way of interest from
the State Electricity Board is a rather
unrealistic step.

Looking at the expenditure on the
revenue side, we see that the esti-
mate of expenditure has gone up to
Rs. 99.3 crores. This meansg an addi-
tional cxpenditure of nearly Rs. 15.8
crores over the expenditure of the
last year. But what does this addi-
tional expenditure mean? Does it
mean any additional services to the
people of the State? Does it mean ex-
penditure on projects which will re-
sult in the improvement of the condi-
tions of the people? Does it mean ex-
penditure on industrial projects that
will lead the State towards industria-
lisation. If you look at the figures
provided for in the budget, you will
sce that most of this additional ex-
penditure will be consumed by the in-
creased expenditure on administrative
services. I do not say that the sala-
ries of employees should not be in-
creased. I am in sympathy with the
demands of all government officers,
especially the NGOs, who are de-
manding that their pay scales should
have a link with the cost of living
index. Even though it is necessary
to increasc the salaries and pay scales
of those in the employment of Gov-
ernment, when we realise that the
increased expenditure contemplated
by Government is almost solely ac-
counted for by increase in adminis-
trative expenditure, it becomeg very
difficult to congratulate the Govern-
ment.
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The Finance Minister, in his pro-
posals, has pointed out that the capi-
tal outlay of the State will contract
from Rs. 16.8 crores to Rs. 11 crores.
There is a provision for a sum of
Rs. 41.8 crores for the outlay under
the State Plan, of which it is expect-
ed that Rs. 28.3 crores will come as
Central assistance,

Before I go on to other problems,
to which the hon. members who
spoke  before me have referred. I
must point out to some features,
which have become annual features,
in the way in which money is spent
in the State.

1i you look at the appropriation ac-
counts for the different years, 1963-
64 and 1964-65, you will find that sav-
ings from grants voted account for
many crores, nearly Rs. 17 crores in
1964-65. The total amount of savings
in 1964-65 was Rs. 17.07 crores out
of a total amount of voted grants
and charged appropriations of Rs. 226
crores. Thig is 7.54 per cent of the
total money voted for expenditure. It
has been pointed out in the oppropria-
tion accounts that this is the net re-
sult of savings in 63 grants and ap-
propriations, many of which are far
very important services to society. In
the last year the savings have been
as high as 76 per cent. Now if you
look at the appropriation accounts,
you will find that these savings have
been under items like university edu-
cation, in which in the case of a par-
ticular grant 57.7 per cent was saved.
In the case of general education, in
the case of a particuler grant 95 per
cent could not be spent. In the case
of provisions  for medical services, in
one grant, 55 per cent could not be
spent.

Shri Warior:
no medicine.

That is why there is

Shri Ravindra Varma: In the case
of another of the grants under medi-
cal services, 63 per cent could not be
spent. In the case of one of the grants
under industries, 94 per cent could
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mot by spent. I can go on reading out
im this fashion. You will see that many
of the essential services' grants have
not been spent. They have been un-
ulilised and ihey have been surren-
dered, not because of administrative
efficiency or because of econbomy, but
because of sheer incompetence in per-
forming the functions and providing
the services, for which the grants are
voted by the people—the representa-
tives of the people.

There is yet another  lfeature to
which 1 want to draw your attention,
te., the huge amount of arrears of
taxes that are to be coliected. My
hon. friend. the Membe: for Quilon,
madc a reference to the manner in
which these arrears are collected. I
do not think that he suggests that
taxation is meant

Shri Maniyangadan
He was referring to loans.

(Kottayam):

8bri Ravindra Varma: 1 am thank-
fu) to the hon. Member for Kottayam
for the correction. 1 believe that he
referred to loans and not to taxes.

1 cannot believe for a moment that
the hon. Member for Quilon would ar-
gue that taxes are levied but not
meant to be collected. Taxeg are levi-
ed to be collected. If you look at
the flgures of arrears in the last few
years, you will find that in the -year
ending 31-3-1964, the arrears amount-
ed to Rs. 10.20 crores out of a total
revepue of Rs. 80 crores. In the
year ending  31-3-1965, the arrears
amounted to Rs. 10.37 crores out of
a total revenue of Rs, 80.88 crores.
Again this figure of Rs. 80-88 crores
is misleading because it includeg the
revenue that the State receives from
the divisible pool of taxes of the Cen-
tre. Sir, if you look at the revenue
that the State itself raises, you will
find that this arrears of Rs. 10.37 crores
arrears are out of g total figure of
Rs. 87 croreg and, therefore, accounts
for nearly 16 per cent of the revenue
thaty was expected to be raised in the
State.

6% 7 ai LSD—5.
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Now Sir, 1 shall pass on to the main
problems to which hon. members who
spoke before me referred. It was
agreed by members who spoke before
me that the main problem that our
State faces is the problem of unemp-
loyment, My hon. friend, the Mem-
ber for Qu.lon, gave irrefutable fig-
ures and quoted statistics from ynim-
peachable sources. No.one can gainsay
the fact that the problem of unemp-
loyment is the most chronic of the
problems that the State of Kerala is
confronted with. In the State of Ke-
ralu  only 38 per cent of the people
are engaged in agriculture unlike in
other parts of India where g larger
percentage of people are engaged in
agricultural pursuits. The frustration
and indignation that is felt by rising
numbers of people who have skills
and training and ability for different
kinds of employment and yet do not
find opportunities for the kinds of em-
ployment for which they are trained
are evident in the life of Kerala, 14
per cent of our labour force is unemp-
loyed. 40 per cent of those who are
employed are employed only season-
ally. As my hon. friend, the Member
for Quilon, said, the Fourth Plan is
expected to leave a backlog of nearly
9 lakhs of unemployed people, What
are the measures that the Govern-
ment is concerting or contemplating
to take to deal with this problem of
unemployment? 1t is evident that un-
lesg there is a well thought-out and
systematic plan for industrialisetion,
it will not be possible for us to cope
with this problem of unemployment,
educated unemployniént and under-
employment. Is there any evidence
of such a plan in the Government's
policies of the last two years or moie?
It js very difficult for e to answer
this question in the affirmative. In a
State like Kerala when we talk  of
industrialisation, it is necessary to
remember that large scale opportuni-
lies for employment cannot be provid-
ed if we ignore the investment-emp-
loyment ratio. When we say that
heavy industries are not located in
the State, that the Centre does not
allot projects of the public sector in
the State, we are not oblivious of the
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fact that the real, radica]l solution to
the problem of unemployment in the
State of Kerala doeg not lie in the set-
ting up of a few capital intensive in-
dustries which provide employment
for a few people. The p-oblem of un-
employment in g State like ours can
be solved only if there is systematic
planning for the setting up of ancil-
lary industries and of heavy industries
which will be the basis for ancillary
industries, so that there might be
dispersed industrialisation in which
with the amount of capital that
is locally available, with the skill
that ig locally available, it would be
possible for people to find employ-
ment. There is no evidence of such a
well-thought-out policy that the Gov-
ernment have given in the budget
proposals either this year or during
the last year.

Let me turn to the question of
the projects in the Central gector. The
Centre has a responsibility cast on it
to see that planning leads to the
liquidation of regional dispartities in
development, My hon. friend the
Member for Quilon spoke today and
also an another day about the feel-
ings of frustration, about the feelings
of cynicism that were being created
in our State because of a feeling that
there was discrimination against the
State of Kerala. I remember that one
day he went to the extent of suggest-
ing that people in Kerala would seri-
ously consider whether it was more
profitable to talk of secession because
they were finding that those who in-
dulged in such talk were rewarded in
a manner in which those who were
loyal were not rewarded. I do not be-
lieve that this was a serious sugges-
tion which the hon. Member for Qui-
Ton made, but, nevertheless, it is
something which cannot be ignored,
because there are people who speak in
the same vein in  which the hon.
Member from Quilon spoke the other
day.
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Sir, as far as investment in the Cen-
tral projects in the State is concern-
ed, during the first two Plans, the
Centre invested only Rs. 0.79 crores
in the public sector in the State, as
against the all-India figure of Rs. 920°
crores. In the Third Plan, as against
an all-India total of Rs. 1325 crores,
there was a provision for Rs, 25 crores.
Thig provision includes the provision
for the Cochin shipyard and for other
projects in the Central sector which
have not materialised.

Sir, Kerala's share of the national
industrial development is ope of the
lowest. It is 1.3 per cent as against
the highest which is 20.23 per cent.
Its snare in the industrial outlay and
value of gross block of the Central
Government projects is 1.32 per cent,
as against 20.45 per cent which is the
highest.

Let ys turn to the question of the
public sector projects which the Cen-
tre has allotted to the State. We have
realised during the lasy fifteen years
that there is many a slip and many
a mile between the cup and the lip.
Very few projects are allotted 1o the
Statle. After these projects are allotted,
there are second thoughts and there
are third thoughts. ] do not kmow
how many innings there are in this
game that the Centre plays with the
State. Then, we gee that some pro-
jects are abandoned, because no tech-
nical feasibility survey was under-
taken before it was decided to allot
the project to the State. The case of
the phyto-chemical plant was referred
to already by the hon. Member for
Badagara who spoke before me. and
1 do not want, therefore, to repeat
what he said. But the Public Under-
takings Committee has pointed out
how lakhs of rupees have been wasted
by incurring expenditure on a Ppro-
ject for which a proper feasibility sur-
vey was not made, and yet the peo-
ple of Kerala were told that this was
a plant which they would have. The
plant never materialised.
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Then, there is the case of the
Cochin shipyard. This is a case of a
permanent conception, like the Imma-
culate Conception. It wag conceived
of in the First Plan, It was to have
been completed long ago. The First
Plan is over, the Second Plan 1s vver,
the Third Plan js over, and the hy-
phen between the Third and the
Fourth Plans is about to be over, per-
haps. And where is the shipyard? We
were. told this morning that the pro-
ject report had been received. It has
taken more than 15 years for this
Government to acquire the project re-
port for setting up the shipyard
which is a vital need for this country
1o manufacture ships and other ocean-
going vessels.

Then, there is the question of the
precision instruments factory which
was to be set up in that State. That
has not been set up, and no one
knowg when it will be set up, and no
one knows what js delaying the fac-
tory being set up in our State.

Then, there is the case of the pro-
posal to set up a heavy plates and
vessels factory in the State, The
proposal was to set up this factory
with Czech collaboration, and it
was reported that the foreign
technical team had recommended that
it should be set up near Cochin. But
it now seems that the Government are
thinking of removing this factory
from Kerala and putting it up some-
where near Visakhapatnam. I have
nothing against a factory being put up
in Visakhapatnam or anywhere else
in India. But the reason given is that
the State of Keralg has not been able
to offer free land costing nearly Rs. 1
crore. Now, it has been said, and
repeatedly said in this House, that pub-
lic sector projects should not ask for
free lands from States as this leads to
unhealthy competition, and this leads
to a situation in which those who can
pay will get a public sector project,
and the rich will become even richer,
and those who are poor to pay for
industrialisation will not have the
benefits of  industrialisaticn. This

D.G. 1966-67
(Kerala)

goes directly against the conception.
the necessity, of liquidating regional
disparities, and yet we are told that
this plant might now be shifted from
Kerala, becausc the Government of
Kerala are not able to offer free land
costing Rs. 1 crore.
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Now, I should refer to the policies
of Government as far as lending and
licensing are concerned. It is well
known that if there is to be industrial
development, the policy of Govern-
ment in lending and licensing should
be geared to the promotion of indus-
trial development. There is no use
Government saying that if any party
from Kerala went before them with
a request for the issue of an industrial
licence, they would always issue the
licence.

The State of Kerala is a poor Statc
and it jsa backward State, and there
are other backward States also in this
country, where locally it is not possi-
ble to find the capital resources neces-
sary for industrialisation.  Capital
formation in these States has not rea-
ched a level where it is possible for
you to expect entrepreneurs to turn
up, who would say that they have the
capital necessary to secure forcign
collaboration and establish industries,,
ir. our State. What happens in the cace.,
of such States as Kerala? Unless there
iz an industrial licensing policy which
channels investment to such backward
areas with a view to liquidating these
regional disparities, you will glways
see in this country that a few States
which are already advanced will con-
tinue to advance. In a sense, this is
the same problem which we face at
the international level too. Coun-
tries which are industrially advanced
are advancing at a very rapid pace,
and countries which are economically
backward, and which do not have
capital resources, find that the gap in
development is increasing and not
decreasing. The hon, Minister
of State in the Ministry of Finance
and Planning is well aware of this
factor, which hag been pointed out at
every international conference dealing
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with development. The same princi-
ple applies in the national field as
well. If you have to depend on the
local resources of States alone for the
development of industries in the
States, then you will find that many
Stales continue to remain backward.

Sir, I wish also to refer to some in-
stances where licences have been
issued but the parties who received
those licences have been allowed to
remove these industrial installations
from our State to some other States.
There was the example of an Ameri-
can firm which wanted to establish
an industrial plant in Kerala. I was
told that this had something to do with
ihe manufacture of packing paper, that
this was a Rs. 15-crore project, that
there was an initerminable correspon-
dence between the Central Ministry
of Industry and the State Government
on the percentage of equity participa-
tion. This interminable correspondence
went on for years with the result
that the American company also
thought the better of it and thought
that it was better if it gave up the
idea. By the time permission from the
Ministry of Industry arrived in the
State of Kerala, the American firm had
already changed its mind and had de-
cided to give up the proposal.

Then there is the case of an indus-
trial licence issued for the manufac-
ture of road rollers in the State. Sub-
sequently this party was allowed to
transfer the project from Kerala to
Mysore. Here again, I have nothing
against Mysore and I am not saying
that there should be no industrlialisa-
tion in Mysore. But the fact that a
licence issued Tor the State of Kerala
....was used by the party....

Shri Warior: Why so apologetic?

Shri Ravindra Varma: I am not
apologetic.

Shri Harl Vishnu Kamath (Hoshan-
gabad): He is fair.

Shri Ravindra Varma:
fair to every State.

I want to be
I am sure when
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the hon. Member for Trichur speaks,
he will say the same thing. I am sure
that the hon. Member does not want
that the growth of industries in
Kerala should be at the cost of the
growth of industries anywhere else in
the country.

Then there was the case of a licence
issued for setting up a factory for the
manufacture of Ossein and gelatine.
This was issued three years ago, but
the factory has not been established.
Now we are told that this factory also
may be set up jn some other State
because the party which received the
licence wants that the factory should
be set up somewhere else.

Sir, 1 hope you will give me some
time. The Members of the Oppositicn
who spoke, have spoken for 40 or 50
minutes. There are not many Mem-
bers to speak.

Mr. Deputy-Speaker:
25 minutes.

Shri Ravindra Varma:
another 10 minutes.

Mr. Deputy-Speaker: 5
there are other speakers also.

Shri Ravindra Varma: Sir, let me
go on.

He has taken
I will take

minuies;

I will have to refer to the State
Government Undertakings. The In-
vestment of the Government in two
statutory corporations, 17 government
companies, 47 joint stock companies
etc. totalled to about Rs. 13:99 crores
in 1965. Of this, 65.084 per cent is
accounted for by shares of Govern-
ment in government companies. The
dividends from this investment during
the last year was only Rs. 25 lakhs,
that is 1.79 per cent of the capital
invested. From this point of view, I
would like to welcome the fact that
the hon. Speaker directed the public
Undertakings Committee to inquire in-
to the management, administration and
economics of the public sector under-
takings in Kerala.
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Sir, my Hon. friend, the Member for
Quilon, referred to the report of this
C ittee. The C ittee has sub-
mitted a report which is very valua-
ble from the point of view of the
developmert of industry in the State.
As you have indicated that I do not
have much time at my disposal, I
stialj oaly refer to a few of the re-
commendations of the Committee. The
Committee has underlined the need
for industrialisation to solve the pro-

blem of uncmployment. It has said
that the State abounds in important
industrial raw materials, has good

transport facilities by road, rail and
waterways, a major port and finally.
a literate and intelligent labour force.
But the Committee has pointed that
there is no industrial poiicy governing
the growth of industry in the State. It
has indicated that there is no technical
planning cell in the industries depart-
ment. It has pointed out that the
management of most of these indus-
tries is suffering because the mana-
gers who are members of the boards
of directors are mostly full time gov-
ernment offices who have other work
to attend to, with the result that they
cannot bring to bear the attention
necessary for the management of in-
dustrial enterprises. They do not have
the time to plan, to initiate and to
promote but only to control. This
seems to be a peculiar kind of auto-
mobile with all brakes and no acce-
lerators and no gear.

Shri Warlor:
either.

There are no brakes

Shri Ravindra Varma: The Com-
mittee has pointed out the fact that
the absence of a second line of mana-
gement in these industries is ham-
pering efficiency. The Report also
says that reports submitted by these
factories and industrial installations
are not carefully scrutinised by Gov-
ernment. .

1 shall not refer to other aspects of
the report. But I shall refer to the
question of power. The report has
oainted out once against that ome of
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the major problems facing industries
in Kerala is the shortage of power.
When the supplementary grants for
the last year were discussed in this
House, I spoke at length on the pow-
er shortage in the State. 1 do not
want therefore to cover the same
ground, the ground which the hon.
Member for Quilon also covered a few
moments ago. But the generating
capacity in the Statc has been lagg-
ing far behind the targets for the
Third Plan.
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Shri N. Sreekantan Nair: At that
time, Shri T. T. Krishnamachari gave
the assurance that he would set up
a 100 M.W. plant.

Shri Ravindra Varma:
ing to that.

I am com-

The generating capacity wag 32
lakh units per day before the power
cut was enforced. But this fell to 6
lakh units per day. The present instal-
led capacity of hydro-electric power
in the State is 192.5 M.W,, but in sum-
mer every year it has been falling to
105 M.W. which means a deficit of
87 M.W. Only 8 per cent of the hy-
dro-electric potential of the State has
been tapped. Even when all the pro-
jects included in the Third Plan are
completed, only 21 per cent of our
hydro-electric potential would have
been tapped. The deficit every year
has been to the tune of nearly 87 M.
W. This year it has been much more.
The loss that this has caused has been

referred to by my hon. friend. In
the case of one factory alone, the
FACT, Alwaye, in 1¢62-63. the los:

was Rs. 2.5 crores, in 1963-64, it was
Rs. 2. crores. in 1985-66 Rs. 1.5 cro-
res. The Public Undertakings Com-
mittee has pointed out that in 1965-
66, the figure is likely to be much
higher than Rs. 3 crores. This totais
up to a loss of more than Rs. 10 cro-
res. The investme nt necessary for
setting up a thermal plant of 100 M.
W. is about Rs. 1] crores. Can there
be a more patent, irrefutable ca.~ of
the Government's being penny-wise
and pound-foolish?
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The Home Minister said the other
day that Government have agreed to
set up a 30 M.W, power plant. What
is this plant meant for? If it is meant
to fill the gape in our power require-
ments, it is totally inadequate. I re-
member the Minister of State for
Planning referred to this the last time
he spoke on the supplementary de-
mands. But the fact remaing that
our shortage is of the order of 87 M.W.,
cven in a year in which there is no
special shortage because of the fai-
lure of monsoons.

Shri Warior: Normal.

Shri Ravindra Varma: The normal
shortage is 87 M.W.; that does not
take into account the perspective
demand in the future. Now the posi-
tion at the end of the Fourth Plan will
also be the same. I have only to read
out one paragraph. It say:

“It is expected that with the
commissioning of the Sabarigiri,
Kuttiadi and Iddiki projects, one
additional firm power of 268
M.W. will become available. This
‘together with the capacity at
the end of the Third Plan will
give a total firm power of 471
M.W. at the end of the Fourth
plan while the estimated demand
at that time is 644 M.W. This
would leave Kerala with a deficit
in firm power to the extent of
173 M.W. at the end of the Fourth
Plan. This has to be made up by
new schemes undertaken and com-
pleted during the Fourth Plan”.

Now the case for a 100 M.W. thermal
plant is therefore, an unanswerable
one. As my hon. friend the Mem-
ber for Quilon said, the then Finance
Minister two ycars ago told us in this
House that Government would ap-
prove the establishment of a 100 M.W.
thermal plant in Kerala. But then
we fing that it has been whittled down
to 30 M.-W. Not only that; we are
now informed that this is again linked
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up with the indigenous capacity to
manufacture the instruments, plants
and jigs necessary for the power plant.

Since there is no time, I shall not
go into other questions. But before
concluding, I would like to refer to
some points which my hon, friend
opposite referred, particularly about
the demands of NGOs and the report
of the committee on evictions. The
Minister of State in the Ministry of
Home Affairs referred to the fact that
the Pay Commission’s report would
mean a substantial increase in the pay
of many grades of employees. But
we believe there is considerable force
in the arguments and demands of
many of the NGOs and we believe
that a summary rejection of these
demands will not do credit to Gov-
ernment and will not answer the pur-
poses for which the Pay Commission
was set up. We believe, therefore,
that the Government will consider
this attitude to the demand of the
NGOs anq will find a way to meet
their demands at least halfway.

14 hrs.

On the question of the Committee
on Evictions, I do not want to take
the time of the House except to say
that the Committee has done a great
service to the people of Kerala. I
must congratulate the Members of
the Committee, and its distinguished
Chairman, the hon. Member for Kotta-
yam, for producing a report which
can on the basis on which Govern-
ment can formulate its policies in
this matter. 1 do not want to refer
to other matters. With these words,
I suport the budget proposals.

Mr. Deputy-Speaker: Dr. Singhvi.

Shri Raghunath Singh (Varanasi):
Non-Kerala Mcmbers are also inte-
rested in Kerala, because there is the
shipyard etc.

Dr. L. M. Singhvi (Jodhpur): I am
not a Member sitting for any Kerala
constituency.
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Shri Raghunath Singh:
my case why 1
Kerala.

I have put
want to speak on

1

Dr. L. M. Singhvi:
oy very briefly.

shall speak

We are all concerned and interest-
ed in what goes on in Kerala, and I
am one with my hon. friend Shri
Raghunath Singh that even though
we may not sit for a constituency in
Kerala in this House, we have every
right to participate in the discussions
on the Kerala budget.

It js unfortunate that by a concate-
nation of conspiring circumstances,
this House has been called upon to
shoulder the responsibility for the
administration of Kerala, and I think
it is on this aspect that we should
reflect. Kerala represents I think in
our country a very deep dilemma, a
dilemma and a despair of Indian
politics.

The indecision that has characteris-
ed the policies of the Government of
India are, 1 think, not in a small
measure, responsible for the state of
-affairs in Kerala. I think it was re-
freshing, as it was edifying, to see
the hon. Member for Thiruvela mak-
ing common cause with the hon.
‘Member for Quilon. It is not often
that this is so; but it was I think a
bond of commopn cause that united
them in making a powerful plea for
a more rational and 8 more helpful
approach in matters relating to
Kerala.

1 should like to join their vociferous
and their highly convincing plea for
greater attention to the development
of Kerala for the simple reason that
Kerala represents the despair and
dilemma of Indian politics, and it
we are not able to tackle this dilemma
effectively and efficiently, it poses a
threat, a signpost of danger, for
India’s democracy. Kerala shoulq be
understood sympatbetically, it should
nat be thwarted. It scems that what
has happened is. whether by delibe-
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rate effort or volition or by unwitting
acquiescence in  the happenings in
Kerala, that the Government of India
hqve not been able to chart out a de-
cisive course of action which would
have an impact on the thinking and
lives of the people in Kerala.
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1 should like particularly to men-
tion that it is not necessary, as a
matter of fact, for any one else to
plead their case because hon. Mem-
bers from Kerala have more than
effectively articulated the case for
Kerala, but the reason why I do so is
because I think that the lessons of
Kerala have a relevance for the
whole of India ang for democracy in
India itself. Neither the articulate,
biting cynicism of some of my col-
leagues who sit in the Opposition, nor
the clamorous anger of an organised
bandh is enough to project on the
national conscience and on the natio-
nal scene the problems that have
been brought out, the stalemate that
has been brought about, the situation
of standstill in Government and ad-
ministration that has been brought
about by the failings of the Unfon
Government. These are, as it were,
responses to stimuli. to situations
which exist at a given point of time.
The situation in Kearla goes derper
than that.

My hon. friend from Thiruvella has
spoken eloquently of the imbalances
which are being generated as a con-
sequence of the policies of the Gov-
ernment. I do not consider it neces-
sary at this time to advance simi'ar
claims on bchalf of other States, but
I think it would be, it should be ap-
preciated by the Government of India
that the neglect and the apaty to
which the Government of India and
their policies have gubjected these
States which do not have effeclive
political representation at the Centre
may lead to serious and grave conse-
quences,

1 was pained when Mr. Sreekantan
Nair, the hon. Member from Quilon,
had to make a very demanding and :
very eloguent—at least he appeared 1o
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be eloquent—statement in respect of
the inertia or the ineffectiveness of
Mr. Thomas in the Ministry of Defence,
and he said that if he was not able
to Jo anything for Kerala, if he was
not able to bring an ordnance depot
to Kerala, he would not be able to
face the electorate in Kerala. Why
should it be necessary for us to do
this? Is it not the responsibility of
the Government of India towards the
nation as a whole? It is lack of
appreciation ¢ this factor which I
wish to emphasize today. It seems
that unless there is political parochiali-
ty, unless there is an advocacy on
behalf of this or that State jn the
Union Cabinet, the case of that State
has always tended to suffer, and this
is a situation to which the Govern-
ment of India should put an end.

The question of Kerala is not only
a question of these communists as my
hon. friend Shri Tyagi would like to
put it. It is a deeper question, and it
is to the very core and depth or this
problem that the Congress Party and
this Parliament as a whole should look
if they want to solve this problem.
These communists are Indians too, they
represent problems, and if they are
voted, then there is something which
the parties who oppose them must
consider ang reflect on. It is the
failure to reflect on this basic, deeper
cause in Kerala which has led to the
stalemate and standstill character of
the administration in that part of our
country.

One other point I should like to
make and it is that as a State it has
been subjected very often to presiden-
tial rule, more often than any other
State, I think the experience of Kerala
points out to one important, significant
lesson,—the experience of Orissa is the
same—and that is that wc should
separate the general clections for the
State legislatures and Parliament.
This bifurcation js important and it is
necessary. The issues that arise and
confront the electorate in an election
for the State legislatures are different

MAY 10, 1966 D.G. 1966-67 (Kerala)

15654

from the issues which arise and con-
front the electorate at the time of
electing their representatives to the
na.:v,ional Parliament, and 1 think that
tk}js is a reform which shouid be con-
silered in all earncstness.

B_efore I conclude, I should like once
again to make a strong plea to the
Government to not only find resources
bu't' to ensure machinery for their
utilisation. This Parliament cannot
be accused in the context of what was
pointed out by my hon. friend, Shri
Ravindra Varma, of not voting the
Zunds that were required for Kerala.
The proposals were very generously
looked upon, the country viewed the
problems of Kerala with sympathy
and with concern. So, the failure is
not the failure in voting these funds.
The failure is the failure of execution,
o! implementation, of administration
It has been shown I think beyond an
iota of doubt that utilisation of funds
voted for Kerala has been extremely
poor and it is this for which the hon.
Minister must answer to this House
It seems strange indeed that in our
country where States are fighting and
struggling for obtaining allocation of
resources, considerable amounts of
money go unutilisei for purposes for
which they are voted. This is a sad
comentary on the way in which the
Government functions. It may be
that long distance functioning is not
efficient functioning; it may be that
the Government has not bestoweg that
king of attention that it should have
bestowed on the problems of Kerala
before promulgating the presidential
rule or even after it. What they have
done or omitted to do after the pro-
clamation is a matter for which they
are answerable and I hope when the
hon. Minister rises to reply to this
debate he would be able to tell us why
the progress in Kerala has been so
tandy and why it had not been dealt
with fairly and why it is that new
industrial projects are not located im
Kerala and why their resources are
not properly mobilised and utilised.
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The story of Kerala, Mr. Deputy-
Speaker, is also the story of many
states and therefore the attempts that
hag been made by hon. Members from
Kerala will findq sympathetic echo in

ihe hearts of members representing
other constituencies. It is not, 1
submit, a question of this or that

constituency or this or that state. In
this House we must think and act as
one country and it is there where the
government seems Lo have failed and
it is there that political pressures are
required to be pressed into action for
this state to get an industrial project
and for that state to snatch it away.
This situation should be rectified.

Shri Maniyangadan: Sir, the budget
for Kerala along with the statemcnt
made by the Finance Minister gives
the impression that it is not a state's
budget but only the accounts of some
company. The Finance Minister in his
statement has referred to certain pro-
blems, the food problem, the unemp-
loyment problem, the price increase
and so many other things in his two
Ppage or three page statement. Neither
in the statement nor in the budget
proposals is given any scheme or even
any thought as to how the solution
could be found to this problem. That
is why I said that it does not seem to
have entered the mind of the Finance
minister: here is a state that has got
certain burning problems ami these
problems must be solved and it is
through the pudget proposuls that the
solution must be placed beiore Parlia-
ment. Last year also the same
approach was there and a similar
budget was introduced. Then of
course the excuse was that it was only
a stop-gap arrangement; soon after
there would be an election and a
ministry in the state. But this time
there was no such excuse but the
same thing is repeated. There is no
new taxation proposals; that is true.
But what is the new approach? What
new schemes have been promulgated.
‘This is the first year of the fourth
plan. What things have been intro-
duced in this budget? What things
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have been thought of to solve the
problems?,It is not at all mentioned.
Several of the previous speakers
referred to regional imbalances and
the Yailure of the governhueny to
remove this disparity between region
and region. Kerala is one of the most
thickly populated states in India. The
population is about 1200 per gquare
mile in Kerala. Unemployment is the
heaviest, when you take India as a

15656

whole the per capita income is one  of
the lowest,
Shri Tyagl (Dehradun): Family

planning is the only cure.

Shri Maniyangadan: Family plan-
ning is going on there more intensively
than in any other part of India. The
effect of family planning is not felt in
the next one or two years and the rate

of births is not higher than in any
other part.
Shri Warjor: At least not higher

than in U. P.

Shri Maniyangadan: I do not want
Kerala. Now, Sir, the planned
think we are trying 1o find an excuse
for our inability to find solutions to
the problems that face us oy saying
family planning. Whatever that be, I
shall refer 1o the peculiar features of
Kerala. Now, Sir, the planned
schemes or non-planned schemes,
whatever be that, are to be implement-
ed with the resources of the states ang
Mr. Ravinder Varma referred to them
and in formulating and implementing
schemes we find the state's resources
are taken as a criteria for the central
resources to be given as a grant or
loan. If that is going to be the policy,
what is going to happen? The rich
states will become richer and the puor,
poorer. Kerala iz backward from
any point of view except from the
point of view of education; and if that
part is going to continue in this state
and the other parts of India going to
advance—this sort of imbalance must
be removed. The Finance Minister
who is responsible for the buwiget
proposals and formulating schemes
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take a serious view this matter.
Regarding the other matters referred
to here, I do not want to go into the
various other things. Mr. Vasudevan
Nair yesterday referreq to the food
problem. The hon. Minister in his
statement also referreq to that. We
on this side have not been behind any

one in criticising the Gover t for
their policies on the food front. But
we know the circumstances under

which India faces the present pro-
blem. I am not prepared to agree that
it ig due to the callous indifference of
somebody. In Kerala there is a
serious fooq situation; it is continuing
there. To bring in extraneous matters
into that is wrong. Mr. Vasudevan
Nair was referring to the increase in
the price of foodgrains from 1959 when
there was the benign communist Gov-
ernment. It is not only focd but
other things also have gone up, I mean
the prices. What happened in 19597
The famous Andhira 7{ood deal. I do
not want to go into it. Then the Gov-
ernment in Kerala was trying to take
advantage of the miseries of the peo-
ple on the food front and entered into
a rice deal for making funds for their
party. That was what happened
there. Nothing of the sort nappened
here. I am constrained to refer to this
because Mr. Vasudevan Nair made a
reference to that and tried to compare
the situation, then and now.

Sir, what we want is this. 1 agree
with the other points, with the Oppo-
sition, in the matter of food: that
there should not be any discrimina-
tion between one State and another
State. We are entitled to get as much
“ood material as any other citizen gets
in uny other part of India. That was
the claim, and if there is failure in
that, well, we will certainly rise up
against that.

Regarding certain other matters
connected with food and agriculture,
one thing I: irrigation. Take any
State in India; we find that the irriga-
tion potential created has not been
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fully utilised, but the peculiarity in
Kerala is that the irrigation facility
produced there has been cent ver cent
utilised. During the second and third
Five Year Plans, a few irrigation pro-
jects have been thought of. Some
preliminary steps were being taken
in regard to them. No new irrigation
project was thought of in the third
Plan. Only the spill-over from the
second Plan had to be tackled, but
still they remain unflnished. My sub-
mission is that there are certain very
important irrigation projects in Kerala;
for example, there is the Kallada pro-
ject. If that could be commissioned,
it work could be started on it, food
production in Kerala would be con-
siderably increased. Now, there are
certain schemes of which mention has
not been made either in the budget
proposals or in the budget statement
made by the Finance Minister, which
are now under contemplation by the
Kerala Government. These relate to
improved and better seeds, and such
other schemes. I hope that with these

h being impl ted success-
ully, the problem of food in Kerala,
would be solved anq resolved. What
is needed is not agitation. Again, I
want to stress that point. My hon.
friends from the Opposition were
threatening the Government that some
second bandh is going to take place.
One of them has said, that the people
of Kerala have given motice. I am
also one from Kerala, and I know
the people of Kerala are not behind
the second bandh. Let us see what
is going to happen. I am prepared to
accept the challange on behalf of the
people and not on behalf of the Gov-
ernment. But there have been
instances of bandhs. In Kerala also,
there was a bandh in February last.
It was a complete success. All part'iu
there joined it to bring to the nthe
of the Central Government the serious
food situation and it had its effect.
Now, 1 do not know why they‘are
going to have another bandh. }H it is
to pinpoint some particular t'hmx, let
them say that. There are various pro-
blems facing India, not only Kerala.
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If their idea is to have a bandh here or
a bandh there, ] am no one who is
prepared to subscribe to it.

The report of the Public Undertak-
ings Committee was referred to at
length here, and I do not want to go
further into it. Especially in regard
to the power shortage, more than one
hon. Member referred to jt and the
Committee on Public Undertakings
has stated that a 100 MW thermal
plant is necessary in Kcrala. Fomerly,
Shri Govinda Menon was the Chair-
man of that Committee. Now, there
is no Member from Kerala on it: not
that no one would be so independent
and dispassionate. So, what I am
submitting js that this question of
power in Kerala is a very important
question and it must be given due con-
sideration. 1 believe the Government
will seriously consider about this and
1he present decision 1o have a 30 MW
thermal station would be changed.
This is what the Committee on Public
Undertakings has said:

“The Committee feel tha; a
100 MW Thermal Unit would meet
the requirements of the State in
full. Hence the proposal is worth
reconsideration by the Central
Government. Further, the plant
when set up, should be on a top
priority basis.”

So, I would bring to the notice of this
Government this recommendation of
the Committee. I go not want to go
into the details, because they have
been referred to already.

In the report of this Committee,
there is another matter which is refer-
red to ar! that js regarding the avail-
ability of water in the Alwaye area,
where there are so many industries
now. The Committee on Public
Undertakings has very correctly
pointed out that when the [Idikki
scheme 15 completed, water  from
Periyar will nct be available there
and it would be diverted to the
Muvattupuzha besin and the urea
where water is supplied through the
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Periyar will get dry, and the indus-
tries will have no water, and there
will be no drinking water and only
saline water or sea-water will be
coming in. So, a scheme called
the Edamalayar scheme has been sug-
gested and it has been recommended
by the Committee on Public Under-
takings in their 27th report, and they
have r ded that it shouid be
taken up immediately along with the
Idikki project itself. I would recom-
mend to the Government to give top
priority to this scheme,

-1 do not want to go into the details
of the industries. Several industries
have been mentioned and several
things have been mentioned. 1 do not
want to repeat any of those things.
Another thing, however, which I want
to bring to your notice is this: Shri
Raghavan from Badagara referred to
the private forests. There is now a
law, the Madras Preservation of Forests
Act. There is a proposal to nationa-
lise the private forests in Malabar. If
they do it, I have no objection, but
the Government is now taking a dog
in the manger policy. The reason
why I say this is this: according to the
forest department of Kerala most of
that region is not fit to be continued
as forest. There is no objection to
that area being utilised for other nur-
poses, The Rubber Board has a
scheme of expanding rubber planta-
tion, and a scheme approved by the
Study Team is that 50,000 acres of land
may be planted with rubber in Kerala.
Land is available only in that part of
the State. There is a Plantation Cor-
poration in Kerala about which also the
Public Undertakings Committee has
made certain observations. They have
also referred to this: the Plantation
Corporation tried to purchase¢ some
land, some private forests, from Mala-
bar area, and the price was agreed to,
the price at which those areas of forest
Jand had been formerly sold by the
owners with the permission of the
Government, to Birlas. It was the
same price. An officer of the Govern-
ment recommended that the price is
reasonable, and would be profitable,
If the Government purchase the land,
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the timber alone will fetch almost the
same amount. So, it was recommend-
ed by an officer of the Government.
But we are going to nationalise these
private forests and our idea is to have
a very small price. But they do not
even nationalise it. It was stated by
some responsible officer there that if
they bring in legislation for nationalis-
ing these private forests, it will be
questioned in court of law, and that
the legislation would not stand in a
court of law. So, they arc not going
o nationalise it, fearing that the own-
ers may go to courts of law. But, al
the same time, they do not permit the
Plantation Corporation to purchase the
land and plant rubber. That is why
1 say this is a dog in the manger
policy. What I submit is, the planta-
tion should incrcase. This is a scheme

of the Government. The Rubber
Board has recommendeq it. It is the
Kerala Plantation Corporation’s
scheme. So, in order that this scheme

may be implemented, the Government
should allow plantation interests to
purchase at negotiated prices the pri-
vate forest lands and plant them with
rubber, coffee and other things. The
wealth of the country will thus in-
crease and it will serve the national
interests.

There has been a long cry that in
Kerala there is no national laboratory
or institute while all other States have
it. Our late Prime Minister, Shri
Jawaharlal Nehru, had given an assu-
rance that whenever a new national
laboratory or institute is thought of,
Kerala wiil be given consideration. 1
mention it because there is a proposal
to establish a National Institute of
Oceanography. Kerala is the most
suiteq place for that, because of its
long sea-coast. Three main units are
now functioning at Ernakulam. It is
rumoured that there is a proposal to
establish it at some other place. 1 re-
quest that this should be established
in Kerala itself.

Regarding the budget proposals
themselves, there is nothing new. Re-
garding communications—new roads
and bridges—Mr. Raghavan referred
to the shortage of commaunication fact-
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lities in the Malabar area. I agree
with him. I do not want to mention
any road or bridge by name. The
terrain of Kerala is such that more
roads are necessary. Of course, there
is no meaning in speaking about short-
age of railwavs on this occasion. The
Railway Minister came lo the Kerala
Consultative Commitiee. There was a
mecting ang so many things were said.
but nothing happened. As Mr. Sree-
kantan Nair said yesterday, we have
been demanding a sleeper coach in the
direct bogie from Delhi to Cochin.
Even that has not been provideq yet.
1 do not want to go into railways. But
I would only plead that some nore
funds shouldg be provided for improv-
ing the communication facilities there.
In my own place, Kottayam district,
there is a road called Vaikom Vechoor
via Kumarakam. It has been there
for the last so many years. Some
portions are constructed, but nothing
has been done thereafter. There are
no funds to proceed with it further.
There are so many other proposals.
There is a bridge at Vettikattumukku
between Ernakulam and Kottayam, It
has been proposed several times, but
nothing has bcen done. These works
should be taken up and more funds
should be allotted for providing ade-
quate communication facilities.

Shri Warlor: Sir, most of the
points have been covered by previous
speakers and I will not repeat them.
There is a repeated cry from the
people of Kerala that whether there
is a popular Government in Kerala
or not, the Central Government has
not met the demands and require-
ments of Kerala fairly at any time.
Unfortunately. whenever the Five
Year Plans are on the anvil, there
is no popular Government there to
demand our share, which other
States are lucky enough to have.
Hence, we are the losers. Naturally
the bureaucrats sitting on the top of
the administration will not be de-
manding so  independently and
freelv when other popular Ministers
are conferring and putting the final
seal on the Plan. The first three
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Plans suffered like that and the
fourth Plan also is having the same
fate.

In this respect, I am not one with
what Dr. Singhvi said, namely, it
is a desperate and demoralising
situation in Kerala at which he is
dismayed. So many other Mem-
bers are also of the same opinion,
Kerala people are well-educated
and intelligent. They have got
their own pecularities and topogra-
phical differences. Almost  every-
thing is different. In Kerala demo-
cracy is not working as fairly and
steadily as in other parts of the
country. T am also puzzled whether
intelligence, education and literacy
are against democracy and only
ignorance and obscurantism are
necessary for a stable democracy.
If that ig so, what Mr. Sreekantan
Nair is driving at from another angle
comes true, namely, we cannot fit
in and we are misfits in this igno-
rant democracy, democracy of igno-
rance and obscurantism. We want
a democracy of education and intel-
ligence. We cannot be led by the
nose by anybody. By this sort of
discrimination and negligence of the
State they cannot cow down our
people who are self-respecting people,
whose civilisation is inferior to no-
body else’s civilisation in any part of
this country. This is the accumulated
experience of our people.

I will come straight to the point.
Take the thermal plant. Even Dr. K.
L, Rao, the Minister for Irrigalion and
Power, who is a technical expert
and not a politician, was convinced
that there is absolute necessity for a
thermal plant of 100 MW in Kerala.
But the Home Minister was soaping
us by saying that by his endeavours
we have got clearancc for 30 MW. I
am not parochial and I necd not apo-
logise for saying that Tinnsveli dis-
trict got 100 MW after the demand
from Kerala had gonc.  Ennore at
Madras got 200 MW or so. Tlow was
the clearance given for that so soon?
It is all a question of pulls and drags.
There is no pull from Kerala. We
have got only Mr. Hathi’s pull, which
was considerable, but we could get
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only 30 MW. The Madras pulls were
much more and they got 300 MW,

Not only that. We were told that
Mysore will give us energy, of course,
at an enhanced rate, but that did not
reach Kerala. Neiveli therma] plant
is a central project. It is owned by
the Central Government. But when
there was power shortage in Kerala,
we asked the Central Government to
intervene and give us at least 30,000
Kw, The Central Government
meekly and cheekly told us, just go
and beg the Madras Government; we
cannot do anything. The Central
Government could not intervene even
though it was a central project,
simply because it is situated in a
particular State. So, how can we
say that we are not discriminated
against?
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Take the question of petro-chemi-
cal complex. You, as the Chairman
of the Select Committee on Patents
Bill know how much we need bigger
and bigger petro-chemical complexes
as basic industry for our pharmaceu-
tical industry. But where can a
petro-chemical complex come other
than where there is a reflnery? We
are told that as a consolation prize,
we will have a fertiliser plant along

with the Cochin refinery and not a
petro-chemical complex, Why not?
We must be convinced about the
reasons why it is not economical

there and why it will be economical
in some other place.

Now I come to the question of rail-
ways. We were first told that the
Ernakulam-Quilon-Trivandrum  rail-
way line will be a broad gauge line,
but somehow it turned out to be a
metre gauge line. Is it for the advan-
tage of the people of Kerala or the
Kerala State or is it because of the
pull of somebody else outside Kerala
that all of a sudden. overnight, it war
changed to a metre gauge line? Sir,
all these years we have been asking
for thig because the railway system
is the only effective method of con-
verting a backward place into an
industrial base. But that is not done.

There are many things like that,
but T do not want to cover all of them
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now because many of them have al-
ready been covered by other spea-
kers. But what we require is that
the Central Government, now that the
Central Government is fully respon-
sible for the state of affairs in our
State, must see that these anomalous
positions are removed and a proper
base is created for the take-off of
industrial and other developments
in the State of Kerala.

That is what we want. But this
budget does not provide anything
for that. I was also much surprised
to hear what Shri Ravindra Varma
said. He supported the Budget but
he opposed all the provisions of the
Budget. It is a paradoxical situa-
tion. He has, naturally, to support it
as a ritual,

An hon. Member: You were sur-

prised or amused?

Shri Warior: Amused and also sur-
prised, because he is a very intelli-
gent man and he should not have put
it that way. He could have said that
he opposed the budget, because he
has opposed all the provisions. But,
Sir, as I said, it is a ritual and he
has to support it. But we on this
side of the House cannot vote for such
a budget which does not give any ray
of hope for the future. Only routine
things are provided for. If only
routine things are to be carried out
until a popular ministry comes in and
major policy decisions which have
tar-reaching effects are to be kept
pending for such a ministry to take a
decision, then we would have been
satisfied with only routine things now
and we would have allowed the
routine things to continue. But that
is not the case. Whenever any sub-
ject comes up, which goes against the
interests of the people, for a decision,
there is such an urgency, there is
such an immediate urge on the part
of the bureaucrats to take a decision,
that it goes to show that they do not
want to postpone major policy deci-
sions, For instance, there is the
question of reservation. There was
the Kumara Pillai Committee report.
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The Government should have taken
some more time to take a decision on
it. But that was not done. Immedia-
tely that recommendation was given
effect to because there is something
which goes against a huge section of
the people who have been enjoying
some reservations in government
schools and colleges and also other
educational institutions. At once a
decision was taken and a big chunk
of the population there was thrown
into much confusion and discontent-
ment, That should not have been
done.

About the Fisheries Corporaticn, 1
will not go into the details because I
do not want to do it now. But I will
be completely satisfied for the pre-
sent if the Government can assure
me and the House that the present
incumbent ag the Director of the
Fisheries Department will not, after
retirement in a few months, be taken
as the Chairman or the head of the
Board of Directors of this Fisherics
Corporation. Can the Government
give an assurance like that, that this
incumbent on whom there were vari-
ous allegations before, various inqui-
ries were conducted before, will be
completely excluded from coming as
the head of this Corporation? Why
is there this hurry and urgency in
forming this Corporation now without
consulting public opinion, without con-
sulting those interests which are
engaged in this industry? If there is
such a hurry, I think it must be above
suspicion and this suspicion must be
removed.

On the question of industries I need
not mention much. But I must make
a mention about the textile mill in
Trichur which was gutted the other
day. The hon. Minister of Commerce,
Shri Manubhai Shah, stated in this
House that he will consider if the
State Government comes forward with
a scheme to rehabilitate that textilr
mill which has been employing about
2000 people. I think the State Gov-
ernment should have taken some steps
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in that regard. But in such cases they
are always lagging behind. In such
cases where immediate action is re-
quired, they always sit quiet and tight
and never move at all, but in those
things where the people are directly
affected they move with such efficien-
cy, urgency and speed that decisions
are taken in no time which affect the
people. In this case the Government
must take immediate decision about
reconstructing this textile mill.

About levy and procurement cess in
Kerala, I want to enter into a bit of
self-criticism. The procurement policy
of the Government is so lopsided that
the small holders are always haras-
sed for paying the levy whereas in
the case of the big landlords, who are
called the “lake landlords” or “kaya!
rajahs”, who control acres and acres
of paddy land in the Kuttanad Basin,
in their case no procurement actually
is carried out effectively. They are
exempted. They hold the sway. They
hold the key to this food problem
there. There the procurement has
completely and totally failed, and the
bureaucracy there is still sitting tight
without doing anything. On the other
hand, the small holders are harassed,
they are arrested, they are prosecuted
and they are put in jail. All sorts of
things are going on against them.

An hon. Member: still
landlords?

Are they

Shri Warior: Yes. They are mer-
cantile landlords, they are commercial
landlords.

Shri Menon has been replying to
several questions in this House on the
question of prices. I also want to ask
one question. How can the people
cultivate if they are getting only much
less than what actually cultivation
costs them, leave alone the market
rate? If the market rate of paddy is
Rs. 6, the cultivating cost may be
Rs. 5. But the levy price is Rs. 4 By
this the small cultivators are hit very
hard. They say they will turn to
sorne other cultivation. The Govern-
ment is now coming forward and say-
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ing that they must not change the
pattern of cultivation from foodgrains
to other articles. Can that be done?
Is it practical? I think it is a sort ot
wooden-headed affair.

Shri Maniyangadan referred to the
Malabar forests. We had a meeting
of the Rubber Board. The entire
Fourth Plan of the Rubber Board will
fall down, it cannot be carried out,
unless the Malabar forests are taken
over. In that respect, where a deci-
sion is urgently needed, the Govern-
ment is not acting. They say, why
should we take the trouble of fixing
a negotiated price and then hear the
criticism that the price is high or low.
why not the popular government
come in and decide. By the time the
popular government c¢omes in there
will not be any forest thero.
Even the negotiated price will be
profitable to the Government be-
cause the Government can sell the
wood there which will fetch them as
much as they pay for the land, and
the scheme of the Central Government
for rubber cultivation can be gone
through. It is a strategic material
and an early action is needed here.
But that is not done. I think the
Government must take a decision
immediately, othefwise there will not
be any foresl "available in Malabar
for acquisition or purchase.

About police atrocitieg also a word
must be said (Interruption). There
was a time when the police were not
interfering in small disputes, in ten-
ant-landlord disputes. Now the police
are let loose on the people. When
somebody represents about a certain
matter, they ask him to go and tell
the Consultative Committee. The
Consultative Committce is ridiculed in
this way. There is nobody to ques-
tion them. T police is let loose on
the people under a ~ bureaucratic
regime, whaf will be thc fate of the
people? Many of us who had the
same fate under the British Govern-
ment know what will be the fate of
the people. This must stop.
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About college teachers some things
have been said.
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Mr. Deputy-Speaker: His time is
up.

Shri Warior: One or two things
more.

. % ﬂf"

Is it right on the part of a Govern~
ment Secretary, 1 ask the Govern-
ment, to kick up an unnecessary
controversy about the capital of
Kerala State? He wrote an article,
I am told, in the Indian Journal of
Public Administration that because
the capital is situateq in Trivandrum,
there is all the trouble in Kerala.
Why should he intervene? If at all
that is his opinion, let him keep it in
his own mind. The Chief Secretary
writing an article like that will kick
up so much of controversy, parochia-
lism and localism in a State which is
even otherwise troubled on many
scores. Why should the Secretary do
that? I think, the Government must
take serious note of this and say cate-
gorically that the Chief Secretary or
‘any other Secretary for the matter of
that should not indulge in such cor-
troversial matters and air their opi-
nion as if they are called upon to do
that and they are the only experts who
can give opinions about all these
things.

Mr. Deputy-Speaker:
close now.

Shri’ Warlor: May 1 say one word
about the Cochin Corporation?

Mr. Deputy-Speaker: You have said
sufficiently.

Shri Warior: Nobody has said any-
thing about it.

Mr. Deputy-Speaker:
taken 20 minutes.

Shri Warlor: We have plenty of
time, May I have flve minutes more?
Cochin is a developing port.

Shri Raghunath Singh: I will speak
about your port. Leave the Cochin
Port.

Shri Warior : [ will leave the ship-
vard to my hon. friend, Shri Raghu-
nath Singh.

You must

You have
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The Minister of State in the Minis-

try of Food, Agriculture, Commumity

and C ion (Shri

Govi.nda Menon): He will take it to
Banaras.

Shri Warior:

About the Cochin Corporation also
the Government must take a decision
as early as possible. There are cer-
tain controversial matters involved
in it. Shri Govinda Menon was the
chairman of the committee formed for
reporting about the formation of this
Corporation and, ] think, he will be
giving some expert opinion about
that to us. In the meanwhile, if at
all there are certain units which are
not willing to come into the Corpora-
tion, for the present at least leave
them alone and form the Corpora-
tion. At least the nucleus be formed
and then by and by when the ad-
vantages are experienced the other
units which are now not willing to
come into the Corporation will also
by and large come in. So, this deci-
sion also must be taken immediately.

Finally, one small demand. When
all is said about agricultural produc-
tion and other things, the Kerala
Government had submitted a project,
called the Karuvannur Basin Project.
Part of it had already been done. A
part of that is completed. I want the
Government to look into it and com-
plete the entire project which had
been submitted during the Second Five
Year Plan period and see that pro-
duction of foodstuffs is thereby in-
creased to as much cxtent as possi-
ble.

With these words, I conclude.

Shri P. Venkatasubbaiah (Adoni):
Mr. Deputy-Speaker, Sir, the reason
for my taking part in this discus-
sion is that I have been listening very
attentively to the various speeches,
comments and criticisms made by
hon. Members on both sides about the
situation prevailing in Kerala. I do
not want to go into the political ques-
tion because Kerala is one of the un-
fortunate States which did aot enjov
the fruits of a stable government for

No, I do not think so



15671

30 many years. In the absence of a
stable government the attendant evils
are there. But I would like only to
pinpoint and highlight the power
shortage, not the political power but
the acute electrical power shortage,
prevailing in that State. Yesterday
one hon. Member while speaking
had...... (Interruption).

Mr. Deputy-Speaker: This matter
has already been dealt with.

Shri P. Venkatasubbaiah: About 80
per cent of the power cut has been
introduced in Kerala.

In this connection I would like to
point out our attitude to some of the
States. Where there is a basic short-
age of electrical power the Govern-
ment has not planned well with the
result that there is a great imbalance
prevailing. 1 had put a question in
the Lok Sabha regarding the power
shortage prevailing in some of the
States in which I asked whether any
surplus generating capacity had been
created in some States; whether some
other States were faced with the pro-
blem of power shortage; if so, the
steps proposed to be taken to correct
this imbalance and erding the conse-
quent losses. The reply 1 got was:—

‘““Additional generating capacities
have been sanctioned. Regional
grids will be expedited to effect
transfer of the surplug power from
one State to the other. Further
steps to meet the load demands
in each State have to be taken.”

This criterion in the subsequent gtate-
ments or actions of Government has
not been adhered to.

I would only, for illustration, point
out that the installed generating
capacity at the end of the Third Plan
of Kerala was 197 megawatts. I do
not want to mention the figure for
other States; I have mentioned 1t only
about Kerala,

627 (Ai)LSD—1T.
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The installed capacity added during
the Third Plan in Kerala is only 60
megawatts. When comparedq with
other States it is not at all adequate.
I would say that no proper steps have
been taken to cover up the shortage
as has been done in other States. To
illustrate my argument I would point
out only one instance where in the
planning of things some States have
been favoured. The installed gene-
rating capacity at the end of the
Third Plan, so far as Madras State is
concerned, was 1,301 megawatts and
the capacity added during the Third
Plan period was 768 megawatts. This
is the state of things.

In the previous statement the Minis-
ter of Irrigation and Power had stated,
as ] stated earlier, that the surplus
power would be given to such of the
States where there was acute power
shortage. We should not forget that
there are also Central Government
installations, like, the Neyveli Lignite
and the atomic energy station that is
going to be commissioned in the Mad-
ras State. It is but natural that the
southern States at least should have
the benefit of the power that is being
created by the public sector projects
that have been undertaken by the
Central Government.

On this point also a question had
been put by me and by some other
Members here asking the names of
power stations which are financed
wholly and are under the control of
his Ministry—I had addressed it to
the Minister of Mines and Metals—
whether the power generated at these
stations was being distributed to the
Stateg in the neighbourhood and, if
80, the names of the States. The ans-
wer is:—

“There are two such power sta-
tions under the National Coal
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Development Corporation at Tal-
cher and Giridih and one under
the Neyveli Lignite Corporation.

x X X x X

As regards Neyveli, the surplus
power after meeting the require-~
ments of the Neyvelj complex is
fed into the Madras grid.”

About the atomic energy plant
which is going to be commissioned and
where the generating capacity is esti-
mated to be 400 megawatts, this is
the reply I got. I had asked the
Prime Minister about the power sta-
tions that were bcing set up by the
Atomic Energy Authority and the
erergy proposed to be generated; whe-
ther these were financed by the Cent-
ral Government; ahd, if so, how the
power would be shared by the neigh-
bouring States. The answer that I
got was, about the Tarapur Atomic
Power Station:—

“Capacity—380 megawatts. The
power generated by this Station
will be shared in equal measure
by the Gujarat and Maharashtra
States.”

It is good; it is also equitable that
power generated from a Central pro-
ject is shared by the two States. But
when it comes to the Madras atomic
power plant, the reply that is given
isi—

“The power generated by this
Station is expected to be utilis-
ed in its entirety by the Madras
State.”

This is the state of affairs.

Though Shri Govinda Menon is the
Minister in charge of a different port-
folio, he is there as the representative
of Kerala State. I do not go on paro-
chial grourds nor do I plead for any-
thing to be done over the head of
other States. I only plead for an
equitable and justifiable distribution
so far as power generated at least
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from the Central Government projects
is concerned.

Shri Vasudevan Nair: You know
the experience of the Neyveli Project.
Neyveli is monopolised almost by
Madras.

8Shri P. Venkatasubbaiah: Neyveli
and atomic power station both. When
you say about the Tarapore atomic
power station, you have agreed to
distribute the power that is gene-
rated in this atomic energy station to
Maharashtra and Gujarat States.
‘When this power generation at the
Atomic Power Station at Madras
comes, it it entirely to be utilised by
the Madras State. I do not under-
stand the reason behind this arrange-
ment. So I would only plead that,
since electricity is very important not

only for the industrial development
but also for agricultural production
and it will bring new energy and

dynamism and it will also change the
face of the State, it is all the more
necessary that there should be an
equitable distributionn. When the
southern grid, which is being con-
templated for so many years but
which has not been put into force, is
formed, I would request that there
should be an equitable distribution of
power among all the States that are
included in the power grid.

15 hrs,

The second point that I would like
to stress is about the food scarcity
prevailing in the State. Kerala is defi-
cient in foodgrains, but ig producing
many commercial crops which are
giving huge foreign exchange earnings
to the Government. Of course, mea-
sures would have been taken all these
years to increase the agricultural pro-
duction, but as the population is going
up year after year, the agricultural
production is not able to catch up
with the increase in population. The
main impediment seems to be the lack
of electricity. Since Kerala State is
mostly irrigated, by wells and other
minor irrigation schemes, electricity
is very important,
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About Kerala getting foodgrains
from other States, there has been a
misapprehension in this House that
the surplus States do not want the
State zones to go and they want to
starve the deficit States. It is not so.
Even the surplus States want this;
for example, we in Andhra Pradesh,
which is the main feeder State to the
Kerala people, do not want that there
should be a State to State restriction.
As a matter of fact, this morning I
had put a question to the Minister of
Food & Agriculture that the farmers
in Andhra Pradesh—I had visited that
place very recently where Taichung
Native of paddy is being cultivated
on a large scale and where the produc-
tion per acre has gone up to 400 9,
more—complained to me that the Food
Corporation has not come forward so
far to purchase the foodgrains. They
are prepared to give the foodgrains to
the Food Corporation. There is
something wrong in our procurement
and distribution. I do not say that
our country is self-sufficient in food-
grains, but there is a snag some-
where. Our distribution system s
not as perfect as it ought to be
so far as distribution of foodgrains is
concerned. If the zonal restrictions
are removed, we will also be happy—
the farmers in Andhra Pradesh will
be happy because we will get a fair
price and we will have an incentive
price. We do not stand for zonal
restriction, State to State. We also
plead with the other friends that the
zones be enlarged so as to comprise
of al the southern States—Madras,
Kerala, Mysore and Andhra Pradesh.
I would plead with the Government
that they should give a fresh look to
the rice zones also as they have done
with the wheat zones—the wheat
zones have ben enlarged; the same
attitude should be taken here also and
I do not think that there will pe
acute shortage of rice if the zones are
enlarged.

1 now come to the last point, namc-
ly, the Cochin Shipyard, which has
been pending for the last so many
years. Since 1961 it has been stated
many times on the floor of this House
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that foreign collaboration is coming
that the foreign experts are theve
and are preparing the project report
and all that. Five years have passed.
Only this morning the Minister has
said that the report has come; it 18
so bulky; and that he has not studied
the report very thoroughly. Whatever
it is, this ig a major project which
will be beneficial not only to Keraia
but to the entire country and, there-
fore, the Govenment should not lose
any further time in starting the
Cochin Shipyard. I hope that imme-
diate steps would be taken to sanc-
tion this project of Cochin Shipyard.
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With these few words, I would only
say that the Kerala people, with their
dynamism, with their adventurous
spirit and with their hard work wiil
be able to come up with the rest of
India and the Central Government
should give proper assistance in what
they need. I hope the Central Gov-
ernment will come forward to render
as assistance as possible to this State.

Mr. Chairman: Mr. Madhu Limaye

Shri Vasudevan Nair: Please ex:
cuse me for the interruption. ! do not
think that Mr. Govinda Menon is going
to reply to the debate. I am sorry he
is here as the Finance Minister's re-
presentative. They are treating this
debate in a casual manner. We made
our protest in the morning also. Yes-
terday one Deputy Minister was
present. Today he is not o be seen
anywhere. He heard some o! the
speeches yesterday. Today another
Minister was present for some time
and we had our complaint that he was
just sleeping here and was not
listening to the debate. Now he is
absent. Nobody from the¢ Finance
Ministry is present here. I think the
Finance Minister will have to repiy to
the debate.

Mr. Chairman: That will be com-
municated.

Shri Vasudevan Nair: If no justica
is done, at least they should not treat
this debate in such g casual manner.
The entire State is under the Union
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Government and there is no Finance
Minister.

Mr. Chairman: The Minister of
State was here. What you have gaid
will be communicated,

Secondly, the hon. Minister sitting
here can very well represent the Gov-
ernment.

Shri Govinda Menon: The Minister
of State in the Ministry of Finance has
requested me to take notes.

—

Mr. Chairman: Mr. Madhu Limaye.

sty famd (A7) o gwmfr
AEES, W ARREA AET AT T AT
AT T w4 faAg =g waw
qr

ot fra AroEw (aEY) oS
I qae o 3@ famr 3T

st wy fowm ;. mww weRw, &
WTT & Y TTE AN @A E

T AT AT IS, qF Y
AT § W & SAFT aWAT T E
fag™ @17 99 F79 F awe I a7
T 3R a1 &Y w7 av i v v
& qwz 9T fawre F73 Y Ar3q gAR
ST Ay | faagy ams & f6 w
¥ § Tegafy mEw S vEW AT
AT AFAT I fF g9 UvEw
e 1 AN, &9 & FIT 5747 &
T w1 frgaw a8 @m W& uF
frrg AFTNE wreR FTE T
T FATET AL | FE 57 AOT IOHT 3G
wE fr awa Y fagre @wr § AR
wfgwre gx 1 S &, e a5 "
AT §F AMFRT FT TRATH AL BT
FHAT 41 gafay iy awd ¥ a1t wfusrg
aezafa &1 2 79 &, WA Wit T
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& wew ¥ 77 aegufa s i
3 FT T qIAT NN, SHHT WARE
g fr I g A, q warew
F1, TOIT FEAT 1 ®1 ¥ wfgFe @
W AET B oast #7 A Ay
2 5% #1 9E 9% gt W I WA
oY T F AU WY W &0
ar zg for & ooy fadeT aew fe
a7 ST aga & I q4T At W
97 9¥Y &, 9 a6t a® s gafy wEa
I F& 797 § Toar g, Fawe smardy
AT Y wfuxw &, q1zw T Ft
ot g " v @ o|fed
g wEufg wmaT #oaAr ! FET
STAT § & F7a & o1 wfagm w1 g
§ 7% wAa Awatas g 5t
qIF FTA 4 A FA & OFFT TE
wgafs srER Few gwn ) ofaw &
qEA & wam ¥ Are fagT A awar
g & oz facga ogrqr x&ra & 9%
reAa ¥ Fvr § FAY w18 T G2 TEY
7% o4 fr faa¥d w7 s sfaam
F WA T 97 AEAfaF  gEAd
FOW AEY FoFEAT Y | AW I
IR T §aw II7 A FA FAA F
FICT FAT T 4T TEF QTG
&, 5% fagra o1 § 37 gu gEai
F1 IT H 37 F7, W@ AT FT F
e FTOaTY &3 aeT IR qrwaifas
g A7 fawtor q7wr 7 wwwy
T fam WY S &1 4FT OF Ffaw
sTaaETe feafa da1 £ w7 & 9
Tegafy wew Frew fear o

w7 g9 W fr agefa R
¥ A §Y OF FTIT T | T FATE,
FA we AfaEde? (FWT 0T
qrad ) TFT | SERT AT I F W=
a1 o g f 9w SR AR
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Y gargwIR afafa §, 5§ qETEEI
afafy ¥ gang wfera 371 gemEwIT
sffa S A F ey A Fgrmw g :

“(a) 30 Members of the House of
the People, nominateq by the
Speaker among whom shall be
included all Members who for
the time being fill the seats
allotted to the State of Kerala
in that House;

¥ frdg som e g e <=
F T qAET ¥ A W ) A A
qraferz aet w1 709 w0 7@ wfawa
Fefar g frmam ¥ Ne e
1/10 JAqT & IF qTFT Fwfase e
%1 ¥ Wi sfafafe Foo qemgere afafa
F A ) A F & oA 9 wET
FLAT AMEAT E 1 FeT fag wwr gt
2 | R AT wWT 7T a7 ARl §AIR
g 928 wfafafa € 1 F s aTwr
@ §X 1w v g ST
Tara fem v uw aga @ @ifwa
sfa®1 ATt I geEHT afqfa &
A 5 far a1 39 afafa & st forret
10 Sfawa g1z F7 w47 for 7 37
zer %7 oF W wfafafe groa 9@t @
7g a7 & qg7 & AqHAT AURAT §

F & F9e 97 fa=17 79 qnw
5 I & gAY F ST At ¥
ST g9 fqax &0 afgy o qF
7z graTr 19 ¥ ¥ @ g W
s § foy WY A et @ Wi w=
Tt & fol o AT AR &) v ®
g &fag AW O® Ay g
AT AT Y FET AT T AT AT
T 9 A T gEA € (R aey
FaT & g7 1 97 go Afafafa & sa%
FIX g9 ag feaardy At &1, wrweT w7y
fariardr afg &, &fFa w1 a9 @
fx ot o famm @7 o7, 77 & =
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9T FH AT FT IAT IRT A1 wfae
@ gowd ¥ fo gl W somaifas
T wT4W g1 | gt fomt #, ot oft
1w wfgwrd ¢ ag v g, wwi
7 A Aewa &, SER gfr gEEr o
Trfaes 7EY €1 & AR & ferder W
fe 7 Fawr ag agefr wEw 6
# gurar w2 afew @17 A1q qITAE W
gF T &7 gfee & g fegea ¥
fmT & T 9T, T F ' T N Aw-
Wit & wiawre § Sy aew ok fawg
SSTATfA® WTHT AR T A w2 )
A AW TN WY AT ) g ow
T AR Y AT I8 @R § awar
% qra o wfafafa € o § IRy
0w F0T awAg FIOWH TR #
ATagd #1E FAT wwTA Ag 7 T,
agt ¥ A1 wfafaes wfaee & oo
g AT & 3T fage fear amar
ramr e g o afuwc €1 & fadew
war g f& ew s ow fm oA e
faaw awr wife @ § o &N
T 9T A1 7T w1fE Ty § 9 awE
¥ Ny @@ a7 A& @
a7 ot I & 7T 9 gu sfaffaat
¥ grg ¥ g amea gw £ ot A ueET
mfs frer f62 9 2 @ @
sfafafudi, & sfafafa  qwmii &
aEgA g1 #f gt oT fore qumad
T g, fomafed i §1 wge
# W famn quEA &1 FA R O
ag wosT WY ¥ wEife §har A g
? e ag ot aw Ty ¥ ¥
A% & A wfawre oz gor v
o ot w¥Ew ¥ e A 7 gW
qafa=TT % OY7 7 Fam T i afew
o fe=pama § e e v, AT e
97, TR YA § =7 97 XG wAOer
¥ & m gtz & & amy 3Et waTAifas
HE N A T oA A
g9 & 7T A £
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¥ IO AMAIF AN F AT F
TFT ABA 1 AR AWAET
i g A L oFRT 20
Fzt ol faoell & Ak # QA ATt
e o W 9T & afewt @ fom ¥
wAewT fawel § F2vr gd 1+
AT FERA T qgT T AW
T | FIEET JAHED & oaw #
ot I &W 3z F@a & fe 39 wEr
a7 faoeT SareT 2 £ AT 3% SRl
T ool F1 9 w9 g £
qaw W N A9 a7 ¢ 5 T e
wzT # fawsy &1 97 wwE § oA
faweit & AW W1 ZZ T 7
oz feat mAF I 2, T OT SATEr
FgA FI FIAFAT AG 2| IJWI AT H
FvA F 9T WY faaer £) qETarT
F A H AT A 9 S5 a5 FY
e 7Y # i g i T fniw
FTGT W1 2 S T @ faee gy
# 39 qv | afEA gue AR 7 JAr
T AT TET A Ay E, W
fr® 3@ F1 @ET IEA @,
FY qET FY AVEIT 5 S AT @
a1 39 § faa gerw F79 A oy
qIATE F°T F a9 WSl af § 9
qemei v AgEafa s frae
¥z T F@rd ) afg ¥ w1 A
HTA TT I Y ACHIT IT JIATAT
¥ gwadt F ame faur w7y A
¥ urw faast § w0 g F O
IAEAN 9T TP ¢, A 7 WEAT |

uT ¥ F AEATE 43§ o
Fom & T AR A fw we
e w7 A o wif ) T
w8 qEE W W & g far ay
¥ ofer qf Smram ¥ fr @
¥ wi qF TE A FA@ ¥ T
¥ A grawfas §a § aE 9em
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IE AT T g ¥ afew i
qTET ¥ wHgd  fwaw v
# 39 A SER % =g AT A
am g ¥ mw & fama oww
7 7 arqE A Aagd & for
AT | WA A% W Fwa ww F fE
FHTTATZ ZHTT AFAR 2, ARTHATE § 99
T4 ara o A §, sfeweEars,
IAFY T faerdr IFHT fFer fae,
sHET a1 ag whewt fgem o
afea gy o Y 3w 2 fF qowrdr
7 # foaa swaeaeEt A& qEgdd
# froy fare gu § S§9 wmae faw
Tt frely &= @7 AT 2 39 H o A
frggm g1 wwm Az 2 fE
w7 sl da ¥ 3w a7 ad g §
A W AN geenm &7y 4, SEET N
F7 gear aitg ge 3 e At
F IV, TIRT & FAT AT ITIAT
AT £, AVEHG FT A 9EqT & W
FB 7 FT I9F a¢ # frar wm@w
¢ Hfew wdafw dw ¥ a #
AW wrAr Smar @ fE g st
a2, W ¥ oww Ut oz, "
2 A Ia% . ¥ goor WA w0 wife
qeimfy e wrer AT | AfER
faw &7 7 sEwfE s F1 "I
T Y § 3ER At g7 At
&7 QYT qAIAATE, § WR TA TTAH
OF 59 51 @ E fr ow gEw AgT IO Y
WTH FTHT 2 S AT w2 £ e afaw
AF W7 FRTAATE FT ATH TG AT ) FCH
®T grAStE @ 2T 77 FE I AT 5T
Fafor eRiwiforigni? A
¥ a7 o oA ¥ fs wegd
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2 qut | SR &1 el W Sy X § afew fom v & Foee 7 W

FHAER 9T, JgF AT gHA W oY gt & fawrw v §weA W

fem 1 TER v & faat W T T Y, 9 ¥ 39 A Ay &

fafier wvar 1 ¥ @ amfE wfyerd T 7w oW ;W T

F a9 wgw owEw @ %
TF 7 UF gRfTE AT geie
WHGT 7 F o s & o
STAfRgT W 2, Zvzr AN oM gAY
g & qAmfT 1 werTSr § Are-
T AT 2 gl ¥ 29§ ag
WE g1 UEUE UEY A 9T
et &7 & 9t g fT & 97 F7 we
g1 T =@ e gwe ar mfuwr
%o A # qewfae 20 F A
w1 TN T FRA F A AA Frw

AT 2 | QA T OF gEefT &
TaAE wIEEIfrsrwmEa

Y T AT g1 gu Wt W agt
97 amfrE gfawt S=ET # A8 ¥
T & ) AT T30 Y AT T TRy
T FT IR E 1 AT Y AwTarfawr
AT AT IW A AT AT T AT
# ufas a8 7w E 1 o fe
& 7 g1 @7 ¥ aE ATHE A F gT T
AT da § A AT AT AA R
d¥ et 2, gprigT &, weEAm
QU7 T A T § ACET SR> AT
¥ F7eo, agi N A feafr 2 0
F AL i a7 @i @ @
= o# ¥y R, gfemm ® ooy o+
T &G ag N T g B A
STFETHT7 9T T €F qW & qATTA Y
I FW ¥ A L | gt 07 HW
TN AT AIGT OO qfzy w
F for o 7 w1 vy wfow
T T T eI g fey may
¢ f& T 7w ¢ wifare 2 somr
TR # § m dar =fafrr wen g
9, 39 ¥ g g w8 ag
Lol ool AN LR e AR
@t v § Efafrm @ gu

faard ) Fammmgfrazaga @
qIETE AT £

& qvere 7 faded o=m fx ¥
TVg | FIHT FANE H FTH F 1 JY
qaz7 & A7 ¥ & Awftw dw &
Ag7 & 97 & uwAfaE wfwwrd &
oy fgwREa ®7 39 ¥ IR TRAT
g difar 1 IR uwAfas z@Ar
1 9779 g4 ¥1 wfywe zar afEd,
a9 aA w1 wigwrs zv =;wfgr o
qAAFI qEAdT AT AT F1AT E I A7
1 91T @F 8 gewT 99d AEAiaE
G § fem wrr afzg o aEafas
ga &1 fAd1 g & qrw W qu
T WfEg | A FEA T A
¥ ar ggi St Ere W T Aty
ATy w1 &, w7 gfgay aard oA 2,
FURTT TAUY IW WTAR Afgwm AT
AT ®TFTH FETE |

g & § framw s=m f& Hfe
Frq H gATAITA*® WAA AEY F, T
fad @rT &7 WA AT A AETT &
aW W A 20 e w
# ¥ vt oy faam fem fe aw
T AT HEQ AQAT AT /T F o
ay fERAd W W R,
FATA ¥ FTOAT a7 @ 2, Afww
ot T wxat & w0 A & A
¥t aF agETIT faww vy ¥ a1 gAY
wt faqr A § 3y T O FaT A
57 & w7 @ far g ywme
aft grr § 1 Wl e oW zart
wrer § W& faww & fa¥ 3w st
wior o Fr @@ e w fear

¥Mq



15685 Budget and
[ =y fermd )

a1y arg & fadea & f& qfmw
T g AT T € agn wa feafa
9§ wv @ | AR & wATEEw
aF @ A o WA A g, e
It 7€ WF ArEA T fRfiem & gt
FoW T qg BEY aET av | K
ST wrEEn g o aeig & e avad
¥ ¥ ¥ fg¥ew % a1 &= o @
T wrE o A gt g, faest v
= &1 ww qu fegem & o
FHT W@ Afodr 1 IA Y Jar
N 7w g, AT AGT A IAGT AT Sy
q Y, W FY S £ S oA
2, wgTeg A Swar A " ) v oag
[ ATER 49 9T W@ 99 ¢ fa=me
VT AT qfe I § AFAT wegafa w1
& WA woa & 7 fad = Y o
oA F qR q AT I
# gfer @ M1

=t vqAw fag : awwfa w@Ew
AN famd & qifecge Wi & qeen
T FS W FgAT wfew ATew A g
ImAafaai & s & weq W
ST TR T HAT ATEATE

R T Ao AR § 1 2w ¥ ¥ O
famard @ famramreT ¥ W w49
Zq A9 ¥ T O T NG G &
fis o ey ferwaTé e e o
T WUl & vy g gk dY,  &fEA
WIATAAAD N | IWF AR
O ¥ arg ar gk 1 dfw e
F §79 Wt q U RO FAT A AT Y
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AR FIA WA A% 0E wE wrow
T T 19T T § £ e 3 fareand
AT FY 37T 7@ A F i e de
FeE § FIT avad & qeaTg 99 § FEC
o w9 § wweT Whw 9 & 1 aq
MoT G e F qwarq oY @gr 9%
YT AT FH AG 9T, AN &G
T ¥ | wagw ag mEewr N T
f& warT agi fugarE 3= S ar ww
¥ o 9 I 9} g W 99
¥ oo o0 | ol 09 3w
FC 99 ¥ oF Ew wig o
am Wy W v Al ¥ A
gl aryrfal q w o & o=
faiﬁﬁmmﬁmz‘&mﬁw—wﬁa

14

& Y IAfT Ay & FwY
¢ 9 f agi SO ovw @ | = femrd
TrgfFaa ¥ o R d@ ¥
T frag el gl v gy =@
dfrefoe adt § @ fo a7 o g
W EH AL R
& a9 w1 ey or Aifaw,
o AT @ A & worar 56
o § W1 I F T dAA
= & wwen A § afw AR
w R wwen @ @ fad o
® v g f& foon wdemew
waw W H § 9T A I wwd W
FIRA TFAA G F@ATE | GTT TFXE AT
Bis afwr #0f% @gr @ a1k W &
e Teeré 2 &, A oft e
2w §, WA wm Y wmw §
fre &, 9 % gfe ¥ oW
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W Ty T FA I T

Y W I AW § oAy
¥ ¥sw guifer g arr @ AT

2 = 9w ¥ afwa ¥ aEae
Fr gy AT WA g, F fF qidw
g oA Y ¥ m oww
oRET B wEl & wa A
aw & for @ TR W T §,
fom 1 gt I W Fa TwA
g, @ WX ag "TATH IWW A HCAT
A W AE R WO IR AG
F@ L AT AW A AR
od T § IW & W 97 I9 6
g ¥ wifgd 1 AW & wfew
TR F agt & S W a3 wfrage
L4

qHL AEF F1 A9 F2rd I §
f& ¥ F wrad & 39w 8 famr
IET I W WA F oIEd gEw
forar amam &t A aXE FwAew w
derae ok Tifas # R gwre
& A o EE o A s
ax g T AR e gEwr
FRA AT A FGT 2 @ fam
WO A FIA g o w7 §
9 & WA # ¥ I e and arfE
T & QT AXTATA T A A
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fomd o 7 wgr e agr S
TR WA WE AW W
qeatd fF ¥ N, w@i & so whww
am fafemr &, o fogem w1 e
ay fufirr Rw &, agi W ANwaw
a6 W g1 w & 1 9w, qrw,
®: B: AT AG T7 AT FT WA
2 | AR W A AT
wrar & f fggear & G Toq ¥ Wy
& oy w7 & wiow fofea &, Saa ar
femrarlt ®Y gheEn Y frw @y wir
fagrege dro oz & wet ¥ 15
qTde a1 20 geeE g fafwa &
4 9T FW AR AFT TE E | A
™ wR fegEm o wE w7 ¢,
qre wifesi & #7= a4 § 1 90
o1 7 A T SO fergem #
TR gk d | A frgEm A A W
79 § Afwd o AT a7 oerd
FTT 39 2 &1 gd) fR am Fae W
T A ®7 TFH | IR ARy
1 wea qga fyo & ey o
¥ ol g@y Rl ¥ g
@ agrafa § o #rf i wmga fe
agy Wty T WTAA AT AT 1 g
Ay § e g Aad wwT & o
afEa grq Nwaq F1 THA A A 2T
Tigd | w9 e fofer 8, e
wifasr & f& w7 g Ag @ mrEw
Aedd KT WA w7 %A o
afer 378w favg & 1 w9 g7
o I & fAUr g=mR &
gy & 1 d9 o s famnE
w g f& 3 Al g
afgr 1w ¥ ag aw gwr fv qEn
forq qr€ & )
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1 FMmE e ¥ ? 200-300
grzfaat #Y oI F7E ¥ A1 )T
1 gEFEEATTSNT TE #T AW
% fagenr ot fegmm & g
afs # a1 e St & g9y & wa
s g f& ofss ss@few § @
F7A ATAT F1 ez faer )

FTA A1 AAq 997 aqeq7 3 fofaq
ART # HACEEERZ | W @= T
fafers A &1 #AURETgHE AT
2 9 AR gaT & WY I8 g
2T 2 agi WA gt € 1 Hel-
o9 AT # a1 wifa TE g awAr w7
w8 wifa FE1 g1 "Hdr ar @l qIw-
FAT grY HX AG FLOSHAT gAY
OB FA B - 1 S O B 1
faqn s ) ag FE A Awen
B A ¥V ¥ GEEl § I0GAT AT
sa g f& TWeRD 1 aga saEr
owifrRz oA 0 ¥ fRaT ) e
TR w1 qEAfoAT @ aw g
TET AT AT KW FT wawdT g€ gy @y
AJaFN e wIF 6 T Y
SgRT &1E WA g A 9T 97 |
Jaw A FT ogwr ¢ oF  faxwy
ag A w7 W F1 U T
A HE FY T F I W gwT AL wE
RN WX FE W AR aE Ad
& awm 1wl @t fofws
¥ w8 & giiw w7 wgar § e g
ugt Wreda wTEA g $31 A
uE ST Tgufa e A ¥ fag
e A ¥ 1 Afew ow Awaw
AE ITAT , WAEA g7 § A IEET
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IF A Tgufy W & semar
o7 T WTE & AT g ?

ﬁmﬁ%m#mvhm
fe forars & fam @@t wrforr 57 o
o S fE fegra & WA A
e % F awd &z waw
f&m & 57 11 a9 71 R FuE]
FET A N R AR ST g
A A E fE o w gwe f
11 AfFA Wfam%maag
w‘ra‘mmaﬁr’mmﬁrﬁ
qrEt F IR #7 wg ) I @A
8 T g7 A L faeg e
¥ AT AT | 5 geeT wEIW & @
gqﬁmgfmgwg}gavm.
qF FT WHA IV F &7 a7 ag Ave Aw
& IR OF WRW T AFATE )

Shri Muhammad Ismail (Manjeri):
Kerala as a wholc has been subjected
to utter neglect on the part of the
Centre, and under President’s rule.
It is particularly so with regard to the
northern region called Malabar. In
that region, even for smal] thirgs
people have to be crying hoarse not
for months or years but for decades.
and yet they are not able to find relief.

A railway line was constructed dur-
ing the British times from Shoranur
to Nilambur for military reasons, for
their own administrative purposes, not
so much with a view to benefit the
people. After that construction, that
region has not seen any new line at
all. The people have been demanding
the construction of g new line between
the Nilambur-Shoranocor line and
the main line on the west coast of
Kerala. The length of it is a matter
of 35 miles, For this they have been
agitating for more than 35 years. Yet
there is nobody even to reply, or even
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to say why that railway line cannot
be constructed. The demand is being
made year after year and in this par-
liament also since this parliament came
into existence. That line cannot be
behind any other line in the matter of
economic benefits or in the matter of
giving revenue to the state. It will
make the Shoranoor-Nilambur line
more economical and it will increase
its revenue; it will also add to tke
revenue of the other main line. How-
ever, it has not yet been taken up.
When the question was last put to the
chairman of the consultative commit-
tee, he simply produccd a list of rail-
ways that are being proposed by the
state government and that list does
not contain this line for which the
people of Malabar have been agitat-
ing. That is not a proper reply. No
explanation was given why this line
was not included in that list at all.
Even if it were not included. it is not
the responsibility of the centre and
the railway authorities to sce whether
this line which is so much wanted by
the people is really economical and
will really benefit the economy of that
area. Nothing of the sort had been
done.

Then, the fishing industry in Kerala
is one of the most important industries
in the country. More than one-third
of the sea fishing industry of the coun-
try is located in Malabar but the
fishermen of Kcrala are the poorest
and the most poverty-stricken people
in the country. Their income is cal-
culated by an economic survey as
being Rs. 85 per annum, per fisherman,
That will give 23 paise per head per
day. That is the income of the most
hardworking fisherman of the place.
The condition of the fisherman is par-
ticularly pitiable in the region of
Malabar and yet nothing much is
being done in Malabar; even the
meagre development schemes that are
being carried out for benefiting the
fishing industry, in Kerala are not
extended to Malabar and no sch
is located in the fishing centres of
Thanur, Parapangadi and Ponnani,
Again the people of Malabar have been
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asking for the construction of an
aerodrome near Calicut. It is the

largest city in Kerala state, a great
trading centre and so many years have
passed and today wc do not see any
chance of having an aerodrome in the
near future. Then again, Tirur is an
important marketing place and it is a
centre for trade for the surrounding
places. In the centre of the town.
there is a level crossing gate of the
railway. That paralyses once every
three hours or so every day the life
of the whole town; not only the whole
town but also that of the surrounding
parts of the town in manv ways.
This is one more instance of thc
many hardship which are afficting the
people of Mulabar.

Coming to Kerala as g whole, com-
pared to many other States of the
country, Kerala is bauckward in many
respects and it has been the subject
of negleet on the part of the Centre.
The actual condition of Kerala 18 a
glaring and striking examplc and proof
of the inbalance which is an indeni-
able feature of the planned develop-
ment of the country. In the matter of
transport facilities, industriaiisation,
utilisation of natural resources, avail-
ability of foodgrains and in respect of
several other aspects, Kerala is back-
ward. and is consistently kept back-
ward. In the filed of ecducation,
Kerala remains indeed a notable ex-
ception, thanks to the admirable ser-
vices, lo a large extent, of the
Christian missionaries, The people of
Kerala were comparatively advanced
in education and they are maintaining
that advance in spite of the indiffer-
ence, nonchalance and unhelpful atti-
tude of the Government. Paradoxi-
cally, this educational advance which
in the nature of things ought. to benefit
the people and the State, has added
to their problems. It has increased
the problem of educated unemployed.
and the educated unemployed is one
of the most distressing feature of the
Kerala scene. The performance of the
Government in the matter of finding
sufficient quantity of foodgrains for
Kerala provides another most glaring
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example of the Government's incapa-
city to do things or of their indiffer-
ence to Kerala. In the case of avail-
ability of foodgrains, in a statement
supplied by the Food Minister some
time ago, Kerala occupies a low place,
with 11 ounces of foodgrains per head
per day, while there are other States
which go up to 18 or 19 ounces per
head. This is about availability. This
does not refer to production. This avail
ability is a thing which the Govern-
ment of India brings into being; how
do they do it? The Government of
India have some stocks with
them; they send some of
their stocks to various States which
are in need of additional foodgrains,
over and above the foodgrains which
arc being produced in those particular
States. Now, the Government of India
have taken up the responsibility of
feeding the country and Kerala is an
intcgral part of the country, and they
ought to have seen that in Kerala also
they make available an equal quantity
of foodgrains per head which is avail-
able in other Stateg of the country. But
in spite of the agitation of the people,
they did not do that at that time, and
they have not done so until today. It
can be done easily. I do not mean the
local production; I mean that avail-
ability which depends much on stocks
which are hold by the Government. If
they adopt a realistic and a proper
method of dea'ing with their stock
and the distribution of it, then, this
inequality between State and State
would not be there,

Now. the people suffer from want
of foodgrains. A few months back,
their ration was reduced to four
ounces. They want only rice, and they
cannot in their present way of food
habits, make use of wheat, and that
too particularly at the time of crisis.
They wanted rice. Instead of increas-
ing the rice ration, they decreased it
to 4 oz. Then there was the Kerala
bundh and there was an agitation
Then it was increased to 6 oz. The
jdea then was that the Government
will make efforts to improve the food
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condition of Kerala still further. But
it has ended there. No more attempt
has been made so far to increase the
rice ration, It must be understood
that whenever there is talk of food-
grains with reference to Kerala. it
must be only rice. Wheat is not taken
there by the ordinary people. Some
people like Mr. Govinda Menon and
others may have it; it is a matter of
luxury for them. Therefore when we
talk of foodgrains with reference to
Kerala, it must be rice and rice alone
and the Centre must be able to supply
rice, particularly in view of the
reasons advanced by a member of the
ruling party only a few minutes ago.

They say, though we are giving only
6 oz, of ration, you can procure as
much rice as you please from the open
market. This is a very inhuman way
of thinking. Are they not in the know
of what is happening in the open mar-
ket? Do not the Government or those
who are responsible for it know that
the poor people cannot afford to buy
it in the open market?

The other day one of my friends
gave the price at which rice is being
sold in the open market. It is Rs. 150
per bag, which works out to Rs. 1
per 1b. How can the poor people
afford to pay that price? The Econo-
mic Survey which was published a
few years ago gives the figures of
income of the people there. The fisher-
men may be taken for the purpose of
comparison. A fisherman gets only
Rs. 85 per annum, i.e., 23P per day.
It he has to buy rice at the rate of
Re. 1 per 1b. for his family, how can
he balance his budget? It is not at
all h jtarian or h to ask
them to go and buy rice in the open
market when the whole daily earning
of that man is only 23P. He has to
spend four times his daily income to
buy rice. It is a Hobson’s choice that
the Government gives to the people:
Kither pay a high price or starve.
They can neither starve nor pay high-
price. ‘This is not the way to deal
with the food problem of any State,
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least of all Kerala. Kerala, in the na-
ture of things cannot produce as much
rice as possible for sometime to come,
particularly with the sort of noncha-
lant and indifferent attitude adopted
by the Government of India in the
matter of carrying out improvements
in Kerala. They have done nothing
appreciable either in the matter of
industrialising the State or improving
its agriculture.

In view of all these things, the
sooner the Central Government take
steps to form a popular Government
there, the better it is for Kcrala as
well as for the country. Some friends
advised the people not to resort to
agitation. It is the Government which
by its attitude is forcing the people to
take agitation and strike and such
other things. It is not 5 pleasure for
the people to indulge in these things.
The method of the Government of
India particularly has been not only
in Kerala but in other parts of the
country also to lacerate the feelings of
the people, to make their hearts sore
before they do the right thing. What
they do now in many cascs they ought
to have done four years ago or five
years ago, before the feelings of the
people were alienated. That is the
same method they are following in
Kerala also. This is the most elemen-
tal need. the matter of food, which
the people cannot forego. Therefore.
they had to resort to agitation, and
it was only when an ngitation was
launched, when a bandh was staged
by the people that the ration was
restored to the original figure of six
ounces.

*Shri Imbichibava (Ponnani): Mr.
Speaker, Sir, I must begin with a word
of thanks to you for giving me this
opportunity to address the House after
nearly 16 months during which period
my liberty as a citizen and as a Mem-
ber of this House could not be exercis-
ed thanks to the DIR and its militant
ideologue Mr. Nanda. Along with
thousands of my comrades, I too was
sought to be arrested under DIR by
Kerala Government. And a warrant
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of arrest was pending against me
during the last 16 months. Ag such
I had to take such steps as to protect
my membership in this House during
the period of 16 months successfully
dodging Mr. Nanda's police, I am
proud of that.

The single major achievement of 18
years of Congress rule, ironically, is
that they have successfully and syste-
matically destroyed people’s faith in
democracy, guaranteed in our Consti-
tution. They have made democracy
into a sham, an instrument to impose
one-Party rule. What happened in
Kerala in 1959 and again in 1965 will
bear out my words.

Sir, if the Congress rulers have not
yet succeeded in wholly destroying
the democratic fabric of our life, this
is largely due to the resistance put up
by the working class and other scec-
tions of our people. In the last few
months we witnessed in this country
such massive and representative cam-
paign of protest against the continu-
ance of the Emergency and the DIR
that the Government, despite Mr.
Nanda and his friends, was forced to
relent on some aspects of the Emer-
gency and release most of the leaders
of the Communist Party. That they
are still unwilling to lift the Emer-
gency and allow normal conditions to
prevail only proves the fact that they
can rule this country only with the
aid of the ‘Danda’. Is it not rather
extraordinary that the Emergency
which came as a result of a different
set of circumstances should today be
used to blackmail the opposition par-
ties, particularly the CPI  into sub-
mission, into giving up of their posi-
tion of opposition to the anti-people
policies of the Government? What
else is the meaning of the Prime
Minister’s statement following the
magnificent Bengal Bandh that thc
Government might be compelled to
continue the emergency in view of
the events in Bengal? How very
lucky we are that the confirmation of
something that we have been saying

*English translation of speech deli vered in Malayalam
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should come from none else but the
Prime Minister herself: that the
Emergency and the DIR are not meant
to protect the people of India from
exiernal aggression but that they are
measures solely mcant to protect the
Congress rulers from the wrath of an
angry and famished people: Since
there is no more decent justification
for continuing the Emergency let us
hope that the Congress leaders will,
for a change, decide to act sane and
end the infamous measure and restore
normalcy in the political life of the
country.

Sir, another problem which I would
like to touch upon briefly is the de-
tericrating food situation in the coun-
try. Parts of our country are al-
ready in the grip of a severe famine.
In other parts scarcity of foodgrains
resulting in reduction of the meagre
quantum of ration have reduced peo-
ple to a state of semi-starvation. It
wag the British rulers who first said
that famines are a necessary correc-
tive to the problem of overpopula-
tion of India. I cannot as yet believe
that the Congress leaders subscribe
#o this cynical ‘theory’. But the cal-
lousness and indifference with which
Government leaders have been tackl-
ing this serious problem cannot but
raise certain doubts. It appears to me
that either the Government is  so
thoroughly isolated from the people,
ignorant of living conditions and that
they are wreaking vengeance on the
people for having obeyed the just call
of the Left and demvocratic parties for
observing the historic Kerala and
Bengal Bandhs. Tt is a pity that peo-
ple who claim to be near to the peo-
ple, with g political background,
should fail to sec the meaning and
significance of these massive actions
of people’s solidarity. I am making a
special mention of this because, some
davs after the Bengal Bandh, some
one or other, I believe it was the
Prime Minister herself, observed that
the Left Parties were deliberately fo-
menting unrest with an eye obn  the
coming elections,  Such ridiculous
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comments will, I am afraid, only iso-
late them from the people .

The food problem, Sir, js essential-
ly a man-made problem. It is the
pro-landlord, pro-hoarder policy of
the various State Governments that is
responsible for the present ghortage
fn foodgrains. If the Government had
firmly implemented its procurement
policy, taking stock of the surplus
grains from the rich landlords and
hoarders, it would have saved them
from the embarrassment of begging
from gll and sundry and accepting
such conditions as would gravely jeo-
pardise our independence. But, then, it
is foolish to expect the Government
to cut at the roots of its social base
in the countryside—the rich peasants
and the landlords.

It is really astonishing that the
Food Minister Mr. Subramaniam who
showed such great emotions at the
time of the language agitation in Ta-
milnad last year should remain so
unmoved by the specter of famine
that is haunting large parts of this
country. 1 would not like to make
any remarks against his deputy, Mr.
P. Govinda Menon, who, after all,
is still new to the intricacies of the
set-up and power-pulls at the cen-
tre. But I canot help feeling rather
amused that Mr. Menon, when he was
still a mere Member of this House,
so eloquently argued for an 8 oz. ration
for Kerala that we all felt genuinely
happy. Whatever  indeed has hap-
pened that he should now keep quiet
on this question? What will people
not do for a Ministership, I wonder.
As soon as Mr. Menon took office, he
came down to Kerala to make an on-
the-spot study of the food situation.
People wondered how Mr. Menon
could have forgotten the situation in
Kerala so as to need a sojourn in the
State to understand the situation. I
want him to state what he has learnt
from his tour. I want him te open
up his real mind before this Parlia-
ment. Or are we to understand that
he has changed his views as soon 2s
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he got into the air-conditioned office
of Krishi Bhawan?

It is the misfortune of my State
that we have had to live with the
worst type of one-Party rule, either
directly by the Congress or through a
Presidential nominee, irrespective of
the verdict of the clectorate, And
Congress rule, whether direct or in-
direct, is aimed solely to benefit the
narrow political interests of the Cong-
ress Party. In practice in everything
that the Government does, the pro-
Congress biag and partisanship are
only too obvious. What else it is but
gross political discrimination that my
Party daily, the Deshabhimani, which
is among the widely circulated dailies
in the State, should be denied Gov-
ernment advertisements while obscure
little Congress sheets should receive
large share of Government advertise-
ment? Again, is it not political vin-
dictiveness that the Government has
chosen to exclude the Communist de-
tenus who were elected to the Legis-
lative Assembly in the 1965 elections
from the Block and District Develop-
ment Councils? It is very strange
that even after the release af the de-
tenus, the members who were elected
to the legislature in the last elections
are not yet nominated to the District
Development Councils and Block Deve-
lopment Councils. Is it not naked
selfish partisanship that the DDCs and
all other committees are packed with
Congressmen or their supporters
while elected representatives of the
people are denied their rightful place?

1 can point out another instance of
political considgration coming in the
way of implementing very vital poli-
cies of the Government. I am refer-
ring to the anamolies in the procure-
ment of levy. We wanted the smaller
cultivators to be excluded from levy.
But the Government had harrassed
them. There are many cases of
poor small cultivators being proceeded
against and arrested for non--payment
of levv. But as far as big landowners
of kuttanad are concerned. they are
practically exempted from levy. Why?
My charge against the Government is
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that political considerations are be-
hind it. The Congress wants to woo
these gentlemen and so the Govern-
ment is made to succumb to the pres-
sure of the Kuttanad Kayal Kings.
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Sir, I want to draw the attention of
the House to the extremely critical
economic situation obtaining in  the
State of Kerala. There is going to be
another Kcrala Bandh on 27th of
May. The reason s that our peo-
ple, especially the working classes
have reached the limit of their pati-
ence. The food crisis, rise in prices
of all commodities, severe power cut,
the lay-off of ncarly 1 lakh workers
resulting from the power cut, etc. are
driving the people to the inevitable
path of mass action. The Prime Mi-
nister says that left parties are orga-
nising mass actiong with an eye on
the elections. There is nothing more
ridiculous than this. I should like to
ask her: Can you say that the 2}
lakhs of NGOs and teachers of Kerala
are going to strike work because of
the influence of left parties? The real
fact is that life is becoming more
and more miserable everyday. I want
to warn the government against &ny
kind of unwise steps. They should not
think of suppressing the NGOs and
teachers, That will not work. Let
the Government come forward to
meet the just and genuine demands of
the NGOs.

Similarly the Government can
avoid the bandh also if they take im-
mediate steps to improve the food
situation, i.c., increase the ration. re-
duce the price of the ration, to
find a way out for the power cut
and to give support to the workers
who are laid off. The Government are
behaving in the most shabby manncr
on the question of the enquiries
against  police excesses at Quilon,
Kottiyam, etc. Why should the Gov-
ernment shy away from the public en-
quiry? Even today many cases
against students and non-students are
pending. Why not all the cases be
withdrawn? As far as I can see on'y



I 5701 Budget and

[Shri Tmbichibava]

the falge prestige of the Government
stands in the way of withdrawal ot
cases,

Hence, I want to repeat that the
Government should concede to the de-
mands of the people. It they fail to
do that, they will have to mect the
consequences that will follow.

As there is no legislature in Kerala,
we the membors of Parliament have
to raise even issueg of detail as far
as possible.  So I am raising certain
questions that should be considered
and acted uvon by the concerned de-
partments. '

Sir, the minor ports in my  State
are not improved in any way. They
arc completely neglected. 1 have per-
sona]l knowledge of the condition in
Pommani  Port. It is a very ancient
port. Many vessels use to call at
this port. There was considerable
business here. But now very few
vessels call at this port. There is no
proper dredging arrangement. Some
Primitive method of groyne construc-
tion is resorted to resulting in dam-
age to vessels. Even recently a ves-
sel was damaged. I suggest that a
Committee should be set up to go
into the condition of the minor ports
in Kerala. The State Port Officer and
his department are very indifferent
and inefficient,

Sir, the work on the National High-
way is unsatisfactory. I give one ins-
tance. On the Challusseri road in
Palghat district, there is a building
almost in the middle of the road.
Why it cannot be removed and the
work on the Highway completed®

16 hrs.

The country crafts plying on the
west coast need protection from the
Government. Very often they are da-
maged during storms. I had suggested
that rescue stations should be estab-
lished. But nothing js done till now.
The insurance companijes are report-
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ed to be refusing to insure these boats
on the plea that they are not mecha-
nised. I suggest that Government
should com to the aid of people own-
ing and running th country crafts by
establishing rescue stations and by ad-
vancing loans and grants for repair
and by providing insurance facilities.

I have repeatedly brought to the
notice of the government the neces-
sity of developing Ponnani as a fish-
ing harbour, A scheme wag included
in the Third Five Year Plan, But
the scheme is not implemented. 1 re-
quest that Ponnani should be deve-
Ioped as a fishing harbour without
delay.

Sir, Tippu Sultan road is one run-
ning along the west coust of Trichur
and Palghat districts connecting the
fishermen’s villages. I had requested
that this road should be developed.
Sometime  back Shri' A. M. Thomas
wrote to me that the estimate for this
road is ready, but that the work could
not be immediately taken up duc to
emergency. Conasidering the  impor-
tance of fishing at this time of food
crisis the development of this road
should be given priority. The bridee
at Veliancode should be completed.
The development of this road is very
vital for the fishermen community all
along the line.

Sir, the Ponnani Water supply sche-
me should be sanctioned without any
delay. Some time back I wag in-
formed by the Union Health Minister
that Kerala Government has not sub-
mitted the scheme. Now I am inform-
ed by the Ponnani Panchayat Board
that they have received a communica-
tion from the Kerala Government
that the scheme is submitted to the
Union Government. The Kerala Gov-
ernment is awaiting sanction. 1 sug-
gest that sanction is given  imme-
diately and work is started without
any delay.

A road bridge at Palappatty in
Ponnani taluk over the Canoly Canal
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i urgently needed. This is very im-
pertant for the development of fishing
imdustry.

A lot of money is already invested
in the development of the West Coast
Road. But the absence of bridges in
some vital sectors stand in the way
af utilisation of this road. For ex-
ample, a cross-way-cum-bridge at
©Chandravattom ferry on the bound-
axry of Palghat and Kozhikode dis-
tricts is immediately needed. Simi-
Iarly a bridge is needed at Chettuvaya
i Trichur District.

Sir, 1 wanted to refer to many other
pressing needs of the State. Due to
Iack of time, I do not go into them.

In conciuding I want to ask the
government to tackle the above mer-
thosed problems without any delay.
As far as the NGOs demands are con-
ecerned. the government should adopt
a reasonable and positive attitude. In
case the government is going to adopt
» policy of authoritarianism and sup-
pression, the co will be very
dangcrous. And those in  authority
both at Trivandrum and Delhi will be
squorcly responsible for these conse-
quences

Shri D. C. Sharma (Gurdaspur): Az
1 rat listening to the beautiful speech
of the hon. Member who preceded

8bri Vasudevan Nair: What did
my hor. friend understand from that?

Shri D. C. Sharma: I said to my-
wself ‘What a beautiful language the
Malayalam language is! Tt lends itself
to pauses which are natural; it is
eapable of climaxes which are spont-

®hri Vasudevan Nair: The hon.
Member is coming to the rescue of the
bhon. Minister, 1 suppose.

8hri D. C. Sharma:. .. .1t is capable
of diction which without ceasing to be
popular is also enlightening.’. I wish
T knew this language and I could

627 (Ai)L.SD—8.

speak in that language. But, unfor
tunately my time is running out, and
I do not have many years in which I
caa master this extremely expressive
language.

16.68 hrs.

[SHRI P. VENKATASUBBAIAH in the
Chair.]

Shri Manobaran (Madras South):
Let not my hon, friend spoil the langu-
age.

Shri D, C. Sharma: The difficulty
is this that while I may be able to be
a good student of that language, my
communist friends are sure to spolil
that language because they will bring
into it that kind of economic jargom
and those kinds of technica! things. ...

Shri Manoharan: That is a sign of
develoment.

Shri D. C. Sharma:....and those
kindg of miscellaneous phrases which
they did not learn from this country
but {rom other countries. That makes
me afraid lest the pure waters of this
language be corrupted by the polluted
waters which come to Kerala from
some other countries of the world.
But that is not my point.

Another hon. Member who spoke
before me¢ was Shri Muhammad Is-
mail. When I looked at him and one
or two other friends here, I asked
myself ‘Why arc they trying to per-
petuate something which does not fit
in with the political scheme of things
in India” They still call themselves
the followers of the Muslim League,
and I do not understand what purpose
the Muslim League can serve in this
country today....

Shri Vasudevan Nair: This is the
general discussion on the Kerala
Budget, and let my hon. friend speck
about Kerala.

Shri D. C. Sharma: Therefore, I
would request the hon. Member to
join some party; let him join the
Communists, the Right Communists or
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the Left Communists or the Congress
Party, or let him join any other party.

But let him not remain a Member
of the Muslim League Party because
one of the great difficulties of Kerala,
which is standing in the way of its
being restored to its economic health,
democratic health and other kinds of
health is that the people of the State
suffer from a plurality: of parties and
a multiplicity of approaches. I think
that is one of the things to which we
have to look.

Shri Vasudevan Nair:
very healthy sign.

Shri D. C. Sharma: It is a very
healthy sign, but then if you split up
into two....

That is a

Shri Vasudevan Nair: That is also

a sign of health.

Shri D. C. Sharma: That is not a
sign of health, but is a sign of some
kind of....

Shri Manoharan: What about the
splitting up of the Kerala Congress
into two?

Shri D. C. Sharma: That is also bad.
As I was saying, it is a sigh of some
kind of disease which shows inner
ill-health.

Shii Madhu Limaye:
gress?

Mysore Con-

shri B. C. Sharma: I think we
should get rid of that.

Now, 1 have looked into the budget
of Kerala and I want to pay my tri-
bute to the beauty of Kerala. They will
say this 1s not part of the budget. I
want to say that Kerala should re-
ceive the maximum of support and
financial aid so that it can become
the show-window of India. It is a
State which on account of its beauti-
ful Y, on t of its lag
on account of its architectural gran-
deur innerited from the past ages can
become iike that. But 1 find that our
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Government has been very niggardly
in providing it with sufficient fumds
so that it can attract tourists not only
from the rest of India but from all
over the world.

1 have visited Kerala a few times.
Some of my friends in Punjab have
gone there, students and teachers;
some of my other friends also have
gone there. They have all come back
impressed with the beauty of Kerala
and also with the hospitality of the
people of the State. I wish our Go-
vernment to give the State liberally
so that it can become a paradise for
tourists not only from the rest of
India but also from other countries
of the world; This is my first point.

My Second point is this. We hawve
been talking about the Cochin ship-
yard and, Cochin refinery all these
days. I want to ask one thing. Demo~
cracy does not mean talk; it does not
mean perpetual discussion; it dees
not mean perpetual wrangling as my
hon, frienq indulges in.

Shri Vasudevan Nair:
I protest vehemently.

What is this?

Shri D. C. Sharma: Democracy
means action, quick action, ex-
peditious action, and action which
should not suffer from any kind of
unnatural delay. That is what demo-
cracy means. I have been asking
guestions about the Cochin refinery
more than my hon. friend who is
interrupting me now and then. I have
been interested in the Cochin ship-
yard.

Shri Vasudevan Nair: Where is it?

Shri D. C. Sharma: I want to ask
the Government of India why they
are taking such a long time in fulfill-
ing the wishes of the people of the
State so far as these things are con-
cerned. Why is it that they sometimes
get experts from one country, some-
times from another country. You know
that when two experts from two differ-
ent countries meet, there is seldom a
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common meeting ground between
them:. That is what I believe has led
to the delay in the Cochin shipyard
and  the Cochin refinery.

There is the other point. There was
the Rare Earthg Factory in Alwaye.
My hon. friend Shri Sreekantan Nair,
I do not find him here....

Shri Vasudevan Nair: That factory
is not at Cochin, it is at Alwaye.

Shri D. C. Sharma: It is in Alwaye.

Shri Manoharamn: Without under-
standing geography, you start speak-
ing.

Shri D..C. Sharma: I know gco-
graphy much more than you do. When
I talk of Kerala, Cochin is also part
of Kerala, is it not? What is your
geography? Your geography is also
the geography of misunderstanding,
the geography of hindrance, the geo-
graphy of obstruction, the geography
of heckling, the geography of doing
something without meaning what you
want to do.

1 was submitting very respectfully
that the Alwaye factory has not been
functioning very well for same time
past. and I would say that it should
be taken in hand. so that it becomes a
potential reservoir for the employ-

ment of people.

Then I look at the educational map
of Kerala. I had the honour, though
my hon. friends will not admit that,
to fight for the primary teachers of
Kerala, primary teachers who work
in private schools. They wanted parity
with  the primary teachers in
Government schools. They came to
Delhi, and I took them to the hon.
Minister of Education, and with some
delay, I am glad that their demands
were conceded. But still T find that
there is some unrest among the
teachers there all along the line. I
find that university education is go-
ing to get Rs. 177 lakhs, general educa-
tion is going to get Rs. 25 lakhs,
technical education is going to get
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1 ask myself how much of it will be
spent un bettering the life of teachers
whether they are in the university or
afliliated colleges or in secondary or

primary schools,
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1 have visited some countries of the
world, and I have found that in those
countries the primary school teacher
dresses himself in a way which would
do credit to any university teacher
anywhere. He lives a decent life. He
goes about with his head held high.
He tries to be a model for his students
in terms of decency, knowledge,
sense of duty, sense of dedication to
his work.

I welcome this that university edu-
cation, gencral education and techni-
cal education are going to get so much,
but I would ask the hon. Minister
what part of it is going to the tea-

chers, university teachers, college
teachers, teachers in sclence mmtu-
tions, and teachers in tech 1
and colleges, because I think that
tented class of teachers means a
conunted democracy, and if you
leave the teachers di tented
I think you can never have a

democracy which will be contented
either today or in the near future.
‘Fherefore, I believe that a sizable
part of this sum should be set apart
in order to bring the emoluments of
the teachers there all along the line
to the level of the teachers in other
parts of India.

Shri Kapur Singh (Ludhiana): How
much do you want

Shri D. C, 8harma: 1 was going to
submit very respectfully that when-
ever I go abroad, 1 find that teachers
from Kerala are working there. I
visited Ethiopia last time. I was
happy to meet so many teachers
from Kerala there. It was a great
pleasure to see my own countrymen
there. But 1 asked myself this ques=
tion: Why have these persons to go
away from their country? Why have
they comc here on a term appoint-
ment? The simple reason is this. The
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employment potential of Kerala is
not as high as it should be. Fisheries
should give some kind of employment
to a sizable population. But fisheries
gets Rs. 77.82 lakhs. Rural Develop-
ment which can fill the common
man with hope is going to get only
Rs.. 27.70 lakhs. Kerala is a foreign
exchange earning State. It earns a
great deal of foreign exchange for
our country. I find that industries
in Kerala are going to get the meagre
sum of Rs. 9597 lakhs. My heart
sinks when I see labour and employ-
ment getting only Rs. 73.67 lakhs.
Unless you improve employment op-
portunities in the state, it will not be
restored to its place which it deserves
on account of historical traditions,
history and the bounty of nature and
on account of other things. I find that
Harijan welfare gets Rs. 1.64 crores.
I remember that Mahatma Gandhi
wanted the temples in Kerala opened
for Harijans. One of the fights which
Mahatma Gandhi waged throughout
the country was also put up in this
place and we have all read about
that, a great and noble fight, a fight
meant for giving equality of worship
to Harijans along with the other
community of Hindus. Harijan wel-
fare is the need of the day. not only
in Kerala but in all the states of

India. Tt is because we should try
to integrate the Harijan commu-
nity into the other communities of
the country, economically, socially,

culturally and in other ways also. For
all these things we require money.
And if you appoint a few Harijan
wclfare officers and do something of
that kind, I think it will not do. There-
fore, 1 submit that this budget is a
very stereo-tvpe budget. Only recent-
'v the Governor who took charge of
Kcrala said that the people of Kerala
are angry and hungry. T think that is.
the phrase which he used How can we
mitigate that anger? How can we
put an end to any feeling of indig-
nation that they have? I think the
orly way is this. T feel that Kerala
should be a land where there should
be full employment, because full em-
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ployment for Kerala means more
foreign exchange for our country,
greater resources for our country and
greater chances of getting visitors to
our ‘country.

I find one thing which makes me very
unhappy and it is this: We have set
apart Rs. 14 lakhs for famine. Why
should there be famine? An hon
Member was saying just now that the
Kerala people do not get the required
amount of rice and food for them-
selves. We are facing famine condi-
tiong ip. some States; there is no
doubt about it. But I find that this
famine which is mentioned here may
become a chronic thing. It may be
always therc. I would ask. my hom.
friends on the Treasury Benches that
so far as famine is concerned. they
should have a new code for it. We
have had test relief camps recently.
The Minister visited Orissa recently

and he found that the people were
working in the test relief camps.
Some are not getting the wages

which other people were getting. 1
feel that so far as famine is concern-
ed, we should abolish it from the dic-
tionary. But as far as scarcity in
this country is concerned, we should
try to see that there is a new famine
code, and that the people who are
affected by it, get their due share and
if they join any scarcity works, they
should be given that kind of wages
which are given to other people also.

The new Governor said that the
people of Kerala are hungry. I hope
that the problem of hunger in Kerala
will be solved in a way which does
-0t remain a recurring problem; and
thepn, it was said that the people wcre
angry. Why? 1 know why they are
angry, because there are too many
political pulls in Kerala and too many
approaches to the problem in Kerala.
There are left communists and right
communists; there are Congress peo-
ple and there arc dissident Congress-
men Also; there are the Muslim
League people and the PSP also: all
parties are there  There are some
more parties there than there are in
the rest of the country. I feel that
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Wis is one of the reasons why the
people of Kerala become angery be-
ernse these persons try to fan their
passion including the Congressmen,
.and that makes them indignant.

16.29 hrs.
[MRr. DEPUTY-SPEAKRXR in the Chair]

The only solution to the problem
of Kerala is this: you should devise
the budget in such a way that Kerala
is restored to what I might call her
economic health; it should be done in
such a way that the people get as
much food as they desire, and the
people sohuld get jobs there; that the
pecple who serve in gchools and the
administrative offices get their sal-
aries and dearness allowance and
that amount of pension which their
counterparts in other States get.
Therefore, 1 feel that though this
budget has come, 1 would if I were
the Finance Minister of India—luckily
1 am rot—try to reshape it in such
a way that the common man has the
best deal from this budget, that the
productive capacity of Kerala is in-
ereased and the tourist capacity of
Kerala is also enhanced.

16.30 hra.
CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
THERMO-NUCLEAR EXPLOSION BY CHINA
Mr. Deputy-Speaker: We will take
up the Calling Attention.

Dr. L. M. Singhvi (Jodhpur): The
Minister is conspicuous by his ab-
sence!

8hri Harl Vishno Kamath (Hoshan-
gabad): He is just eoming.

Shri  Harish . Chandra Mathar
(Jalore): You can only accuse him
og bemg punctual to the minute.

'l'lle Mul.llﬂ' .f External Mlln
(Shri Swaran Singh): Mr. Deputy-

VAISAKHA 20, 1888 (SAKA® Ezxplosion by Chinajsyga
(CA.)

Speuker, Sir, on May 8 China conduc-
ted its third nuclear test somewhere
in Western China. As the House knows,
the earlier two Chinese nuclear ex-
Plosions took place on October 18,
1964, und May 14, 1065. This third
nuclear test by China is in arrogant
defiance of the clearly and passion-
ately expressed desire of people ali
over the world to discontinue nuc-
lear tests and to arrest the process
of nuclear proliferation. Govern-
ment do not, as yet, have any details
or precise information about the ex-
plosion. According to reports at-
tributed to New China News Agen-
cy, this nuclear explosion ‘“contained
thermo-nuclear material”, However,
the exact nature and intensity of the
explosion fall-out, etc. are under
investigation and it will take about a
couple of weeks before our scientists
can throw light on such details.

As the House is aware, this is the
third nuclear explosion conducted by
the Chinese Government. The first one
was d d on 16th October, 1964
and the second on 14th May, 1065,

Government cannot too  strongly
condemn and deplore the action taken
by the Chinese Government, in per-
sisting  with these tests which cons-
titute a threat to world peace, a grave
hazard to the health and safety of
people hiving in  areas of he world
likely to be affected by the radio-
active fall-out resulting from this
explosion, and generaily contrary to
the interests of Humanity at large.

Turning to our own policy, we had
made a cereful asscssment of the
situation in  consultation with our
Service Chiefs and Atomic Energy
experis even when the first nuclear
device was exploded by China. The
fact that there would be other such
explosions was known at that time.

* Therefore, the mere fact that China

has carried out its third nuclear ex-

.plosion does not vitiate the earlier con-

clugion, though at the same time, the
policy is kept under constant review.
In any such review, account has to
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"be ‘taken not ‘only ‘of Chinese tests but
‘also other ‘rélevant factors specially
the ‘progrés: ‘made in the discussions
‘relating to nuelear disarmament - in
‘Wwhich many ¢countries are ‘participat-
ing. The Partidl Test Ban Treaty to
which India is ‘a signédtory was- ‘an
important land<mark in the progress
‘towards nuclear disarmament. Since
‘then, ad@mittedly, progress has been
slow, Government still feel ‘that the
interests of ‘world peace and our own
security are better achieved by giving
@l] support to the efforts for world
mnuclear ‘disarmament ‘than by build-
ing our own nuclear weapons,

In the meantime in the matter of

peaceful  development of atomic
energy, we are pushing ahead and
igiving it top priority, and ag the

House is aware, the world recognises
that we are one of the countries
which is capable of becoming an Ato-
‘mic Power in a reasonably short
time.

Finally ‘I would assure the House
that the defence of our territorial in-
“tegrity will be the paramount consi-
deration guiding our ' policy in this
field.

Shri Hari Vishou Kamath: In view,
Sir; of the steadily aggravating nu-
clear menace from China, and in
view of the statement made just now
that the Government, in spite of these
dev ts, adheres pig-headedly
or stubbornly to the hackneyed dec-
laration of its policy, which can be
r.summed up briefly ag “we can make
‘the bomb, but we would not do
it,”” in view of all this, does the Prime
Minister or the Government propose
to follow up the suggestion made by
the late Primte Minister, Shri Lal
Bahadur Shastri, for a nuclear shield
or some sort of protection against
China, broached by him with the
British Prime Minister, Mr. =~ Harold
Wilson, sometime ago, a year or so
more ago, and is the Government in

c-nulhden the governments
of the USSR, the United Kingdom
and the United States of America, on

MAY ‘10, 1966

Explosion by Chinaysyy
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ﬂus matier as well as with the gov-

.ernment: of the non-nuclear  Asign
and African countries?
Skri Swaran Singh: This question

of socalled nuclear umbrella or nu-
clear shi:ld or protection, about whith
mention has béen made, has been re-
ferred t» on earlier occanom also,

-and ‘we made the position qiite clear

that in & situation like this unless the
main nutlear powers, namely the
United Statés of America iﬂd He
Soviet Union jointly reassure the
non-nuclear powers ‘agamsf nucléar
blackmail, any suggestion whiéh
might be ‘made By one country, like
the United Kingdom, 'will not meet
the situation] and it 'should be consi-
dered in the light of this overall as-
surance to the non-nuclear

rather than ag directed ‘against ‘one

or the other,

“Shri Hari Vishnu Kamath: Sir, my
question was ‘very specific. Is the
Government in communication with
those ' countries, the~USSR, the USA
and the UK on this matlér, an® also
the non-nuclear nations of Asia and
Africa?

Shri Swaram Singh: This is @
matter which has been the subject
matter of many discussions and there
have been exchanges of views. This
has also, not in a very direct form,
come up even during the discussions
in' Geneva.

Shri Hari Vishnu Kamath:  And
the outcome so far?

Shri Swaran Singh: The outcome
so far'is mot - quite ' precise. THere
was a suggestion made by the Soviet
Union, but at the present moment
there is possibly nothing further
which I can say precisely in the out-
come.

“Shri Harl ‘Vishau Kamath: < You

“are pursing the matter?

Shri Swaran Singh: We do defini-

“tely fee] ‘that ‘it is' very essential to

efféctively “ensure non<proliferation,
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that the non-nuclear powers should

nuclear -powers ; that gheir w" !
will not suffer by adhering to the
Ppelicy of non-proliferation.

Shri Nath Pai (Rajapur): Mr.

Deputy-Speaker, this wanton outrage
committed by ‘the Chinese warlords
in utter contempt of the Moscow
Tn.ty banning explosion of atmoic
devices in atmosphere in total dis-
regard of the hazards to the health
of . the people of Asia, has a special
sinister significance for the gsecurity
of this country. This arises because
of the growingly, increasingly, belli-
cose tone of Chinese accusations of
Indian intrusions into Chinese terri-
tary, . which  was yeferyed to By the
Minister himself in Parliament yes-
terday when the nate from China was
laid on the Table of the House. The
growing collusion between Pakistan
and China adds another dimension to
this threat. And, very important is
the announcement from Peking which
warns the world about what Ching 1s
doing. ; In xiew of these wards, that
this power of the people of Chin2,

the Chinese warlords say, “will be
used to help people’s wars of libe-
ration”—surely the Prime Minfs®r

knows that the Chinese Government
regards the Naga, the Mizo and other
such local troubles as people’s wars
of liberation in  this country—which
give a special sinister sigfinicance to
the accretion of this power to the
Chinese arsenal, what is the Govern-

ment going to tell the Parliamét?
The Prime Minister is  specifically
called upon to allay the nation's

growing concern not by repeating
this kind of negative policy that we
do not want proliferation, fhat we
are dedicated to the peaceful use of
atomic energy. In view of fhe clear
danger to our security and territorial
integrity, may 1 know whether she
took up the issue during her long and
extensive tour with the heads of other
States and tell them that we will have
to develop our own or get this device
so that China cannot go on this way

blackmailing this country?

VAISAKHA 20, 1888 (SAKA)

Explosion by Chinars7:6 .
(C.A) )

May we know what she did during
her long and extensive tour?

Minister and Minister of

%} %'!our was “féither lofig
nor extensive. 'This matter did come
up for discussion, but dfiléss the coun-
tries are urqu among thgmselves,
as our Forelm Minister pointed out
Ju.lt now, pothing can come out of

uch a move 1 do not think our
m is at all a negative one; I
t it {¢-a very paﬁfm poliéy. We -
are building up our atomic power. Of
course, we are using it for peaceful
purPosés; ‘But in the médn Time we’
are increasing our know-how  and
other competence. 1 myself fail to
understand how our production of
one bomb or two bombs will help
L7 TP (Interruption)

Aai: It
pi'mn;*une t[’mt y{:umgl'n '?:oﬁe

many.

Shrimati Indira Gandhi: Many other
questions arise out of this. Fusther-
more, the belief that China can at-
tack any country with nuclear wea-
pons with impunity, I think, is a mis-
conceived one.

Shri Harish Chandra Matbur: The
US Government ‘through the US Sec~
retary has stated that this new
Chinese nuclear test would have ex-
tremely serious repercussions on the
international scene. May I  know
how our Government will view it
and will the hon. Minister of Exter-
nal Affairs. correct me about the con-
sequences, as | see thitm. Your con-
demnation of China will lead you to
nowhere. They care a hang for your
condemnation when you condemn
them. Secondly, we talk about proli-
feration which also has no impact on
China. Those countries, like USA
and USSR, who are advising against
proliferation, lack al} the moral force
in talking  about non-proliferation

they th 1v have ex-
pladed. hundeeds of mombs \ke sthis;
they lack the moral force. What can
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we make out of it? This bomb poses
not only. a military mblem 40: ul
but;also poses. a big q?h
should be examined in the wlder con-
tetx about the sovereiznty ‘and  the
very independence of this country,
The Chinese aré feeding more people
than we are doing without PL-480.
'I‘he Chinese have gone from deve-
D t to development. They have
also ‘the bomb today. ~ We started a
little better and today we have been
able to find no answer to this bomb.
Will there be any new rethinking on
this matter to assure the country and
the people around who look to India
as one of the most significant countries
even according to Indonesia, to retain
that position and to get assured about
our security?

Shri Swaram Singh: There is
cious little that I could correct in this
rather long speech. This is how the
question started, namely, if I am in a
position to correct the various postul-
atey which have been put forward in
his own characteristic way. The
main operative part of the question is
whether the explosion that took place
and about which I have informed the
House—the House already knows #i—
justifies a revision of our fundamental
policy of not developing our nuclear
energy for non-peaceful purposes. On
that the Prime Minister and I have
made the position clear, that we are
developing the know-how and the
nuclear capacity; but our policy of
continuing to develop that for peace-
ful purposes continues, The signifi-
cance is quite clear that any addition
to the nuclear capacity of China,
particularly in her present bellicose
attitude ang a policy of creating ten-
sions every-where, is something which
cannot be easily dismissed. It is a
very serious danger and I agree with
that analysis. On non-proliferation,
it is something which, I think is
worth trying. The alternative to non-
proliferation is destru tion for the en-
tire world and the possession of nue-
lear devices and nuclear bombs by a

10, 11066 . - Explosion by Chinaysyx
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large number ‘of countries might lead
to destruction and, therefore, the whole
world should be ‘interested in nom-
proliferation. At the same time I would
like to repeat what I said a moment
ago that to make non-proliferatiom
effective, it is necessary to reassure the
non-nuclear powers; it is a responsi-
bility which we will continue to press;
it is a responsibility which the nuclear
powers should appreciate.

On the other issues, I agree with
him that like China we should also
strengthen our economy, whether it *s
fooq or industrial base, and the unity
of the country and there cannot be
any two opinions on this.

Shri D, C. Sharma (Gurdaspur): ¥
think that only two suggestions. have
been put forward on the international
plane for the good of those nations
which do not have any nuclear cap-
ability or nuclear prowess; one of
them came from Mr. Rapacki that
there should be atom-free zones and
the other suggestion came from some
western politician that Lhere should
be a nuclear umbrella for those coun-
tries which do not have the nuclear
potential. Both these suggestions
which have come from well meaning
persons, good-intentioned persons like
our Foreign Minister.....

Shri Swaran Singh: Like our
Member of Parliament,

Shri D. C. Sharma:............
proved to be a damp squib. 'l'hq

have not carried anybody anywhere.
In the light of the fact that our border
is only 700 miles from China—if yom
take into account Sikkim and Bhutan,
we are very near China—may 1 ask
the Minister whether he is treating us
to mew Aesop’s fables or he is going
to write new Aesop's fables or he is
going to give us only lectures om
moral status of this country or he is
going to follow that path which bring
us parity with China?  'Why did Hitler
lose the war? Hitler, towards the
end of his life, said, “I am trying te
have technical parity  with .y
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enemines”. If we do not have any
technical parity with our enemies,
where will these statements, these
moral - exhortations, intéllectual

VAISAKHA 20, 1888 (SAKA) Explosion by Chinasyzo
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be able to be on a par with them or
not, it is our determination, and as I
have said in my statement, it is our
intention, to develop our nuclear

analysis and dialectical di ion lead
us? I want to ask whether they are
going to have a teachnical parity
with China in this matter or not. If
they are not going to have, well, God
help us.

Shri Swaran Singh: I would only
say that I have greatly enjoyed this
dialectical exercise and I dismiss it as
Aesop's fable.

Shri D. O, Sharma: Because he has
no ideas of his own,. What is Aesop’s
fable? Will he tell me that? I take
strong exception to what that gentle-
man has said. He does not know what
it means and, therefore, he dismisses
it as Aesop’s fable. I ask him as to
what he is going to do for having a
technical parity with China in this
matter. He does ot understand this

question.

Shri Swaran Singh: If the hon.
Member had put this question with-
out Aesop’s fable, commentary and
preface, I could have answered it in
a clearer form.

Shri D, C. Sharma: He did not take
any. exeeption in the case of the other
#wo gentlemen. Why should I not....

Shri Swaran Singh. In theve serious
matters, it is not good to clothe it with
light expressions. What I said on
that question, I was serious about it.
My hon. friend has said something
about moral things and moral lectures.
We do attach, and we should continue
to attach, importance to moral values
and I think it will be a bad day for
our country, a bad day for the world,
if we throw the moral standards to
winds. It has become a fashion to
use these light expressions without
realising the full significance of what
we say. Om our nuclear capacity, the
Prime Minister has made a statement,
and we should accept that statement
that every effort is being made to
develop the know-how and to increase
our nuclear capacity. Whether we shall
eatch up with China, whether we shall

pacity to the maxi for peaceful
purposes; and we shoaid view it in
that form rather than try to clothe it
in ‘expredsions ‘for which there is. no.
justification. . |

st gz fag (wezg) - ag wER
¥ o wdk wrdt & i gw ot agrdd

Shri Joachim Alva (Kanara): On a
point of order. My hon. friend Shri
D. C. Sharma has misled the House.
Hitler possessed atomic, bacteriological
and chemical warfare weapons, but he
was only frightened to use them,

Shri Raghunath Singh
He had no atomic bomb.

Shri D, C. Sharma. Tnat 1s absolu-
tely wrong.

Shri Joachim Alva: He had all the
‘ABC’ weapons.

Shri 8. M. Banerjee (Kanpur): The
explosion of the atom bomb by China
is not meant either to terrorise the
Soviet Union or to frighten the USA.
This is only meant to terrorise the
Afro-Asian countries and bring themr
under its fold and thus satisfy its ex-
pa ist tendencies or desi

Apart from having the technical
know-how of atomic encrgy and cons
verting it into anything which the
Government likes, if they are capable
of it, may 1 wnow whether any at-
teropt has been made before this news
came to Government, to mobilise the
opinion of those countries which are
friendly to us and who do believe that
this atomic energy should not be used
for ‘war purposes, and if so, what their
opinion is, and what other steps are
likely to be taken in this behalf?

Mr. Deputy-Speaker: The answer
to this question has already been
given.

Shri 8. M. Banerjee: I want to

know whether a conference is going
to be convened about it,

(Varanasi):
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Shri Swaran Singh: No  conference
is contemplated, But I would like to
remind the House that this ‘matter
came up at the time of the non-aligned
nations’ conference which was held at
Qairg, andvthe Chipeser explosion took:

“world:
ber of coutries trat sttcnded: the
Conference. .

The UAR
an

Shri 8. M. Banerjee:
themselves want to manufacture
atom bomb.

Shri Swaran Singh: What is my
hon. friend suggesting? I did not
follow. 1 thought that he was sug-
gesting that we should mobilise Afro-
Asian public opinion to see that this
type of continuance by.China of de-
veloping its nuclear weapons should
not be pursued. So, that question dees
not fit in with his earlier question. 1
was trying to inform the House . . .

Shri Nath Pai: What happened at
the Cairo’ Conference? Let the hon.
Minister please tell us again,

_Shri_ Swaran Singh: In the De-
claration of the Cairo Conference it-
self it was clearly mentioned that all
those countries which had not yet
subscribed to the Moscow Test Ban
Treaty, meaning thereby those coun-
trie s'who had not got the nuclear de-
vices, should refrain from doing
.. ..

Dr. L. M, Singhvi: The UAR, the

host country, is itself doing it.

Shri Nath Pai: On a point of in-
formatior. The most
of the Cairo Conference was: (a)
They .did not show the courage of
censuring China those people who
were Joud in condemping every other
explosion cowed down before the
Chinese; (b) They had agreed to send
a delegation to Peking, but the Chinese
did mot condescend to receive it.
These were the operative parts and
the sad truth about: the Cairo Con-
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ference, Jt was washed out col\pb&!-
ly-and in toge.

+Shri Swaran Singh: I thought that
that real .part of the guestion . was.
mebilising public. opinion and warning
them of the dangers, to which I have
replied.

I would also remind the House that
even in the Bandung Conference at
which China was present, there was
a clear declaration to which China
subscribed, that the nuclear energy

should not be developed for non-
neaceful pugposes.
Dr. L, M. Singhyi: nm *: e

that the superstitious, almost pathetic,
faith of the Government in non-pro-
liferation, the quest for which re-
mains a veritable mirage today, has
landed us into a kind of nuclear
fatalism. I would like to know as to
whgn ;he POlpt would be rgached in
the thifking of the ‘Govérnment “when
they would give up their hopeless
quest for non-proliferation and would
take up in the realistic perspechve of
our foreign policy and national se-
curity the question of manufacturing
our own nuclear weapons. When
will that point be reached when it
would Be' vealised that ‘nohprolifera-
tion, howsoever worthwhile it may
be, has failed as an objective, the
quest. for which s nothxqg but 2
hopeless quest? :

Mr. Deputy-Speaker: It has been
answered. Shri Shastri.

Dr. L. M. Singhvi: When will it be
realised that non-proliferation; though
a worthwhile objective, is a hopeless
quest? At what point of time would
they arrive -at the conclusion that
non-prolifération as an objective has
to be abandoned? At what point of
time would that objective situation
be recognised? If they have not ar-
rived at such a conclusion now, when
will they do so?

Shri. Swaran Singh: What should
be ithe jpoint at .which 'the waorld s to
give up hope of non-proliferation. .is
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‘a-question in which we alone iare not
the arbiters or the only country who
can decide.

Dr, L. M. m*'. might be the
victims:  pone

" $nri Swaran Singh: Let him bavc
worme pati

We have taken a decision (o safe-
guard otur defences angd our integrity
about which' I have made a mention,
What is the best way of ensuring our
‘defence and integrity and to guard
against any possibl isa
of asoessmcnt There is no question
of feeling discouraged. 1 have said
‘that non proliferation is a desirable
objective and so Jong as any hope is
left, very serious effort should be
directed to ensure that non-prolife-
ration is achieved. But I have always
said that to bring about successful
non-proliferation the main nu-
clear powers of the world will have
to come forward with some assurance
to the non-nuclear powers.

W b
b

=t wwmET wen  (faswe)
gqreqer oY, WA &Y gfAar § wwoaw
Cfartr & e A g, wf w1 dEar
g & foawd o woEw g,
guar  wf gefga @l
ag ®ré wravaw A ¥ fr owy aw W
femior &7 & avg gw & & WOy &w a7
o qg W AW FE | WA onfer oy
Ty vaw ¥ fa¥ av gt waear wr
Ty @A -& far g Iem ¥ v ey
A e arfEd | gy ware 9w
¥ §9 FHA T WITT AOERIT § A9 A7
s - far manar fs gt ad e
T AT Wt odmw & faw g
wowd IO FH F AT 7R E A W
qEHTT W F 77 IO foay wmvoar
Vg s w T H e gy (0wt
16 & afww o g T fag g1 g
e aare S A Sedg e
gt A, grfear ar oww Ay A
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I aw ¥ wwr g W forese
¥ gefvom w2 ¥ wer Tl A1 A
g W e sk A

e o wem w1 waw A g
far w8, w0 W wORTC AR N
aw e o mnkmﬁ
a7 faeme & geam T ¥ qgd gEre
wifawi & gra gwer fadfy ar qut
A & et & faelr | afe ger
ot & wregw & fwelt 47 gw o oA
s sfgssrl a7 FAE s AT @
g waawar g’

Shri Swaran Singh: 1 have already
said that our scientists will take some-
time < before all that data are made
available. But I will certainly inform
the House after they have made the
investigation,

The only operative part of his ques-
tion is as to whether we learnt ‘it
ourselves first or we learnt it from
other sources. That the Chinese ‘were
about to explode their bomb was
known to the world. This had “ap-

peared in almost all the newspapers
of the world for several days before

the actual explosion,

oft weTIET wredt | AT 99T g9
e 8, suremsr ofY, W ¥ away
#ifsra
Shri Swaran Singh: This was known,

This is not a scientific matter, You
will appreiate that it is a matter of

intelligence,
it ST WA A, A, 47 A
fefew amr 31
Shri Swaran Singh: It was knows
from various sources,
ol wgdre fog g avawd
argfezfos Sz & s’
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. Shri_Swaran Singh: We also had
information that they were about to
explode a bomb.

St SETEEIT W ;A A
oY § | ag aga Tz § | @A aw-
foraft grar aget oAt e av gal Awt &
Farfaat F gEwT qgF @ FOvar 6
IR I WTIHT TAT 57 |

Mr. Deputy-Speaker: We have to
take up the half-hour dhcu-im at 5
O Clock.

st wy fomd (%%): w@F aw

it gaaT forar s wwar g o
Shri Bhagwat Jha Asad: (Bhagal-
pur): What does it 'matter? You have

to give us the privilege of asking
questions.

Mr. Deputy-Speaker: We may take
it up after the half-hour discussion.

Shri Swell (Assam Automons Dis-
tricts): How can that be?

17 hrs,

Mr, Deputy-Speaker: If the House
agrees, we can take up the half-hour
discussion afterwards,

Shri K. N. Pande (Hata): The half-
hour discussion should be taken up.

Mr, Deputy-Speaker: The House has
agreed, what can I do?

Shri K. N. Pande: I have to raise
a half-hour discussion which is more
important than what they are raising.

Mr. Deputy-Speaker: It will be
taken up after this is over.

Shri K. N. Pande: The questien
which they are raising is not so im-
portant as the one that I am raising.

Hon, Members: No.
Shri K. N, Pande: Yes
Hon, Members: No.. °
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It is . the

Mr. Deputy-Speaker:
House that has decided.

Shri K. N. Pande: It is going to
affect, 30,000 employees, . -

Shri Bhagwat Jha Azad: ’l'his is
affecting the whole world and India.

Shri P. Venkatasubbaiah (Adoni):
By the third explosion of a thermo-
nuclear bomb, China has posed a
threat to ‘humanity and the world,
and particularly to India,

Mr. Deputy-Speaker: All that has
been said. What is your question.

Shri P. Venkatasubbaiah: May I
know whether, when our territorial
integrity is challenged and when our
sovereignty is jeopardised, the Gov-
ernment will be able to assure the
public, the people of India, that with-
in a reasonable time we will be able
to make the bomb so as to give an
effective reply to China, whether we
have all the technical know-how in
our possession, whether they are in
a position to tell us that within a
short time we will be able to manu-
facture the bomb?

Shri Swaran Singh: I have already
said that every attention is being de-
voted to develop our nuclear capa-
city for peaceful purposes.

Shri Hem Barua (Gauhati): When
this first explosion of the Chinese
bomb took place, our late Prime

Minister, Shastri, suggested a nuclear
umbrella to be jointly assured by
Soviet Russia and America, but some-
how or other that idea has gone down
the sea of oblivion even without a
bubble, and if the recent statement of
Mr, McNamara is to be believed,
then China is going to have medium
range missiles on an operational
stagé by 1967 and inter-continental
ballistic missiles by 1975. The menace
is growing. In the context of that, may
I know whether the hon. Prime
Minister is in a vposition to assure us
against pessible Chinese nuclear threat
to us_and to our unborn generations,
‘wd whether she is in a position to
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tell us if she has tried to mobilise
world opinion against Chi nuclear
threat, and whether she has made any
attempt towards total banning of
these nuclear explosions?

Shrimati Indira Gandhi: | have
made no personal attempts at any of
these things. Efforts in this direction
are being made through the United
Nations Disarmament Commission
and the Eighteen Nation Disarma~
ment Committee.

Earlier on somebody asked whether
our scientists were the firsg to discover
to have the news. Perhaps hon, Mem-
bers are aware that the Chinese
themselves were the first to announce
this. 1

Shri Hem Barua: My question has
not been replied to. 1 wanted to know
from her .it she can assure us and the
unborn generations against possible
Chinese nuclear threat,

7 Mr. Deputy-Speaker: Through the
United Nations . Disarmament Com-
mission and the Eighteen Nation
Disarmamnet Committee world opi-
nion is being mobilised.

Shri Swell: The President of one
of the non-aligned countries to which
the hon. Minister for External Affairs
referred, President Nasser of the Unit-
ed4 Arab Republic, is reported to have
stated that the Aab countries would
procure nuclear weapons to counter
balance the development of nuclear
weaponery in Israel, their traditional
enemy,

Now. in the statement reiterating
the policy of this government against
the development of nuclear power
for offencsive purposes, the Minister
has added a note that the defence of
the territorial integrity of this country
is of paramount importance. May I
ask him how he proposes to defend
the territorial integrity of this country
against the Chinese nuclear blast?
Will he spell it out or the benefit of
this House and the country?

Shri D. O, Sharma: By stalements,

©OFUT A AE AT |
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Shri Swaran Singh: It has alreedy
been replied to by the Prime Minister.

Shri Swell: They have no answet.

Mr, Deputy-Speaker: 1§ hag been
answered more than once.

ot wy fowd  ww e d@w
# foer 2w & oY qufy ow swm
wray wrar @ afew gw fadw w7 &
e A T § w1 A o q@ s
forr &y @12 wr wfuwre qrer 30 F
ae ¥ ag wrar argar § s di
T wer W ¥ wey A frdw
wfawrdt #Y wrodr aqr foar & gar afr
aw® ¥ ufer gl & fmio &
ary # oY g g et A garET
gy g & forg e v far @ 7
wife v ¥ g wwdwr ¥ qry
srrorfaes glare g mg 1 are & = ot
fads & o 1w A A AR o
ATERT FITT AAT AT IAH FAL GEATHT
F74 ¥ wwHe w7 fagr ) wrr oam
covorfe gt dav oAt #
e oy
sqr & vaar arfgd fr o arw oy
gl ot & amw gfewrr @R
WIT 5 9 T & ey A Wi e
# ford oy &t &7 A ST WA AT
ama, gk v wofas afqare 7w,
ag W w7 & wnave &1 & e
awgar § 6 wn wowre & d@ g
¥ foq wawr o dw & g e
quvz fear ¢ w3t aeg & woifas
gfaardt & arr ¥ ww fagim w1 wra
forar & fir o b T ¥ warmar Ay
forr 3w & fergram wiva Y ww
A wTTRATE !

Zady a3 @ & ot gf & ag
qeT W f. .

FoTeaR WEYEW . W 0% A gvy
% g%y §1
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iwmg %dwumﬂ‘&ﬁ,
wmwmmamﬁﬁnm
%lﬁim?irmmmaair
st w g o T
afaa | ag (F) W gt M7 (@) W
qL o &1 98 ¢ f fagm waly ofr § miy
ag w71 & S & afeasly gl ® a8
oo AW FT HEW AT T AW FT
Ffgn faewrz gav &1 W ama § R
& AT G T GAE A A
g afmas fegea & @ &0 0§
s wrgar g R oz faewe & W
FTATATI Ff ST IHHT T HY SATAT
AT ®W F gATH T A T AL GAT
g ar w5 & sifg A & = A
wr wwr & 6 T oY faewe w73 &
FH W HC @ E AG aga e £ AT
wq Faw fezma gaTd @ Xw & fomg
&z ! g W oSETE wwT
AT wfgd |

Shri Swaran Singh: There are two
parts. We do not consider that in the
United Nations those countries which
de not possess the veto are achuth, or
untouchables, in the words of Mr.
Limaye. He should not have used
this expression, particulary in the
light of the manner in which we are
trying to approach this problem of
untouchability,

st Wy fama WO s )
& wm ferar &

Shri Swaran Singh: There are
countries; all the countries are equal;
all countries cannot have the veto
power, and, (Interruption) in the
United Nations charter. there are
more than 100 countries who have not
got the veto power—but I cannot accept
that any country which has not got
the veto power in Security Council
is an untouchable or in anyway in-
ferior.
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o wy fowd ;. mr wmy R
& W& aial &1 ara e A A
atare v faa &uite av Trsgt 1 e
HGd AT fear & AT wy wegvaAr £
W o
Shri Swaran Singh: The issues of
peace and war cannot be decided by
this type of action; we must remem-
béy that the" essential’ phxlpsophy
behind the veto—we may not' accept it
but that was the philosophy when
the charter was actually framed—
WaE that if you' try to:impose: on these:
bige powers. any dedisions which. is not’

acceptable to them, and the decision
relates to peace or war, then you are

The second question was, since the
explosion has taken place in that part
of China which is nearer the Soviet
Union; have the Soviet Union given
any publie reaction to this explosion.
1 am not aware of the Soviet Union
having given any public reaction
about. this: explosion.

oft vy femd :  foaw faewre &t
T AT % SAF a1¢ & vy anfeIr
.  av @ifaaz gfema & 9 Fer

34

Rt gmew fag (U
T Teay WETRW .. ..

ot wy fewd: W guT
F1 Q1 S AeAe wgrad, 7@ wrar | Hy
gt ary faemiEi & a1y § w7 v

IITEqST  WEWEY . WIET | Y
aggw. @ o
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st amoE fmE o IaTeEa
‘AR, 45 FUT FY g9 wfy w1 qwE
.w‘rﬁrfawr FAT  TH FT AT F AR
BIT I gAE T FIEW 2 K
gz AT WAl g ¥ ag qww w7
wr £ gw AR pTEEIIA AW W7
faegiz w30 A wtgar & angfeeay
T3 gq7 wmrA feea fF gavdy ares Fav

ot awd fag: a; aAAw AT
wEE § U8 T § WY TEET qard
ar fzmmoam qE 2

st wovqva fg © 997 A¢ THT wAT
Lipt forar wiferdy & ot fe-
%Yz 3§ & ver mifeet w1 frfvz iR
oT TR ¥, @ wal A wAAwL £ 7

ot fomet  wEATaw (FEAAT)
wer WERY, FHTLT ATEIT g7 FRAT
g fx gregroa an farwe gra 7
q qTATAT YT WOALTT AT HFT gEAAA
far g, A1 74T THE (W TEAT FTREY
§ fs arere &1 @, gvETT &7 Arfa
WA W THY F AN A & avanq
# owa agwmA oAt g 7 A (@)
ELIE T 1 S
Irveaw wam o T A e

ol fierr wzemaw - (%) fr o7y o
st %) wfer § 75 wifew we v
fawrar 97 7 ranfea @ A7 9 & senfre
fawra W17 WA & wrafns fawm §
fomar &% g, TET  qEAEA TR
wrt AT g fear & o ?

Shri Swaran Singh: About the firet
part, our policy has not changed
About the second part, I could not

follow, in spite of my best effort to
catch it, what he was trying to say.
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»ft fararr qeema - s ) sorfae
wfirr e ot st safs e wifes
fagm & oz wmnfea 210 ¥y oA
F1 wEaiwA fwar 2 fa i & srafas
fawrr st wreg & svefoe fawmr
¥ oY fagar w% g7
Shri Swaran Singh: I think on this

question of industrial development, a
comparison between the Chinese
development and Indian development,
I think the Planning Minister will be
the more appropriate Minister to
arswer that.

ot 7y fowm . A, s wrar
aifgr | fazw Hifs #7  =mEd ?
weqH WEIRA, w7 ¥A q4fww <o
T AT Az Ag TaR Ay fagw
Aifr @ s ?

Shri Bhagwat Jha Azad: Since gne
of the assessmentg of the western
military experts that China will ex-
plode a thermo-nuclear %omb has
come true, may ] know whether Gov-
ernment have gol any assessment of
the other remarks, that they have
perfected a  delivery system or are
making serious effort to make a deli-
very system perfeet, and that they
will be able to hit 2,000 miles by their
missiles by 1975, and will be able to
hit 500 mileg by missiles by 1967—that
means only next year? Now that the
seat of non-aligned power, the pillar
of non-aligned power, Mr. Nasser, has
this morning expressed that Arab
countries also need hydrogen bomb,
may I know how—I would like the
Prime Minister, the Defence Minister
or the Foreign Minister—to reply—
the Government propose to defend
the sovereignty and integrity of this
country against such developments?
Have they got any alternative or is
“Ahimsa Paramo Dharma” the only
slogan they can offer?

Shri Swaran Singh: We have infor-
mation that the Chinese are going
ahead with their missile programme
also. But the threat to us can be
without those missiles. because our
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territory is adjoining their territory.
‘The Chinese threat is real even if the
Chinese do not go ahead fast with
their missile programme. About the
main question, the same quéstion is
put in another form. The Prime
Minister has already given the ans-
wer,

Shri Bhagwat Jha Azad: The ope-
rative part of my question has not
been answered. We want to know
how the Government propose to de-
fend this country against such deve-
lopments.

Mr. Deputy-Speaker: The Prime
Minister has given the answer.

MAY 10,
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Shri Bhagwat Jha Azad: No, Sir; we
would like to have the answer.

Mr. Deputy-Speaker: He see
4he record.’

can

Shri Bagwat Jha Axad: I want the
answer from the Foreign Minister,
Could you understand yourself what
the answer was?

Mr, Deputy-Speaker: Mr. Pant.

Shri K. C. Pant (Nainital): 1In this
statement, the Foreign Minister laid
great stress on nuclear disarmament
and non-proliferation. While agree-
ing with him that this is a laudable
objective, may I ask him whether the
Government consider it realistic to
expect a  non-proliferation treaty,
which imposes a balance of obligations
on nuclear and non-nuclear powers,
to emerge from the talks that are now
going on, unless China can be made to
fall in, Yine with the terms of that
treaty? While these talks are going
on, there are signs of  accelerated
tendency towards proliferation, to
which reference has been made by Mr.
Azad and Dr. Swell. In view of these
developments, may I know if the
Gover nt is cont lating speed-
ing up the technological preparations
that are going on in this country to-
wards the acquiring knowledge of how
to make nuclear bombs?
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Mr. Deputy-Speaker: That has been

answered.

Shri Bhagwat Jha Azad: No, Sir,
We strongly protest against this, It
hag not been answered. Have you
understood the answer yourself? Will
you kindly tell us what was the ans-
wer?

Shri K. C. Pant: May I submit with
all respect that I have brought out one
point which has not been referred to
by any earlier speaker? Perhaps the
Foreign Minister may be able to throw
some light on that.

Mr. Deputy-Speaker: What is that
point?

Shri K, C. Pant: Regarding the
non-proliferation treaty and accelerat-
ed tendency towards proliferation and
the Government'’s reaction thereto.
These are the two specific points.

Shri Swaran Singh: It is no doubt
correct thatthe actual finalisationof a
non-proliferation treaty is a very very
difficult task and I share the concern
expressed by the hon. Member that
very serious efforts will have to be
directed by the world community to
bring about a non-proliferation treaty.
But the stage has not yet been reach-
ed when we can say that there is
absolutely no hope for a non-prolife-
ration treaty. Therefore, the efforts
that are being made in Geneva and in
the United Nations should continue.

So far as the gevelopment of our
technology is concerned, I agree that
every effort Should be made to step up
our technological know-how and our
techniques.

Shri Joachim Alva: Sir, the Chinese
nuclear blackmailing or no blackmail-
ing by which South-East Asia and
Asia including India are being pres-
surised, may I knqw whether it is not
the continuous, unflinching and declar-
ed policy of the Government of India
not to manufacture bombs in accord-
ance with Mahatma Gandhi's policy.
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by China (C.A.)
(Interruptions) . Mahatma  Gandhi
massively and substantially liberated
this land and he stuck to the policy
of non-violence. That policy was
nobly enshrineq by Jawaharlal Nehru
and Lal Bahadur Shastri. We being
the makers of that policy cannot easily
give it up. Is it not the policy of the
Government of India to adhere to that
policy, though our scientists are cap-
able of delivering the goods and they
are held back because of our own
policy? And, the Chinese shall not
use the bomb inasmuch as Hitler did
not release the ABC weapons of war-
fare, atomic, bacteriological and che-
mical. I want to know whether it is
still the declared policy of the Gov-
ernment not to manufacture the
bomb?

Shri Swaran Singh: I do not think
any reply is called for.

oft @\ (wgEAT) W aw
WY FGAT AT FT ATAF AGY & | A
FY qU AW FT GG 4Z A g0 AT A
77 watfw 4 77 %7 fava qg & afefors
g s | wr faueam w1 IRIETY
qraa § 1 WROE g & ATE g1 A
F arg WY T WO AW FT AATT A FT
T & | I T oW AW AT g
FOT A1 AT HETT H A 1 AT g
ATAAT QT WA F | T A amat
ST W @ ge f T 7 ag e
wgar § f& w1 ATwe oA
sroor wat e fafy o grom & v
wop aw &1 frwior At w6

Mr. Deputy-Speaker: Let us take up
the Half-hour-discussion.
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EMPLOYEES* OF INDIAN AGRICUL-
TURAL RESEARCH INSTITUTE

The Minister of Food, Agriculture,
C ity Devel and Coope-
ration (Shri C. Subramaniam): Sir,
betore the hon. Member begins the
discussion, I would like to remind him
that this very matter is before the
High Court now and, therefore, I do
not think the hon. Member should go
into the merits of the case.

Shri K. N. Pande (Hata): I am not
going to cover those points.
Mr. Deputy-Speaker: The subject

is sub judice.

Shri K. N, Pande: We have tuken
a separate issue before the High Court,
This is such an important issue that if
it is not properly dealt it will affect
the services of 30,000 employees.

Sir, on 22nd March, 1966, to a ques-
tion whether the employees of the
IARI ang its branches have been given
notices about the termination of their
services if they do not resign their
posts and join again afresh with the
ICAR, and whether if they join the
ICAR they will have their services
and other benefits as they used to en-
joy while they were in IARIL

Mr. Deputy-Speaker: This very
question is now before the High Court.

Shri K. N, Pande: That s not #o.

Shri C. Subramaniam: [t is so.

Shri K. N. Pande: It is not 0.
Mr. Deputy-Speaker: When the
Minister says it is so......

Shri K, N. Pande: Unless you hear
What I am going to say, how can you
decide.

Mr. Deputy-Speaker: The matter is
sub judice; we cannot discuss it.

*Hailf-An-Hour Discussion.
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Shri K. N. Pande: Sir, unless you
hear me you cannot take a deeision.

The reply given by the Government
was that a statement is laid on the
Table of the House. The statement
said that an expert team went into
the question and recommended “in
the interest of consolidating the
Central Agricultural Research Pro-
gramme and assuring adequate coordi-
nation all the Central Research Insti-
tutes and Commodity Committee
Research Institute should be brought
under the control of the ICAR and
that the Council should be suitably
reorganised and strengthened to de-
velop and administer g national pro-
gramme of agricultural research com-
mensurate with the country’s needs”.

While stating this, they also made
the statement: —

“Accepting these recommenda-
tions the Government of India
have decided to reorganise the
Indian Council of Agricultural
Research, which is an autonomous
organisation like the Council of
Scientific Research institutions. . ..
at present under the control of
the Ministry of Food and Agricul-
ture, including these under t.ht
Central C dity C
This decision has b«.-n taken in
consultation with topmost scien-
tists and in order to provide better
working conditions for research
work. In consequence of the
above decision, the staff employed
at the said research institutes
would be surplus to the require-
ments of the Ministry of Food
and  Agriculture from the date
the Institutes are transferred to
the Indian Council of Agricultural
Research, i.e. 1st April, 1968. The
Indian Council of  Agricultural
R ch have, h er, agreed to
employ such of the staff at these
institutes as are willing to serve
the Council on the following
conditions.”

First of all, I want to say something
about this statement.

MAY 10,
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Mr. Deputy-Speaker: 1If it has any-
thing to do about the retrenchment
which is before the High Court, it
will not be proper for this House to
discuss it.

Shri K. N. Pande: I am not going
to cover that point. I am now criti~
cizing their own statement. Their
own statement is contradictory.

Mr. Deputy-Speaker: That very
question is before the High Court.

Shri K. N. Pande: That 1s not before
the court. Only the permanent em-
ployees have filed a writ petition be-
fore the High Court. There are so
many types of employees there—per-
manent, quasi-permanent and tem-
porary employees. What is going to
happen to them? They have not filed
any writ petition.

Mr, Deputy-Speaker: Yuur quetion
is that the expert team proposed the
transfer of agricultural research pro-
gramme from Central Institutes to the
Indian Council of Agricultural Re-
search with a view to co-ordnate diffe-
vent research works but the Minmry
while impl ting the r
tion wants to do away with the ser-
vices of the employees. It is the
question of services of the employees
that is now before the High Court.

Shri K. N. Pande: It is the perma-
nent employees who have filed this
writ petition.

Mr. Deputy-Speaker: Whether it is
permanent or quasi-permanent......

Shri K. N, Pande: There is no writ
filed on behalf of the temporary em-
ployees.

Mr, Deputy-Speaker: But that very
question is before the High Court.
How can we discuss it?

Shri K. N. Pande: I am mot going
to discuss that.
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Mr. Deputy-Speaker: I{ you are
confining your remarks to research,
T have no objection.

Shri K. N. Pande: Research and
also the service conditions.

Mr. Deputy-Speaker: How can we
discuss a matter whihe is sub judice?

Shri K. N. Pande: | am not going
to talk about retrenchment.

Shri Ranga (Chittoor): Let us get
a statement from the minister.

Shri K. N. Pande: If you have no
patience. .....

Mr. Deputy-Speaker: It is not a
question of patience. We should not
do anything illegal. Tt is not per-
mitted by the Rules.

Shri K, N. Pande; Am 1 going to
talk anything illegal?

Mr. Deputy-Speaker: When the
matter is sub judice, how can we dis-

cuss it?

Shri K. N. Pande: Let us see what
is the issue before the High Court.

Mr, Deputy-Speaker: What is the
issue before the High Court?

Shri C. Subramamiam: The issue
before the cowrt is that all the em-
ployees in thess institutions were
Government employees and they have
stated that their status as Govern-
ment servants should not be gisturbed
and that they should continue to be
Government  gervants. That is the
writ which they have filed. That is
the very point which arises in this
discussion.

Shri K, N. Pande: I ghall not make
any reference to it, whether they
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should remain as Government ser-
vants or not. I shall talk only about
the statement made by the Minister.

Mr. Deputy-Speaker: Do not refer
to the Employees,

Shri K. N. Pande: I cannot touch
only those points which are before the
court, but I can touch other points
which are not before the court.

l:r. Deputy-Speaker: That is all
right.

Shri K. N, Pande: In the course of
the statement the Minister says:i—

“The Indian Council of Agricul-
tura] Research will protect the
scale of pay of the post as also the
emoluments drawn by the said
staff at the time of their employ-
ment by the Council, so long as
they continue to be employed in
the same post.

The staff will continue to be
entitléed to the pensionary benefits
in accordance with the provisions
of Ministry of Finance Office
Memorandum No. F. 2(6)EV(A)|
62 dated the 5th November, 1964.”

What does this memorandum of the
Finance Ministry say? The circular
of the Finance Ministry says.. .

Shri C. Subramaniam: All these
questions arise on the basis that these
government servants would come over
to the employment of the ICAR which
question is under dispute and against
which they have filed a writ petition.
Therefore, to proceed on the basis that
if they go over to the ICAR, what
would happen is pre-judging the
judgment of the High Court. There-
fore, unless thdt question is settled,
whether the Government is entitled
to give them notice and transfer them
to the service of the ICAR, I do not
think that we can discusg this here,



15741 Employees MAY 10,

[Shri C. Subramaniam]

In view of this, I cannot give any use-
ful answer. He expects some answer
from me.

Mr. Deputy-Speaker: I am sorry
the matter is sub judice. We cannot
discuss it ‘here.

Shri K. N, Pande: How can we say
that before examining the......

Mr. Deputy-Speaker: The Minister
has made the statement. I am sorry
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1 cannot allow. My ruling is that we
cannot take it up ‘here.

The House stands adjourned to meet
again tomorrow at 11 Am.

17.32 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
May 11, 1966/Vaisakha 21, 1888
(Saka).
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